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INTRODUCTION 

J, the Chairman of the Public Accounts Committee as authorised by 
the Committee, do present on their behalf this Forty Seventh Report on 
action taken by Government on the recommendations of the Public Accounts 
Committee contained in their 116th Report (Fourth Lok Sabha) on Appro- 
priation Accounts (Railways), 1967-68 and Audit Report (Railways), 
1969. 

2. On the 8th July, an 'Action Taken' Sub-Committee was appointed 
to scrutinise the replies from Government in pursuance of the recommen- 
dations made by the Committee in their earlier Reports. The Sub- 
Committee was constituted with the following Members:- 

Shri B. S. Murthy-Convener 

2. Shri Bhagwat Jha Azad 7 
3. Shri Ramsahai Pandey 1 
4. Shri C. C. Desai Members 
5. Shri Thillai Villalan 1 
6. Shri Shyam Lal Yadav j 

3. The Action Taken Sub-Committee of the Public Accounts Com- 
nlittee (1971-72) considered and adopted this Report at their sitting held 
on the 25th April, 1972. The Report was finally adopted by the Public 
Accounts Committee on the 27th April, 1972. 

4. For facility of reference the main~conclusions/recommendations 
of the Committee have been printed in thick type in the body of the Report. 
A statement showing the summary of the main recommendations/observa- 
tions of the Committee is appended to the Report (Appendix IV). 

5. The Committee place on record their appreciation of the assistance 
rendered tc them in this matter by the Comptroller and Auditor General 
of India. 

ERA SEZHIYAN. 
NEW DELHI; 

April 27, 1972. -- 
Vaisaklra 7, 1894 (S), 

Chairman, -." 
Public Accotmts Committee. 



CHAPTER I 

REPORT 

1.1. This Report of the Committee deals with action taken by Govern- 
ment on the recommendations contained in their 116th Report (Fourth 
Lok Sabha) on the Appropriation Accounts (Railways), 1967-68 and Audit 
Report (Railways), 1969 which was presented to the House on 27-4-1970. 
Action taken notes have been received from the Ministry of Railways (Rail- 
way Board) and other concerned Ministries in respect of all the 149 recorn- 
mendations contained in the Report. 

1.2. The Action taken notes have been categorised under the 
following heads : 

( i )  Recon~mendations/observations that 11al.e bee11 acrepied b j  Go~vrm- 
ment. 

(ii) Reconm~ettdations/observatiorrs which the Comntittee do not 
desire to prrrsue in the light of the replies of Government. 

S.NOS. 29-31, 68, 75-78, 81-83, 90, 94-96, 133, 145. 

(iii) Recontmendations/obser~atiot~s replies to whiclr have not been 
accepted by the Comnlittee and wllich require reiteration. 

(iv) Recommendations/observations in respect of which C'overnnient 
hare furnished interinz replies. 

1.3. Tbe Committee desire in tbe case drerommendrtiaa in respect 
of Hhicb interim replies have been furnished, Government sbould forward 
the fhal replies expeditiously. 

1.4. The Committee will now deal with the action taken on some of 
the recommendations. 

Finmcid Results of the working of the Railways-Paragraph 1.6 and 
1.7 (S. Nos. 1 and 2). 



The Committez made the following observations regarding unsatis- 
factory working results of the Railways during the year 1967-68:- 

Para 1.6 
"The Committee are deeply concerned about the unsatisfactory state 

of Railway finances. During the year under review i.e. 1967-68, 
the Railways again ran into a deficit. The anticipation was 
that the deficit would be more than offset by increase in fares and 
freights and leave a surplus of Rs. 1.28 crores, but this faikd 
to materialise; the Railways ended the year with a deficit of 
Rs. 31.5 crores. This was due, an the one hand to a short-fall 
in receipts (mainly goods earnings) and on the other, to increase 
in operational expenses. The deficit would have been larger 
but for the reduction in the annual contribution to Deprecia- 
tion Reserve Fund and Pension Fund to the extent of Rs. 15 
crores." 

Para 1.7 
The deficits that have so far occurred on the Railways have been cus- 

hioned by balances in their Revenue Reserve Fund. However. 
with the fund having now been virtually depleted-the balance in 
the Fund has been reduced from Rs. 63.20 crores in 1965-66 to 
Rs. 3.49 crores at  the end of 1968-69-the Railways now face a 
very difficult situation. If deficits continue it would appear that the 
Railways, like the P%T Department would have to resort to 
loans from Government to meet their dividend liability to General 
Reveunes. as they have in fact done in 1969-70." 

1.5. In their reply the Ministry of Railways (Railway Board) stated: 
"The observations of the Committee are noted. As pointed out by the 
Committee. the shortfall in the net Railway Revenues has been due to 
the shortfall in earnings and increase in operational expenses. Both these 
factors were largely beyond the control of the Railways. The heavy in- 
crease in expenses was the result of higher labour and material costs. 

The Railways are fully alive to the need for increasing the earnings 
and reducing the expenditure. Goods traffic being the main source of the 
Railway revenues. special efforts are being made to attract the high-rated 
traffic which to some extent had been diverted to road owing to the rapid 
development of road transport and certain inherent advantages the road 
hauliers have, like being able to pick up traffic and deliver it at different 
points and not having the legal liability, which the Railways have of being 
required to lift any traffic offered without showing undue prderence either 
to any set of customers or to any type of traffic. Various steps have been 
taker, to armt aad reverse this trend through the Marketing and Sales 
Organisations set #p on +$I Railways. $u r &press Goods trains, quick k" transit services, Container Services, Freig t Forwarder Schemc, quoting 
of special Station to Station rate for particular classes of traffic and similar 
other measures for attracting traffic have been introduced. On the expen- 
diture side also efforts are being made to effect maximum economies possi- 
ble. A special drive has be:n launched to economist in the consump- 
tion of fuel. Attempts are also being made to curtail the expenditure on 
staff by minimbing additional recruitment and increasing the productivity 
of existing staff. 



Some of the special steps taken recently to augment earnings & to 
reduce expenditure are enumerated below : - 

Ticket checking activities have been intensified with the enhancement 
of penalties for ticketless travel from June, 1969. 

Special steps are being taken to minimise losses due to theft & pil- 
ferage including attacks by organised gangs for removal of telecommunicatron, 
and overhead wires. Important and vulnerable yards are patrolled round the 
clock by armed RPF personnel. To prevent crime on vulnerable sections, 
these are patrolled by motor trolley or by a pilot train. The trains carrying 
valuable consignments and food grains in open wagons are escorted by the 
RPF personnel. Seals of wagons are checked at each important yard. Crime 
intellegence branches at the zonal railways and in the Railway Board are being 
deployed to collect crime intelligence with a view to tracking down criminals. 
A pilot scheme to locate vulnerable points for pilferages has been introduced 
under which at selectad pairs of stations on differant rallways including 
transhipment points, loading aad unloading of commoditieo is closely super- 
vised to check the mal-practks of short loading, suhtitrrfion of consiglimsnCs 
and misappropriation. Close coordinatmn between the Raihay P r m -  
tion Force, Government Railway Pdim and the l d  pdh is maintabd 
at various levels to eRectivsly deal with criminals as dso  railway empbyses 
conniving with them. Special mcaswes are taken &t motmwrlncrable spats 
in order to further tightm security in plaoes whew crime has been 
heavy. 

A conoer~ed drive for securing greater control over inventories woo initiated 
in 1967. Application of modern concepts of inventory Idanagclnant, such as 
analysis of the items stocked on the ADC principle adiod on sP(DClfiC in& 
vidual items of h i  value, introduction d h e  Economic Order Quantity 
concept in purchasing varmty reduction tachdqubs etc., were ,kit&ed on the 
Railways during the ks t  2 o r  4 years and p r o g m  t h m f  was kept undar 
watch and coordinated in the Railway Board's Office. The result has been 
that level of stores inventories in terms of number of m n t b s  consumption 
har come down from 7.3 months' level on 31-3-67 to about 5.6 months' level 
on 31-3-70. The reduction in inventories, achieved in I%!?-70 alone, is about 
Rs. 12 crores. The table below shows the position:- 

Year Value of stores issued Inventories at the Invenftrrics in tam's 
during the year end of the year of No. of months 

usage (i.e. issues) 

(Figures in c r m )  

Various measures for modetisation and improvema of efficiency 
relating to track signalling and telecornmvnications mode of tmution and other 
areas ensuring higher standwds of d e d y  m d  greater travel mmffdrts are being 
undertaken. Trcrcks am being improved by the use of long wdded rails, 
concrete sleepers, increase in the W i t y  of sleepers and of ballast. For 



better maintenance, mechanical means for inspection and maintenance of 
track are being adopted. Modem and sophisticated signalling methods like 
automatic and colour light signalling, centraked traffic control, automatic 
train control etc. are being introduced. For better communication which 
is essential for an efficient transportation system, extensive micro-wave and 
teleprinter net works are being established. Diesel and electric traction has 
been introduced over a number of sections. 

In the overall context and keeping in view the immensity of the prob- 
lem, these measures can, however, be only of limited effect and the real relief 
will have to be sought in a rational adjustment of passenger fares and freight 
rates. Some steps have been taken in this regard in that the rates for some 
of the high rated commodities have been suitably adjusted and Ihe rates for 
the low-rated commodities have been revised to c o w  costs wherc possihlc." 

1.6. The Committee note the steps taken or proposed to be taken to 
a u p e n t  earnings and reduce expenditure of Railways. Tbese are intensifica- 
tion of ticket checking activities, tightning of security measures to minimix 
losses due to pilferage, reduction in inventories and modernisation of track signa- 
lling and teleeomm~miations etc. The W w a y  Board have, however, stated 
that the mmmums cao be only of limited effect and the red relief will bave to be 
smght in a r a t i d  adjustment of ppssesger fares and freight rates. 
Rates for some of h i  rated commodities have been suitably adjusted 
rrnd rates of low rated commodities have been rebised to co\er costs wbere~er 
possible. The Committee also find that in tbe budget for the year 1972-73 fur- 
tber ntiolrlisition of freight structure bas been proposed. The Committee 
bave in purgnpb 1.20 of their 11th Report (Fiftb Lok Sabha) already expressed 
their cacern over tie persistant tendency towards increase in working expenses. 
lie Canmiltee w d  like to impress tlut Railways should make sustained 
efforbs to improve operatid efBeiency unl to reduce tbeir expenses rather 
tbrn resort to frequemt k r e r a e  in fare .nB freight charges. 

Economy in Expenditure on Staf-Paragraph 1.8 (S.  No. 3) 

1.7. In paragraph 1.8;th<Committee observed that expnditure on staff 
was disproportionate to the growth of traffic and they referred to the sugges- 
tions regarding staff assessment made in para 1.28 of their 94th Report (Fourth 
Lok Sabha). 

The Committee have insuccessive reports indicated the steps that Rail- 
ways would have to take to rehabilitate their position. Basically, a thrce- 
fold approach to the problem seems indicated: 

(i) Systematic efforts will have to be made to economise on harking 
expenses. The two major components of working expenses are 
the staff and fuel bills. Out of the total working expenses of 
Rs. 693.31 crores in 1967-68, these accounted for Rs. 21 2.29 crores 
and Rs. 127.83 crores respectively. In regard to the staff, the 
growth of expenditure ha8 been disproportionate to the growth 
of traffic. The Committee have made certain suggestions in this 
regard in para 1.28 of their Ninety Fourth Report (Fourth Lok 
Sabha) which they would like to be impkmented." 



1.8 In their reply the Ministry of Railways (Railway Board) stated: 
"The observations of the Committee are noted. The suggestions made by the 
Committee in para. 1.28 of the 94th Report (4th Lok Sabha) are separately 
under consideration and the final decision taken would be intimated to the 
Committee in due course." 

1.9 The Public Accounts Committee (1%9-70) in paragraph 1.28 of 
their 94th Report (Fourth Lok S a m )  hrd sugge&ed that an independent 
unit should be constituted under tbe Financial Commissioner (Railway#) with 
a charter of duties similar to that of staff Inspaction Unit of tbe Ministry af 
Finance. Tbe unit shwld be entrusted with tbe work study and jobs d y a i s  and 
asked to review tbe staff p i t i o n  of the variolrs departments of the ZoDll Rail- 
ways on a phased programme. 

1.10 The Committee have been informed that the matter is under con- 
sideration. The Committee desire that an early decision should be taken in 
this regard so that necessary economy in expenditure on staff could be effected 
as a result of the work study undertaken by an jadepeadent anit. 

J I I I ~ N C I  of i~icre~se it1 fares and jreights 011 Traffic earttitlg.~-Paragra[)/~s 
1.13 and 1.24 (S.Nos. 5 & 6) 

1 .  I I Referring to shortfall in goods earnings in 1967-68, the Committee 
made the following observations in  paragraphs 1.23 and 1.24. 

"The Committee observe that the Budget estimates for 1967-68 placed 
the goods earnings of the Railways at Rs. 526 crores. These esti- 
mates were however revised later to Rs. 509 crores, but the actuat 
earnings fell short of even these lowzr estimates, as they amounted 
to Rs. 503 crores only. Even though the goods earnings were Rs- 
2 1.17 crores higher than in 1966-67 the originating revenue earning 
traffic was 1.8 million tonnes less compared to that year and a\ 
much as 8.5 million tonnes below what was anticipated in the budget- 
The inference . therefore, has to be that the increase in revenue 
was largely due to the increase in freight rates. With a view to 
ascertaining the actual impact of increases in fares and freights on 
the traffic earnings. it is imperative to maintain properrecords show- 
ing actual increase in revenue accruing from increase in fares and 
freights and to explain variation of the\e actuals from the antici- 
pations made at the time of the Budget. 

The Committee observe that the hulk of the shortfall in goods earnings 
occurred under foodgrains. steel plants traffic and other general goods. l u  
the cabe of food grains the shortfall of Rs. 4.4 crores was due primarily to reduce 
imports. while shortfall of earnings was Rs. 3.07 crores in respect of raw material 
traffic for steel plants. In regard to general goods, the tafic fell short of Budget 
anticipations by as much as 9.1 million tonnes, depressing the earnings by 
about Rs. 13.73 crores below anticipations." 

1.12 In reply the Ministry of Railways (Railway Board) stated : "The 
observations of the Committee are noted. I h e  question of how bcst.to as- 
certain the actual impact of increases in fares and freights on the traffic ~rnpact 
of incretdses in fares and freights on the traffic earnings has been examned. 
It is felt that maintenance of detailed records is likely to result in incurrence 



of expenditure disproportionate to the purpose to be achieved. The feasi- 
bility of ascertaining these results by a suitable statistical method is under 
active examination. 

The observations of the Committee are noted." 

l d b  'lM ComnHtse note the R h y  bard's view that maintenance 
af &Wed for the purpose of bscertalning the actual lmprct of increase 
b fare and frcigMs an the trYmc elunfngs is lltely to result in increase of ex- 
pahrr dqn-tgbr(laaate b the parpose to be achieved. The Railway Board 
u e  exadntng e f&Mllty of ascertaining tbe results by a suitable statis- 
tical method as they are aware of the need in this re@rd. The Committee desire 
that statistical method devised by the Railway Board should throw up dependable 
&a to bring about the &shed Wtlgetary control. 

Rail-Road coordination-Pqnryh 1.28 (S.  No. 10) 

1.14 Referring to the need for better rail-road coordination, the Com- 
mittee made the following observations in paragraph 1.28: 

"The Committee also consider it essential to avoid wasteful duplication 
of investments through better rail-road coordination. The Admi- 
nistrative..Re&rms Commission which considered this point sug- 
gested, inter-alia. that the State Governments should be mooved 
"to regulate the grant of licences and permits for the operation of 
road transport services or the introduction of new road services 
so as to eliminate any possible conflict of interest between different 
modes of transport." For this purpose they had suggested that 
"a representative of the Railway's may be associated with the State 
Transport Authority or other bodies which are in charge of the grant 
of licences or permits for operation of road transport services." 
The Committee would like these suggestions to be examined expe- 
ditiously for implementation in consultation with the State Govern- 
ments." 

1.15 In their reply, the Ministry of Railways (Railway Board) stated; 

"The suggestions of the Public Accounts Committee may be summarised 
as under:- 

(i) The State Governments should be moved to regulate the grant of 
licences and permits for the operation of road transport services 
or the introduction of new road services so as to eliminate any pos- 
sible, conflict of interest between different modes of transport; 
and 

(ii) A representative of the Railways may be associated with the State 
Transport Authority or other bodies which are in charge of the 
grant of licences or permits for operation of road transport ser- 
v k .  



With regard to item (i) a similar sug$cstion was made by the Unecono- 
mio Branch Lines Committee, 1969 in the~r report. The matter was referred 
to the Ministry of Shipping and Transport who have r m t l y  written to the 
State Governments stressing that the present unrestricted competition ffom 
road transport has to be regulated and coordinated so that the rail services, 
which are run to serve the public become viable. 

Regarding item (ii) of para. 1 above, the matter was considered in con- 
sultation with the Ministry of Shipping & Transport in connection with the 
similar suggestion contained in the report of Administrative Reforms Com- 
mission. The State and Regional Transport Authorities are appointed by 
the State Governments and Union Administrations under section 44 (2) of 
the Motor Vehicles Act, 1939. Under the existing provisions of the Act, 
there is an absolute ban on the appointment of a person who has any financial 
interest, whether as proprietor, employee or otherwise, in any transport under- 
taking from being appointed, or continuing, as a member of these Authorities. 
The expression 'any transport undertaking' has been constructed to include 
the Railways also. The conclusion was then arrived at that there were legal 
bars to a representative of the Railway being included in the State and Regio- 
nal Transport Authorities. 

The matter is, however, being examined further and the Committee 
will be advised of the result in due course." 

1.16. The Committee w t e  that the Ministry of Transport Lave written 
to the State Governments stressing tbat tbe present unrestricted campetition frcm 
road transport has to be regulated and coordinated so tbat the rail services, abich 
serve the public, become viable. The Committee feel tbat effective coordi- 
nation in tbh regard between the Railways and the State Transport authorities 
is necessuy and ibis can be achieved only by association of a representathe of 
Railways with State and Regional Transport authorities. Bnt according to 
the Railway Board, there are legal bars for inclusion of a representathe of 
Railways in the State bodies. Tbe Committee desire this question shoold be 
further examined expeditiously in consultation nitb the Ministry of Law. 

Cr i t e r ia  for Dieselisation-Paragraphs 1.52-1.54 (S .  No. 1 1-1 3) 

1.17 Referring to the increase in expenditure on fuel in 1967-68, the 
Committee made the following observations: 

"The Committee observe that, despite a short-fall of 8.5 million tonnes 
in goods traffic if 1967-68 in relation to the Budget anticipations, 
the expenditure on fuel amounted to Rs. 10.46 crores more than the 
budget provision. In regard to one major component of the fuel 
bill, namely coal the data furnished to the Committee shows that 
the unit rate of coal consumption increased on all the three services 
viz. passenger. goods and shunting. This has been stated to be 
due to a reduction in supply of selected grades of coal and the ex- 
tension of diesel and electric traction resulting in a drop in load and 
spebd of goods trains hauled by stcam engines. The Committee 
have already dealt with these arguments in para. 1.65 of their 60th 
Report (Fourth Lok Sabha) where they have pointed out (hat these 



factors cannot by themselves account for the increase in coal con- 
sumption that has taken place. A Study Team of the Adminis- 
trative Reforms Commission have also arrived at this finding- 
They,bave stated that the increase in consumption is so substantiat 
that we are driven to the conclusion that there is considerable loss 
on account of theft." The Study Team pointed out further that 
"the Railway Protection Force, which exists for controlling these 
thefts, has apparently failed in this respct" and stated that "the 
organisation of the Railways for watchi~ig coal consumption at  
present is rather weak". 

The Committee observe a similar tendency for increase in unit consump- 
tion of diesel oil on passenger as well as goods services. There is a distinct 
increase in the case of Central. South-Eastern-and North east Frontier Rail- 
ways. The increase has been attributed to a number of factors. amongst them 
the increase of diesel traction on graded sections and a drop in load and speed. 
It is no doubt true that operation in gtaded sections will increase fuel consump 
tion hut such sections exist in  all the Railways. Besides, as pointed out by 
Audit, in certain Railway like the North-East Frontier Railway dieselisation 
occnrred prior to 1965-66, operation on graded sections cannot in such 
cases. adequately explain the increase in unit consumption in 1967-68 in rela- 
tion to the previous years. As regards increased consumption due to drop 
in loads. The Committee would like to point out that such a position if 
true, would suggest that dieselisation was undertaken in certain sections with- 
out adequate justificatiou therefor. Audit have in this connection pointed 
out that on certain Railways the traffic density has been well below the pres- 
cribed norm of 7,500 net tonne kilometres per route 2ilometre laid down for 
dieselisation of traction. 

1.53 For the foregoing reasons the Committee feel that the Railways 
have not b x n  exercising adequate control over their fuel bill to ensure such 
control, th? Committez would like the Railways to take action o n  the following 
lines. 

(i) The Mechanical Engineering Staffare at present far too busy in various 
operating and maintenance duties with the result that "no proper 
attention is paid", as pointed out by the Administrative ReVorms 
Commission. to the question of controlling fuel consumption- 
This should be remedied. 

( i i )  It  should also be made the specific responsibility of the Financia( 
Advisers of the Zonal Railways to get periodical data about fuel 
consumption in various sections of the Railways and to bring to the 
notice of the General Managers any tendency towards unkward 
increase in consumption. 

(iii) The Railways Protection Force will have to be stream-lined so that 
it could effectively check thefts and leakage, which quite obviously 
are on the increase. 

(iv) Dieselisation of sections will have to be undertaken after the most 
careful study of traffic trends so that it is sanctioned only where 
adcquatc justification exists. 



1.18 In thdr  mply &td 31-124970 the Ministry of Railways (Rail- 
way B o d ) ,  have $rated:- 

In regard to the increase in consumption rate on N.F. Railway during 
1967-68, it may be statad that even though diestfisation D C C U ~ ~ ~  on N.F. 
Railway prior to 1965-66, the pattern of daployment of d i k s a l l m  had under- 
gone a change in 1967-68 resulting in more trains running on graded sections 
as compared to previous y!ears. This is evident from% fact that the number 
of goods from 2801 in 1966-67 to 3335 in 1967-68 (19%) and the goods trains 
worked in graded sections in N.F. Railway had increased train kms. increase 
from 521000 in 1966-77 to 597000 in 1967-68 (15%). Regarding the sugges- 
tion that dieselisation undertaken in certain secttons without adequate jus- 
tification it may be pointed out that no kvel of tral?'ic at which dkselisatwn 
becomes justified can be fixed as it is related to the actual density of t d d  
prevailing on a section in relationsh:p to the capacity available, distance from 
collieries etc. The criteria for selecting the sections to be diesclised are as 
under:- 

(i) Sections which had reached saturation where otherwise the require- 
ment of increased traffic could not have been met without beavy 
Capital investment on development of line capacity and conse- 
quently recurring expenditure. The level of traffic has. therefore, 
to be linked with the line capacity and cannot be treated in isola- 
tion. 

(ii) Instansively used gradient sections, the objective being increased 
through put in terms of wagons: 

(iii) Sections which have strategic importance where the movement 
has to be speeded up as the NF  Railway ; and 

(iv) Sections suffering from extreme water scarcity. 

The Ministry of Railways would like to assure the Committee that schemes 
for dieseliation are programmed only after the most careful consideration. 
Such schemes are oriented to traffic needs particularly on sections working 
to near saturation under steam or mixed traction As a further safeguard, 
studies of typical sections which have been dieselised are conducted with a 
view to working out comparative economics. 

The recommendation of the Committee on the need for Mechanical 
Engineering Staff to pay proper attention to  the question of controlling fuel 
cor~sumption has been communicated to the Railways for information and 
necessary action. 

The Financial Advisers and Chief Accounts Officers were asked by 
the Board to keep a tab on the fuel bill in pursuance of recommendation No. 
9 Para 1.68 of 60th Report of the PAC vide Board letter No. 69/Fue1/1285/10 
dated 30-8-69. However, the Railway have been addressed once again on 
this subject as desired by the PAC in the present report. Concerted efforts 
have becn made to get the best out of the Railway Protection Force. These 
include : - . 
9 LSSl72-2. 



(i) Intensifyin Wurity memure at point where theftlpiK6rage.s 
a n  n o t i J  and where concentration of seal trafik is buvitrt. 

(ii) Crime Tntelhgcna Wing of t b  Railway Protection Force is utili- 
sed to organise raids and collect intelligence. 

(iii) Escorting of coal trains b the Railway Protection Form and armed 
guards through routes w i e  re theftlpilferages am reported. 

(iv) Strengthening of R.P.F. guards at storage points. 

Audit Comments 

1.19 The criteria far dieselisation as brought out in the action take note 
are not quantified. The Board will agree that density of tra& per route 
kilometre is the reliable index of extent of saturation justifying the exten- 
tion of dicselisation/electrification. It is, theqfore, neccssery for the Rail- 
way Board to prescribe and spell out the norms for dieselisation in term 
of density of traffic. 

As regard the increase in the rate of consumption of diesel oil on North- 
east Frontier Railway it is stated that both the net tonne kilometres and 
the gross tonne kilometre during 1966-67 and 1967-68 remained more or 
less constant. The loads of diesel goods trains however came down from 
916 tonnes in 1966-67 to 905 tonnes in 1967-68. The Unit rate of consurnp- 
tion per 1000 CTKM thus seems to have increased from 4.82 litres in 1966- 
67 to 5-81 litrcs in 1967-611 owing to under utilisation of diesel power in 
1967-68. As the rate of consumption is based on the gross tonne kilo- 
metres actually carried, the number of trains run on graded sections can- 
not provide a direct explanation of the increase in diesel soil consump- 
tion. 

The action taken note needs suitable modification in the light of above 
observations. 

Railway Board's further comments 

1.20 The level of traffic divorced from the line capacity cannot be 
the sole criterion for dieselisation. The criterion has to be whether the sec- 
tion has reached saturation and whether the alternative to dieselisation 
would be heavy investment on developmcnt of additional capacity to meet 
the anticipated traffic and consequently additional recurring expenditure. 
There have also necessarily to be other circumstances when the operating 
advantages of Dieselisation have to be utilised e.g. (i) where there is acute 
scarcity of water and (ii) where there are graded sections. Sections where , 
in veiw of strategic considerations movement has to be speedzd up should 
also be covered by the dieselisation policy. 

The fact that the number of goods trains worked on graded sections 
on tbe N.F. Railway has increased has already been mentioned above. As 
esistance to motion ingradifnts is higher than on level track the rate of 

fuel consumption would be higher on graded section as compared to level 
section. 



1.21 Tk C d W  r~commeml that saltable gPUellree ab6.ld be 
IaM down for dieseiislltion .ad theeconomles thereof b~ idh4datal e m  are 
fully gone into m that conversion of traction is done solely on economic con- 
siderations save in exceptid cam involving stntsgic CogBMlentims. 

Contribution to Pension Fund Paragraph 1.56 (S.No. 14) 

1.22 In Paragraph 1.56, the Committee made the following obser- 
vations regarding the liability of the Railways for payment of pensions: 

"The ~ o m m i t k e  note that in view of the liberalisation of rules govem- 
ing the Railway Pension Fund, the liability of the Railways for 
payment of pensions has increased and a reassessment of the 
contribution to ths Fund has become necessary. The Committee 
would like the necessary data.in this regard to be collected and 
processed expeditiously and appropriate action taken there- 
after." 

1.23. In thcir reply, the Ministry of Railways (Railway Board) 
stated : 

"Necessary data as required by the Government actuary is being col- 
lected from all the Railways and Projects. As soon as they are 
completed, they will be processed in the Form prescribed by the 
Government Actuary and sent to him for reassessment of the 
contribution to the Railway Pension Fund." 

Audit comments 

1.24 "The Board are rtque:ted to kindly indicate the time required 
for the collection of the nccassary data and its further processing as per 
programme drawn up by the Board in this regard. This is considered neces- 
sary as tht Committee desired that the reassessment of the contribu'ion 
to  the Pension Fund should be made expeditiously." 

Railway Board's jiurrher remarks 

1.25 "The requisite data up to 31-3-70 has been called for from the 
Railways and till now the information is awaited from the majority of the 
railways. Railways have indicated that they will take some more time 
to furnish the rtquisite data as the statistical data required to be collected 
covers all the serving and retired employees coming within the purview 
of Pension Scheme in various annexures prescribed by the Controller of 
Insurance. Urgency of Furnishing the requisite data has been stressed 
on  the Railways more than once. Originally, the Railways were asked 
to furnish the data by 27-10-70. This target date is now being extended 
up to 31-1-71 as it has not been possible for Railways to adhere to this 
schedule due to time involved in collection of data from sub-ordinate/ 
executive offices spread over the entire system." 

"Besides, it is learnt that the Assistant Controller of Insurance would 
be coming down sometime in the middle of this month for pre- 
liminary discussions. 



' 
(i) the availabiiit of the requisite d&a f s r ) ~  all the railways up 4a 

the close o f t  K e financial year 1969-70; and 
(ii) tht conqenience of the officer of the Controller of Insurance, 

Simla to examine and assess the data collected. 

E w y  effort is being made to' finalise the reassessment as expedi- 
tiously as possible and the Committee would be further addressed shortly 
in the mattes." 

1.26 The Committee hope that the necessary statistical data regard- 
ing the emplo ees and ex-employees covered by the Pension Scheme which r' was due to be urnWed by the ZOMI Railways upto 31st January, 1971, accor- 
ding to the extended period, have been received by the Railway Board. The 
Committee would like to be informed about the progress made in collection 
of data and nsseasment of the contribution to tbe Pension Fund. 

Operating Ratio-Paragraph 1.57 (S .  No. 1 5) 

137 Commenting on the deterioration in thp operating ratio of all 
Indian Railways during 1967-68. the Committee made the following 
observations: 

"The Committee observe that there was a general deterioration in 
the operating ratio of all Indian Railways during 1967-68 as compared to 
the previous two years. The deterioration on Central, Northxn. North- 
Eastern, North-east Frontier and Southern Railways was particularly 
rnarked.~ While the Committee realis: that a number of factors beyond 
the control of the Railways viz. increase in DA rise in cost of coal, natural 
calamities etc.. did not affect the financial working of the Railways. they 
consider that there are certain areas where improvement can be affected 
through better houseke-ping and more intensive utilisation of assets. 
The Committee have, in para 1.70 of their 60th Report suggested that the 
Railway Board should carry out peri3dical reviews of the working of the 
various Railways from the point of view of overall financial results. They 
trust that such reviews will enable the Railway Board to identify promptly 
t& areas where unwarranted increases in expenditure occur and to take 
effective steps to control them. 

1.28 In their reply, the Ministry of Railways (Railway Board) stated: 

"The observations of the Committee are noted and the suggestion to  
undertake periodical reviews of the working of the various Railways from 
the point of view of over all financial results is under consideration of the 
Ministry of Railways." 

1.29 The Committee would like to be informed about the final action 
taken on the suggestion made in para 1.70 of their 60th Report (Fourth Lok 
S.bba) to undertake periodical reviews of the work i i  of various Railways 
from the point of view of overall financial results. 



Surplw Wagon Cdpktcitp-Pdrragmphs 2.20 to 2.23 (S. Nos. 16-21). 

1.30 In paragraphs 2.20-2.23 the Committee made the following 
observations about the apurplus wagon capacity of the Railways: 

"The Committab have repeatedly been expresing the view that the 
Railways have surplus wagon-stock. The data now furnished to them by 
the Railway Board bean out this view. 

Substantial numbers of wagons have been 'stabled' at different points 
due to lack of trafic. The informtion given by the Railway Board shows 
that the 'staMed empties' ranged from 2,000 to 17,000 every year for periods 
ranging from 5 to 6 months during 1965-66 to 1967-68. Every these 
figuss da not accurately reflect the extent of surplus wagons as they 
do not t2Ke note of empty wagons stabled for less than ten days at a stretch. 
Besides, thky ,hbw only empty uagons 'stabled', but not those that are 
hauled. The data given to the Committee shows that such empty haulage 
has gone up both on the broad gauge and metre gauge in 1967-68 as com- 
pared to 1966-67. 

There is still another reason why these figures of stabled wagons 
cannot be taken as accurately reflecting the surplus wagon capzcity in the 
Railways. Detention of loaded wagons at some of the major marshalling 
yards, terminals, break-of gauge transhipment points, steel plants and coal 
washeries has been going up. It is obvious that this situation has resulted 
in distorting the position of wagon usage and precluded more effective 
use of wagon stock. 

For the foregoing reasons, the Committee are compelled to conclude 
that the Railways have more wagons than warranted by the needs of traffic. 
The Administratihe Reforms Commission have recently expressed a s~milar 
view, they have pointed out that the inventories of wagon stock with the 
Railways should be drastically cut down. Exact quantification of such 
wrplus wagon holdings will be a matter of some difficulty with the changes 
in composition of traffic, leads etc. that keep occurring from time to time. 
Still the Railways should make a reasonable accurate assessment of the 
position, so that scarce resources do not get blocked up in fresh acquisition 
of unnecessary wagons. The Committee would like in this connection to 
invite attention to their observations in para 1.35 of their Forty-Ninth 
Report (Fourth Lok Sabha)." 

1.31 In their reply the Ministry of Railways (Railway Board) stated: 
\ 

"The observations of the Committee are noted. The Action Taken 
notes on the observations by the Committee made in  para 1.35 of the 49th 
Report (Fourth Lok Sabha) and also paras 1-11 to 1.13 of the 94th Report 
(Fourth Lok Sabha) are being submitted separately. 

During the Second and Third Plans, physical planning for rail trans- 
port was done on incremental basis i.e. additional capacity being added to 
cope with anticipated additional traftic. This method was based on the 
assumption that the capacity existing at the beginning of the Plan was more 



or  less adequate to rcquirernentti-and did no taka into account adcjiti~nal 
requirements of wagons in respect of traffic a ready moving due to chabged 
pattern, increased lead etc. 

i 
This in turn meant adoption of one s6t of turn-round for the basic 

wagon fleet and another for the incremental fleet to be built up. Conse- 
quently when the traffic pattern, in terms of commodity mix, as well as 
leads of loaded and empty movement, altered substantially the gap bat- 
ween the wagon fleet and the actual requirements of traffic: widened. As 
a result there was an imbalance in the availability of t ranqmt  capacity at 
the end of the Third Plan. Actual requirements of wagons were also more 
than what was calculated due to increased turn-round arising out of several 
constraints Like limited section and terminal capacity, increased lead, higher 
percentage of empty haulage etc. 

In this connection it is also submitted that taking the above factors 
into consideration, a review of the availability of rail transport at the end 
of the Third Plan and the further requirement of wagons has since been 
made. This review revealed that at  the end of the Third Plan, the Railways 
had only a marginal surplus of 4368 wagons on the broad gauge and a 
shortage of 1612 wagons on the metre gauge. The earlier assessment of 
capacity of 225 million tonnes at the end of the Third Plan related to the 
peak loading capacity against which the capacity for sustained movement 
for the year as whole was only around 205 million tonnes. 

The methodology now adopted for the assessment of wagon require- 
ments during the Fourth Pian takes into account the total wagon require- 
ment at the end of the Plan for the entire traffic anticipated giving due consi- 
deration to the change in the pattern of traffic and increase in the lead of 
movement. After having assessed the total wagon requirement at the end 
of the Plan for the anticipated level of twffic, the actual holding at the 
beginning of the Plan has been deducted to arrive at the net additional 
requirement during the plan period. This new methodology of calculating 
wagon requirements on the overall basis, thus takes into account any shor- 
tage/surplus capacity at the beginning of the Plan. 

Audit Comments 
During the Third Plan the procurement of wagons corresponded to  

an aver e of 1,250 four wheelers for moving an additional one million 
tonnes o f originating traffic. From the calculation adopted now incorpo- 
rating certain refinements stated to have been made in the assessment of 
wagon requirements it is seen that the number of wagons required to move 
one million tonnes of originating traffic (for sustained movement) is now 
1.893 wagons on the B.G. and 2,798 wagons on the M.G. for 1965-66 level 
of traffic. The average number of wagons required for carrying one million 
tonnes of originating traffic had, thus, gone up by more than 50::; on the 
B.G. The possibk argument for this increase would be that the lead had 
increased and that the change in pattern and composition of traffic would 
also affect the wagon requirements. It is, however, seen from a detailed 
scrutiny of the calculations made in April. 1968 that, apart from the lead, 
the other important factors greatly influencing the wagon requirements 
are (i) speed of the goods trains, (ii) loadability and (iii) detentions at  yards. 
tecminals etc 



Wbib we are ax& in  a potidion to o&r any rematks 04 the leads 
'assumed EP)3 the variow wmrnodiths ia the wsqrent of wagon require 
ments the asjumptions made in respect of other foctors calls for a review 
in the light of following observations:- 

The sped adopted in the case of specific commodities like coal and 
raw materials to steel lants, coal to wdsheries and iron ore traffic for export 
is 23 kilometres p r  Eour during 196566. This is lover than the actual 
average of all goods train: during 1967-68 viz. 23.4 fot diesel and 24.5 for 
electric locos. In respect of bulk movements of commodities like coal 
steel, iron ore etc  where dicselisation/electrification has been done to a 
greater extent than for other oommsdities and in view of the possibilities 
of running block loads etc. the actual speed may be still higher than even 
the averages. It is further noticod that the same speed adopted in the cab 
culations for 1965-66 has betn maintained in the projections at the end 
of 1973-74 (the last year of the Fourth Plan). For these and other commo- 
dities that move in bulk and are being hauled by diesel and electric locos 
the speed of 23 KMPH assumed in the calculations for wagons required 
at the end of Fourth Plan, appears to be rather low. The movement of 
some other commodities like P.O.L. and food grains which move largely 
in bulk quantities (the latter particularly during peak period) also needs 
an adoption of a higher speed than what has been assumed in the calcula- 
tions. The assumptions of realistic speed w.r.t. specific commodities 
acquires more importance in view of the fact that the quantum of traffic 
hauled (net tonne kilometres) over diesel and electric traction has increased 
from 55% of the total traffic in 1965-66 to 64% during 1967-68 an increase 
of 9% in two years and wauld no doubt progress further. 

The time allowed for detentions at marshalling, terminals etc. also 
needs a more realistic assumption particularly in respect of commodities 
which move in block loads without need for marshalline enroute owine to -~~ - - 

adoption of long distance marshalling etc. ~ z h  the augmenta- 
tion of cawi tv  in the immrtant marshallina yards and terminals alreadv 
achieved during the third plan period, there chhbuld be a progressive red&- 
tion in the detentions at these points. It is, however. seen from the details 
of wagon assessment for 1973-74 longer periods of detentions in yards and 
terminals have been adopted for most of the commodities, compared to 
the corresponding figures adopted for the assessment for 1965-66. 

It is) further seen from the detailed calculations that the estimated 
running time in hours has been, in many cases, rounded off to the next 
higher figure in days. For example 1.8 hours for washeries, 17 hours 
for raw materials to steel plants and 14 hours for Railway Materials, have 
been rounded off to one day. The net effect of such rounding off to a 
higher figure has been to increase the calculated requirements of wagons 
by about 7,000 wagons on B.G. for 1965-66 level of traffic. 

The allowance made for pcak traffic also needs reconsideration a\ 
the excess wagons acquired on this account remaln idle during the non- 
peak season and it must be examined whether the peak traffic requirement? 
should not be met by a more intensive utilisation of wagon stock rather 
than by providing a cushion of wagons on this account. 



In the ciFDPtmstanoes s W  abow we arc unable to a&e@ tbd draft 
action taken note ilr its predent Tom which &s to be modlfiad iti the 
light of the above observations. 

Go~ernment's reply to audit comments 

1.32 It has been brought out earlier that during the Second and 
Third Plans, physical planning for rail transport was done on incremental 
basis i.e. the additional capacity being provided only to cope with the anti- 
cipated additional t r a c .  This method was based on the assumption that 
the c acity efisting at the beginning of the respective Plan was more or 
less a 3' equate to meet the requirements. 'Besides, as pointed out earlier, 
the requirements for the additional traffic were not based on any detailed 
calculations, as already observed by the PAC in recommendation No. 9. 
In fact the initial procurement programme during the Third Plan period 
corres onded to about 1260 wagon per million tonnes of additional traffic. 
That tRis figure was unrealistically low would be clear from the particulars 
given in Annexures 1' and [I** attached. It would be seen that the 
minimum requirement for BG wagons works out of 1635 and 2567 wagons 
per million tonnes of traffic in heavy and light commodities respectively, 
the requirement on the MG being stit1 higher. Annexure 11 brings out 
the number of wagons actually utilised per million tonne of traffic carr~ed 
(originaling and transhipment) at the end of the Second and Third Plans. 
Jt win be seen from the latter that but for a slight marginal excess in res- 
pect of BG stock at the end of the Third Plan which was also due to im- 
balance in the Commodity mix (requiring different type of stock), improve- 
ment was maintained. 

However, in order to arrive at realistic assessment for procurement 
of rolling stock the system of calculation of wagon requirements on the 
overall basis (distinct from the incremental traffic) has now been introduced 
for the Fourth Plan period. In this, the average lead of traffic. turn-round 
and the percentage of empty haulage etc. are taken into account and then 
suitable allowance for meeting the peak demand is made. In these cal- 
culations, the turn-rounds were objectively calculated in detail for every 
commodity based on the leads of movement, terminal detentions. speed of 
trains, average load of wagons and the proportion of empty running. As 
a result the calculations of wagon requirements for the Fourth Plan repre- 
sent an overall turn-round of 1 1.9 days on the B G and 8.8 days on the 
MG. Both these turn-rounds are considerably lower than the turn-rounds 
then prevailing. The actual average turn-round during the year 1967-68 
was 12.6 on BG, 9.5 on the MG and during 1968-69 was 12.7 on the BG 
and 9.69 on the MG. In order to see if the procurement during the Third 
Plan was excessive. a similar exercise was undertaken for the 1965-66 
level of traffic and the conclusion has already been brought out earlier. 

In order to judge the actual utilisation of rolling stock on the over- 
all basis, the following indices are noteworthy:- 



N W r  of wcpym (in rwm of 4-wheelers url d to npve one million NT kms per day 
rxprevsed in term. o)stam%d carrying capucify 

Yur B.G. M.G. 
1950-51 . . . . . . .  1402 zn~ 
1%5-66 . . . . . . .  1066 2040 

Net tonne kilometres nwvedpcr a~tnurnper rome of cupacity 
Year B.G. M.G. 
1950-51 . . . . . . .  11833 902 1 
1%5-66 . . . . . . .  15567 12255 

It would be seen that there has becn consistent improvement in the 
utilisation of rolling stock, which would not have been possible. had any 
surplus capwity been provided as made out by the Audit. 

In this connection, a comparison of the utilisation per tonne of wagon 
capacity on the lndian Railways with that on certain advanced Railway 
systems in the world is also interesting:-- 

Indian Governn~ent Railways (RG) 1965-66 . . . . . .  
British Railways (1965) . . . .  . . . . 
Canadian Pacific Railway (1964) . . . . . . . .  
French National Railways (1W4) . . . . . . . .  
German Federal Railway (1964) . . . . . . . . .  
Italian State Railways (1964) . . . .  . . 
Japanese National Railways (1964-65) . . . . . .  
U.S. Class I Railroads (1965) . . . . . . . . .  

It will be seen from the particulars given above that the utilisation of 
the rolling stock capacity compares favourably with that on Railway system s 
of other countries and is second only to the Japanese National Railways. 

This Ministry would also like to clarify that details of speed are not 
being maintained commodity-wise nor is it practicable to do so and, 
therefore, the figures of speed adopted in respect of each specific commodity 
for the purpose of calculating wagon requirements are based on the gen- 
eral experience in this respect. It may be pointed out that the pilots and 
the section trains for collection and dispersal of traffic are still worked by 
steam locomotives. Even in respect of goods trains. there are several 
areas where the traffic moves under mixed traction or completely under 
diesel traction. The effect of increasing density of traffic on specd of 
trains has also to be taken into account. 

Likewise. with the increasing lead of traffic, incidence of marshalling 
also increase affecting the t urn-round. 



It has also to be appreciated that while working out the requirement 
on 'all Railway' basis, it is not possible to reach the same degree of accu- 
racy for such a vast network as w u l d  be possible, if the calculations were 
to be made for an individual section only. In the former cases, weighted 
average as all that can be considered based on a reasonable assessment. 
It is far this reason that rounding off in terms of full or half day has bcen 
done. While in certain cases the rounding off is to the higher half or full 
day. in certain other cases, it is to the lower figure. 

Regarding allowance for peak traffic, it may be pointed out that the 
peak loading is considerably higher riz. of the order of about 15 % as com- 
pared to average monthly loading. When this loading is compared with 
the lowest loading in any month, the variation is as high as about 252,. 
This entire gap cannot be bridged by intensive utilisation of the rolling 
stock as during this period even the line capacity in under severe strain. 
As such peak allowance has been made for various commodities at only 
7:; to 10% of the bare requirements; the balance fluctuation is catered for 
by improved utilisation of the rolling stock as would be seen from them 
month by month utilisation figures which is best during the peak months. 
Unless allowance to some extent is made for peak traffic it would not be 
possible to meet the requirements of traffic during the busy season and with 
competitive road transport system the traffic would be further diverted to 
road. Even with this peak allowance and the better utilisation of assets, 
some staggering of traffic has to be done. 

Further comments of Audit 

1.33 Our earlier remarks were in the context of the reply give by the 
Railway Board that the actual wagon holdings as at the end of 1965-66 
had a 'capacity' for sustained movement of only about 205 million tonnes 
or originating traffic, even though the target for procurement of wagons 
itself was related to the plan target of about 264 million tonnes of originating 
traffic as in January, 1962. It was also observed that the actual capacity' 
as now given by the Railway Board roughly corresponded to the actual 
traffic which materialised during 1965-66. It was, therefore, inferred that 
the assumptions regarding the various criteria that deterimine wagon usage, 
viz. kad, roadability, empty return ratio, detention at yards etc., were 
such as to yield such a result. It would. however. be apprcciatcd that 
'capacity' must be taken in terms of what the wagon fleet is capable of 
carrying if the various criteria adopted represented the best achievement 
possible rather than what was actually achieved. It was i n  this connection 
that various improvements effected in the method of traction. on the run- 
ning of trains in bulk loads and traffic facilities created to ease the move- 
ment of traffic etc., were referred to further. it was in this context that the 
assumption of deteriorating figures for detention for various commodities 
in the exercise regarding wagon requirements for the new Fourth Pian when 
compared with the exercise made for 1965-66 was noted. It was also 
pointed out that approximations in calculation like rounding off in 1965-66. 
had the net effect of increasing wagon requirements by 7,000 four wheelers. 
As regards the peaking allowance the point that was sought to be made 
was that this traffic whould be met by better utilisation of wagons rather 
than by maintaining a cushion of wagons and that this should be reflected 



ia the aritstia adapted for oalcdatioo of wagon requirements. we should 
drctni antantiom to  tha &actittiat a similar observation has b n  made in 
Para 5.22 of'the Rapart of the Study T a m  of the Administrative Reforms 
Comh.liseion on Rabays. 

The essential point thus is, how, considering the capabilities of the 
wagon fleet in terps of faciEties avaibble to the Indian Rkilwes, does 
the actual utilisation compare with such capability ? It is here that we 
are unable to accept the Railways' plea that the wagon fleet as at the end 
of 1965-66 was capable of transporting only 205 millioq tonnes of originating 
traffic. As an indication of the probable capability, the pwformance of 
the wagon fleet in 1965-66 in terms of net tonne KM per wagon per day 
could be compared to the rforrnance of the wagon fleet in 1962-63, when P" pattern of trafic was simi ar. It would then be seen that on the Broad 
Gauge there is a deterioration from about 1007 net tonne KMs per wagon 
day in 1962-63 to about 934 in  1965-66. Without asserting that exact 
computation of the actual surplus of wagons on Broad Gauge is possbible 
on this basis, it can still be inferred that if the performance of 1962-63 
had been repeated in  1965-66 considering the total numbtr of Krns., of 
traffic transported in.1965-66, the wagon fleet as at the end of that year 
seems to be surplus by about 42,780- four wheelers. Since 1962-63 is 
a year close to 1965-66 there would be no bais for asserting that this is an 
unreaEstic~lly ideal traget to achieve . If further allowance is made for 
improvements in terms of further dieselisation. electification, marshalling 
facilities etc. it can be asserted that what is feasible in the changed condi- 
tions after 1962-63 should be even better. We have no further remarks 
to offer and in case Railway Board still differ from what we have stated we 
would suggest that our remarks may also be forwarded together with 
Rai l~ay Board's action taken note to the Public Accounts Committee. 

Go~err~ t~~et t t ' s  reply to audit's ,firrther conm~ettts 

1.34 Jn the year 1962-63, the Railways carried 18.3 million tonnes 
of additional originating freight traffic which represents the highest increase 
in the freight traffid handled in the lndian Railways so far in any single 
year. On the other hand. during 1969-66 agricultural production suffered 
a severe set-bck and the increase in Industrial Production was only modest. 
So much so, the additional originating freight traffic carried by the Railways 
during that year amounted to only about 9:2 million tonnos. In the 
circumstances, it is difficult to accept the contention that the patterns of 
traffic during 196263 and 1965-66 were similar. Besides, 1%2-63 foll~wed 
the transport crisis of the early sixties and over 65,000 indents were out- 
btanding on B. €3. aldne at the end of the year. which came down to 20,984 
at the end of 1966. The heavy outstanding indents in 1962-63 not only 
indicated a large unsatisfied demand but ability of the Railway to pick 
up traffic in bhik, which w a s  no longer possible in 1965-66 due to low level 
of indent. The utifisetion in om single year specially in 62-63 when 
there was a tmhs rt crisis and wagons were being utiliscd at the cost of 
maintenance, cast, t h m f a . .  be rken  .a a sriaion for calculating wagon 

very fnct that the same &ikihtion was nevez achieved 
also shows that that 'year was peculiar i n  itsclf. In 



the circnmstances, it does not sesm c o m a  to project thb~pcrfarmaoue iffl 
196L-63 into the year 196946 ae a basis fix cwsrpawtive judgemcnt a& 
quantification of RuIways transport capicity, tin viqw !of Ithe changes in 
the various factors affecting the Railways' transport capacity that had 
taken place during the intervening period. This Ministry would like to 
submit that for assessing wagon procurement during the Third Plan the 
correct criterion would be to judge the transport bpacity based on the 
norms as at the end of the Second Plan and it would be seen from the parti- 
culars given above that the red misuMerstanding has arisen due to un- 
realistically low figure of wagon requirement per million tonnes of traffic, 
initially calculated for the Third Plan level of traffic. 

In this connection it may also be submitted that the various factsrs 
including change in the pattern of traffic have already been brought out 
in the discussions relating to para I 1  of the Audit Report Railways 69 as 
given in the 1 1  6th Report. 

1.35 The Committee had expressed the view that the Railways had 
more wagmas thao warrated by the nee+ d traffic and Railways should 
tberefort make an accurate asmsment of the position before acquiring more 
wagons. Although the anticipated increase in traffic did not materialise 
during the I l l  Plan period, target for wagon procurement was, according to 
audit, fully achieved. Obviously, the Railways held surplus wagons at the 
end of 111 Plan. The Ministry of Railways Bave, however. stated that for 
lssegsing wagon procurement durin the Third Plan the correct criterion would 
k to judge tbe capacity based on t 6 e norms as at the end of the Second Plan 
and &at a misumderstalrrling bad arisen due to unrealistically low figure of 
wagon requirement per million tonnes of traffic, initially calculated for the 
W d  Plan level of traffic. T h ,  the Ministry of Railways seems to be re- 
pudiating the norms adopted by the Railways themselves for determining 
the 111 Plan target for wagon procurement. 

1.36 According to the Ministry of Railways, the Railways had only 
a marginal surplus of 4368 wagoms on the broad gauge and a shortage of 1612 
wrgons on tbe metre gauge at tbe end of the Plan pried. Audit bas, how- 
ewr, pointed out that &re was mrp111~ of abmt 42,780 four wheelers eren 
on the basis of Railway&* own perZona8ace in 1962-63 (v~z., 1,007 net tonne 
K M  per wagon day). The amtention of the Railways that 1962-63 was a 
pcnlimr p a r  and that the pnttem of traffic in 196263 and 1965-66 were 
not comparable does not seem to be acmptaMe as the performance in 1960-61 
mil 1963-64 in terms of NTKM per wagsn day (998 rod 987 respectively) 
ms wry near the performance in 1962-63. The obvious conclusion is that 
tbt deteriomth iu the performmce in 1965-66 rs compared to 196263 bad 
resulted in an understatement of the existence of surplus wagon capacity. 

1.37 Tbe Cammittee .re inclined to agree wifb Audit that the Riilnajs' 
cdculatioas meke na objecthe ettort to estrblisb the capaeity of the wagon 
i k t  to carry tra16c. As actvrl perfonunce in relatbn to speed, detentions, 
lo*-, rppoxmntiws in crlcula&u etc., culsot be accepted as reliable 
brrds of cnkdadaas of wqon capacity, fLB Committee would like to empbasise 
LY m d M c  norms aa tBe buie of k s t  performance abtrioed by Railways 
tbensselves s l d d  be fixed so that the surplus already heid and tbe future 
wagon procurement could be suitably adjusted to meet future requirements. 



1.38 In the paragraphs 2.24 and 2.25 the Commitke pointed out the 
need to improve utdisation of wagons and mad: the fonowing observations:- 

2.24 "One particular reason why holding of a large cushion of wagons 
should be: 'discouraged is that i t  generates a sense of complacency which 
interferes with e4forrs to secure op t imm utilisation of the stock. As 
pointed out by the Administrative Reforms Commission these "excessive 
stocks lead to slackness in utilisation and poor outturn". Besides, as 
wagon procurement for future requirements is based on indices of current 
performance, the slacknes's in utilisation of wagons, by depressing the 
indices. leads to inflated estimates of future wagon requirements, with 
corresponding over-investment. 

2.25 The Committee would like the Railways to take concxted 
measures to irnpiove wagon utilisation. The following steps are parti- 
cularly indicated :- 

(i) Work studies should be periodically conducted to evaluate the 
time required for handling of wagons at various points. like 
marshalling yards transhipment stations, coal washeries, Steel 
plants and the scope for minimising loading arid unloading 
time through adoption of improved practices. Based on such 
studies. norms should be evolvzd. with reference to which per- 
formance will have to be periodically evaluated. It should be 
made a specific responsibility of the higher management in Zonal 
Railways, particularly the Financial Advisers to undertake such 
periodicals evaluations. 

(ii) Appropriate administrative rneaiures should be taken as pointed 
out by the Administrative Reforms Commission to check un- 
reasonable detention of wagons by customers. 

(iii) Frequent marshalling of trains results in their detention at several 
points ep-route. Goxis trains should therefore, be marshalled 
for long distances, so that they could skip minor yards and 
interchange points, which do not constitut: terminals for traffic- 
This is a matter whic? will need cmstant study by the Operational 
Department. 

(iv) Very careful operational research will have to be done so as t o  
bring about a reduction in empty haulage. 

(v) A drop in sp:ed would appear to have contributed to a deterio- 
ration in wagon utilisation. A study team of Administrative 
Reforms Commission pointed out that the average speed of 
diesel and electric trains, hauling goods, traffic, has been in the 
range of 17 to 26 kms. per hour an4 the such low speeds result 
"in wholly unnecessary waste of power." "Through goods trains 
should, therefore, be scheduled at the maximum permissible 
speed to be worked out on the basis of trial-runs. Without this, 
it would not be possible for Railways to regain the traffic they 
have lost to road transport. 



(vi) Above all, it shduld be msde obligatbry for the higher fom-  
tions in the Zonal Railways, particularly the Financial Advier, 
to obtain at frequent intervals reliable data regardiv stabling 
of wagons and examine them, with a view to seeing how the 
position could be improved." 

1.39 In their reply, the Ministry of Railways (Railway Board) stated:- 
"The observations of the Committee are noted: 

(i) Work studies of marshalling yards, transhipment points and 
major industrial units rcceivh rail traffic in large quantums are 
frequently conducted, with a view to fix norms and to review the 
free time made admissible to these users. So far, studies in 
respect of 21 marshalling yards and transhipment points have 
been conducted by work Study Organisation of Zonal Railways. 
The recommendations of the Public Accounts Committee in this 
regard has also been brought to the notice of the Zonal Railway 
Administrations for compliance. 

(ii) The study team of ARC has recommended through investigation 
of marshalling yards and terminals problems of stabling trains, 
carrying out operational research on detention to coal and iron 
ore wagons at sted works, prompt withdrawal from the place- 
ment of wagons in sbk lines and has also suggested provision 
of mechanical devices for unloading wagons at Power plants 
and other industrial units. These recommendations are under 
close study. As already stated Railway work study teams are 
carrying out studies on various aspects of operation including 
marshalling yards, sick lines and major industrial units. It is 
also submitted that the movement of goods tranis are reviewed 
daily by the COPs and Dy. COPs (Goods) and Zonal Head- 
quarters and also by the Director and Joint Director Transports 
tion at Railway Board level and prompt remedial steps are taken 
including regulation of traffic wherever necessary. Railway: 
con ti nu^ to impress on the Power Plants and o t h ~ r  major indus- 
tries to install mechanical unloading equipments. In rt spect 
of new plants, this condition is being insisted upon. 

(iii) The marshalling instructions in force are regularly reviewed 
by Zonal Railways for intra-railway movements and by Railway 
Board for inter-railway movements to take into account changes 
in pattern of movements, development of capacity at different 
yards/terminals sections vis-a-vis traffic requirement to be dealt 
with in yards so that increased number of wagons may by-pass 
intermediate yards. Inter-Railway marshalling instructions 
were reviewed and revised by Railway Board in January, 1970. 

To achieve better marshalling and speedier movement of wagons a 
system has been introduced of loading of block rakes from the collieries/ 
mines/refineries/oil terminals etc., to single point destinations in respect 
of such commodities as coal, iron ore, petroleum products, cements etc. 
Movement of foodgrains on Food Corporation of India's account from 
surplus areas. such as Rabi crop from Punjab and Haryana, is programmed 



mostly in block tabs. The invasttnelvt mhiwed in this regard over the 
last 3 years is given below:- 

Percentage of wwons moved in bbck rakes to total nunrbcr of wagom I&: 

Commodity. 1967-68 1968-69 1%9-70 

BG MG BG MG BG MG 
Coal . . . 65.0 - 64.0 - 67.0 - 
Export-ores 95.0 66.0 95.5 68.2 97.1 72.1 
Petroleum ~rod":ts ' 
im tank wagom. . N A NA 68.0 52.0 
Other commodities . 13.0 15.0 19.0 14.0 7.7. 4.3. 

'(Reduction in the percentage of "other commodities moved in block rakes in 1969-70 
on the BG and MG as wmpmd to preceding years is on account of figure for "other 
commoditm in caclim years including block rakes of petroleum products in tank wagons 
also, which has now been token separately.) 

In 1969-70, 30% af the total originating loading on the BG and 14% 
on the MG movtd by such block rakes. 

(iv) The position fn this respect has already been explained to the 
Committee in the course of evidence, of special type of wagons 
for bulk or special commodities involve considerable em ty 
haulage. Tbe holding of special type of wagons on BO & 
increased from 11.2% on 31-3-60 to 38% on 31-3-70. The 
matter is however, under constant review by the Railway Board. 

(v) Through goods trains have a booked sped which is about 80 
to 90% of the maximum permissible speed. However, with 
vtry heavy saturation in the principal trunk routes and very 
heavy frequency of passenger trains particularly in the Central, 
Northern, Western and Southern Railways, very heavy inci- 
dence of thrfts of overhead electric traction wires, interruption 
to control communication due to theft or cables and increasing 
interference by unsocial elements with railway operation, the 
actual average speed is inevitably very much less than the booked 
speed. In fact, even under ideal conditions of working the 
actual average speed is bound to bq much less than the booked 
speed and this has always been so. However, despite heavier, 
saturation and very large increase in incidents like riots, strikes, 
gheraos, theft of wim, interruption to control communication 
during the recent years, therc has been an improvement in the 
average speed of through and all goods trains, as will be seen 
from the following figures :- 

Average speed in kmph of through and a l l~oodr  trains tractionwise on broad gouge. 
-- 

Through goods train All goods train 
Year Electric Diesel Steam A11 Electric Diesel Stream All 

Traction traction 

1960-61 . . 20.1 22.5 18.9 19.2 19.5 22.2 13.6 16.1 
1964-65 . . 23.0 23.5 16.7 19.4 22.6 23.2 13.2 15.9 
1965-66 . . 23.7 24.0 16.6 20.1 23.4 23.7 13.0 16.4 
1 9 6 6 - 6 7 .  . 25.3 24.1 1 5 4  20.1 25.1 23.9 1 2 3  16.5 
1967-68 . . 24.8 2 3 5  I 5 4  20.0 24.5 23.4 12.2 16.8 
1968-69 . . 25.8 23.3 15 6 21.0 25.6 23.2 12.2 17.5 
1969-70 25.8 23.0 I 5 5  21.1 255  22.9 12.1 17.7 

- - - - - . . ~ _- 



Ikspita all endoavauts it would bs unmlistic to expect any appreci- 
able improvement in this regard till additional apecity,btcoms avai1;tbk 
on saturated routes and the law and order conditions improve. 

(vi) Data on all important indices of operating efficiency 
circulated through domestic summaries. monthly appreciation 
reports and' periodical D. 0s .  of General Managers to the reports 
and periodical D.Os. of General Managers to the Board are 
reviewed at 41 levels, viz.  divisions, zonal headquarters and the 
Railwav Board. At the Zonal Headauatrers the entire o~era t ina  
positioi (including stabled wagons) is reviewed periodiially by 
G~neral  Manager with Head of Department including FA& 
CAO. The posi3on regarding stabling of wagons i s  also watched 
by the Board and this and other operating aspects are discussed 
at length in the operating meetings of the Board with the Chief 
Operating Supdts. of Railways. The position regarding stabling 
wagons is thus examined at appropriate levels with a view to 
taking immediate remedial action. 

1.40 The Committee suggest that a targetted programme should be 
chdked out to complete work studies of marshalling yard, trandtipment 
points a d  more industrial units rrecdvisg rail traffic in large quantities with 
view to fix aaras and to review tbe free time for wagons. The Committee 
would like to know the progress made in this regard. 

Utilisation of Electrir and D i e d  Locomotires-Parqqraph 2.64 (S .  No. 32) 
1.41 In paragraph 2.64, the Committee made the following observa- 

tion about the unsatisfactory utilisation of diesel and electric locomotives: 

"The Committee find the position in regard to utilisation of diesel 
and electric locomotives unsatislactory. A special team of engineers under 
the Ekiency Bureau of the Railway Board had, after comprehensively 
examining the question of utilisation of these locomotives, came to the 
oonclwion that these locomotives should give an output of about 700 
Wmetres  per day per engibe on line. The Railway Board have taken 
this to be a goal to be achieved ia the distant future. In the meanwhile, 
even the relatively modest targets that they have set have not been achieved. 
The data about engine utilisation available to the Committee shows that 
the highest kilometreage per engine day on the line has not exceeded 324 
in respect of diesel and 277 in respect of electric locomotives upto 1968-69. 
In the Committet's opinion, this constitutes gross underutilisation of costly 
assets acquired by the Railways." 

1.42 In their reply the Ministry of Railways (Railway Board) stated: 
The recommendation of the Team of Engineers referred to by the 

P.A.C. presumably refers to the Sahai Committee Report of 1963 in which. 
as per Appendix VI, a summa@ of the operating performance theorelically 
possible under diesel and electric traction, has been tabulated sectionwise. 
The objective of the Committee was to compare the performance of different 
systems of traction under exactly similar conditions, which were chosen 
to be ideal, rather than developing operating norms for achievement. The 
figures quoted in Appendix VI were merely derivatives computed on the 
basis of assumptions made therein. 



Diaoal traction has been introdwed 01; Indian Railways so far on a 
l i i t +  scLla over satu!ated and gradcd sections to incrcaap the movement 
apaclty on these secQons m order to increase throughout without having 
to uudertakc large scab line capacity works. When dicscls are put on 
saturated sections working above 80%. of the charted capacity, their 
utilisation is low. This is often further aggravated by the chain reactions 
arising out of failure of tehxommunications due to thefts of telcmphs 
wires/caMes and series of interferences with train running from anti- 
social elements which are r comon occurrence these days. Momover, 
due to the number of diesel locos available being limited, it has not been 
possible to diesclix the entire passenger and goods services on a section 
and mixed traction of steam and diesel/electric is continuing. In mixed 
traction, the average speed of even the high capacity diesel or electric loco- 
motives is low due to limiting factors such as precedence to p s e n p r  trains 
which have to run as per time table, slow moving steam trains preceding 
which have in many cases to be run ahead of the diesel/electric loco operated 
train to cover the journey before the crew c6mplete their duty hours. On 
p d e d  sections, particularly on branches like Kiriburu and Kirandul with 
continubus falling gradients ranging from I-in40 to I-in-50. diesels run 
at restricted speeds to ptrmit the driver to always retain control over the 
train on these falling gradients due to limitations of brake power. 
m 

Though certain standard norms for dit'sel/electric engine usage have 
been laid down, actual performances of different Railways h a  to be judged 
taking into account the different circumstances previaling on each section 
of the railway in the day to day operation such as density of trafk, state of 
telecommunications and other railway equipment like the overhead traction 
wires, signalling gear etc. equipment which is subject to frequent pilferage. 
Account has also to be taken of the proportion of graded sections, extent 
of mixed traction, limitations of terminal capacities. etc. Performance of 
individual Railway under these constraints is not only scrutinised by 
the Division and Zonal Headquarters of the Railways, but also by the 
Ministry of Railways. 

Engine usage figures of individual railways are scrutinised every month 
of by a Committee of Directors in the Railway Board and any unsatisfactory 
features which haw not been explained to the satisfaction of the Dim2toratcs 
by the railway is taken up. At the same time, each Railway is called upon 
to improve their performance to the maximum extent to come as near the 
standard norms as possible." 

1.43. Tbe Committee would like to suggest that realistic nonna for 
usage of d k l  d electric locomotives should be fixed for &&rent 
sectha taking into account tbc different conditions prevailing, a3d the 
performaoec oboaM be reviewed periodically. 

Measures to check owr procurement of Track Materials-Paragraph 3.166 
(S. No. 74) 

.1.44. Referring to a case of excess procurement of sleeper plates in 
1964-65 and 1965-66, the Committee made the following observation in 
paragraphs 3.164-3.166 :- 
9LSs/72--3 



3.164. "The Cbmclpi2tct o b e  that t k  was over-provfdoni 
of CST-9 deapm both in 1962-65 and 196566. The over-provisioning 3 
to a substantial rccumulttion of st& which I d  to stopprgc of ftvthar 
ordets for thtse doepars in 1966.67, when the Railway6 could have pullchPlsad 
them at much lower rates. 

3.165. It hu been stated that the accumulation of stocks arose out 
of Creclr laying or rezrtwal rvorks getting slowed down due t o  inadequb 

of matching materiala like rails. Tbe short-receipt of rails had por- 
sistantly occurrod a n a  196665 a d ,  therefore, should have been taken into 
m t  while placing the orders. Baridw, the Railways have thcmrdvu 
baen over the ywln ahowing a p r e m  for wooden and stal sleepara over 
CST-9 skepm. This r , n s ih t ion  should have weighed with the Railways 
to noduca the ordere f ~ r  CST-9 deepen. 

3.166. The Committee recognise that it is primarily the function of 
the Zonal Railwaye to keep a chcck on stocks of sleepers which are hdd 
by numerous permanent way inspectors. The Railway Board should issue 
inetmaions to ensure that control over these inventories is t i g h t d  up 
d dong tha line so that a case of over-provisioning of thif nature d m  
not recur." 

1.45. In their reply the Ministry of Railways (Railway Board) stated : 
"The ohmations of tha Committee are noted. 

The R.ilway Baard have taken steps to improve the methods of work- 
ing out the roquimnmnte of P. Way materials to avoid over-procumnant. 
Th6 p t  of tracksupply oaScer on the Railways h a  been graded to that 
of Jhgbm-h-Chief Track so thet thar  ie  ktter control over the permanent 
m y  mateahla. Tbc asmmment of the requirements of P. Way materials 
ic also done in a meeting held with the ENCs/Track. In that ~laceting tha 
ENCa/Track am asked to bring the stock position to the various types 
of P. Way matcebh and to forrcrst the rcquifemcnta buad on the sano- 
tioasd e t r  gmghmm .Ret taking into recount tht stock atready available 
hth rhcm. The pmcummmt action ie initiated after thesc akquiremmfs 
cae cubrequently driead an 'firm' after the budget has been plsraMed and 
ut dm p t  wt!d by the R.ilway'e Finance with a v i m  to 8cr that the 
requirement8 assessed by tbe Engineers arc in ~ ~ c o r d a n n  with the budge4 
alletments for the various works programmes. 

%6i&es, a Connnittee of 3 Jt. Directors h.s been appointed to chcck 
up the reasons hadins to the over-procumncmt and suggest wa s and 
mt.ns to tighten up the rIises8ment of track material required tac K par.  
Suitable instructions will be hued to the Railway administrationb after 
the Committa has finalised its finding." 

1.46. 'Ibc Coaamlttec wmld we to know tile findings of tbe Committee 
of the Joint Directom ippdnted to cbecL up the r t m ~ m  lading to tk O m -  
pmmmat md to q c s t  ways ud - to tightell up tk alaumnmt 
o f ~ m t c r h ) r s p d r z d c r c b y e u d t b c a c h W c n i n ~ d  
tkre recowmcld.tioaa Th Committee RISO desire tht syattm of proawe 
meat sbonld be kept under review to hrve a check or& excessive procomaent 



RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

The Committee are deeply concerned about the unsatisfactory 
state of Railway finances. During the year under review, i.e., 1967-68, 
the Railways again ran into a deficit. The anticipation was that the deficit 
would be more than offset by increase in fares and freights and leave a sur- 
plus of Rs. 1.28 crores, but this failed to makrialise; the Railways ended 
the year with a deficit of Rs. 31.5 crores. This was due, on the one hand, 
to a short-fall in receipts (mainly goods earnings) and, on the other, to 
increase in operational expenses. The deficit would have been larger but 
for the reduction in the annual contribution to Depreciation Reserve Fund 
and Pension Fund to the extent of Rs. 15 crores. 

The deficits that have so far occurred on the Railways have ban 
cushioned by balances in their Revenue Resene Fund. However, with 
the fund having now been virtually depleted-the balance in the Fund has 
been reduced from Rs. 63.20 crores in 1965-66 to Rs. 3.49 crores at the 
end of 1968-Sthe  Railways now face a very difficult situation. If deficits 
continue, it would appear that the Railways, like the P&T Department 
would have to resort to loans from Government to meet their dividend 
liability to General Revenues, as they have in fact ,done in 1969-70. 

IS. No. 1 and 2, Appendix VU Paras 1.6 and 1.7 of tbe 116th Repon 
of the P.A.C.4th Lok Sabha)J 

The observations of the Committee a n  noted. As pointed out by 
the Committee, the shortfall in the net Railway Revenues has been d w  to 
the ehortfd in earnings and increase in o rational expenses. Both these 
facton, were larpp1y beyond the controy of the Railways. The heavy 
increase in expenses was the result of higher labour and material costs. 

2. The Railways are fully alive to the need for increasing the earnings 
and reducing the expenditwe. Goods traffic being the main soura of,the 
Railway revenues, special efforts are being made to attract the high-rated 
traffic which to some extent had been diverted to road owing to the rapid 
development of road transport and certain inherent advantages the road 
hauliers have, like being able to pick up traffic and deliver it at different 
points and not having the le I liability, which the Railways have, of being 
required to lift any tra16c o & c d  without showing undue preference either 
to any set of customers or to any type of traffic. Various steps have been 
taken to arrest and reverse this trend through the Marketing and Sule.~ 
Organisarions set up on all Railways. Super E x p s s  Goods trains, quick 



transit services, Container Services, Freight Forwarder Scheme, quoting of 
speriol Station to Station rates for particular classes of traffic and similar 
other measures for attracting traffic have been introduced. On the expen- 
diture side also efforts arc being made to effect maximum economies posstble. 
A special drive hanbeen launched to economise in the consumption of fuel. 
Attempts are also being made to contain the utp:nditum on staff by minimi* 
ing additional recruitment and increasing the productivity of existing staff. 

3. Some of the special steps taken recently to augment earnings and 
to reduce expenditure are enumerated below : 

( i )  Ticket checking activities have been intensified with the enhancc- 
lnent of penalties for ticketless travel from June, 1969. 

(ii) Special steps are being taken to minimi* losses due to theft and 
pifirage including attacks by orga~sed gangs for removal of tdecom- 
munication and overhead wires. Important and vulnerable yards are patrol- 
lad round the clock by armed RPF personnel. To prevent crime on 
mkrnble sections, these arc patrolled by motor-trolley or by a pilot train. 
The trains carrying valuaMe consignmentfi and 'foodgrains in open wagons 
are escorted by the RPF personnel. Seals of wagons a n  checked at each 
important yard. Crime intelligence branches at the zonal railways and in 
the Railway Board are being deploed to collect crime intelligence with a 
view to tracking down criminals. A pilot scheme to locate vulnerable 
points for pilferages has been introduced under which at selected pairs 
of stations on different railways including transhipment points, Loading and 
unloading of commodities is closely supervised to check the mal-practices 
of short loading. substitution of consignments and misappropriation. Close 
coordination between the Railway Protectioi) Force, Government Railway 
Pdice and the local police is maintained at various levels to effectively deal 
with wiminals as also railway employees conniving with them. Special 
measures are taken at more vulnerable spots in  order to further tighten 
Szcurity in places where crime has been very heavy. 

( i i i)  A concerted drive for securing greater control over inventories 
was initiated in 1967. Application of modern concepts of inventory manage- 
ment. such as analysis of the items stocked on the ABC principle, action on 
specific individual items of high value. introduction of the Economic Order 
Quantity Concept in purchasing. variety reduction techniques, etc. were 
initiated on the Railways during the last 2 or 3 years and progress thereof 
was kept under watch and coordinated in the Railway Board's office. The 
result has been that level of stores in~~errtnries, in terms of number of months' 
consumption, has come down from 7.3 months' level on 31-3-1967 to 
about 5.6 months' level on 31-3-70. The reduction in inventories, achieved 
in 1969-70 alone, is about Rs. 12 crores. The table btlow shews the position : 

-- - - - - - -- - - -- -- 
Year Value of stores iwicd In\entones at the Inventories in ter- 

during the ,ear end of the year rns of No. of mon- 
ths' usage (i.e. 

-- - ISUes) - - - --- - - - - - - - - 
(Figures m crores) . 



4. Various measures for modernisation and improvement of efficiency 
relating to track signalling and telecommunications, mode of traction and 
other areas ensuring higher standards of safety and greater travel comforts 
are being undertaken. Tracks are being improved by the use of long welded 
rails, ccncrete sleepers, increase in the density of sleepers and of ballast. 
For better maintenance, mechanical means for inspection and maintenance 
of track are being adopted. Modern and sophisticated signalling methods 
like automatic and colour-light signalling, centralid traffic control, auto- 
matic train control etc. are being introduced. For better communication 
which is essenbal for an efficient transportation system, extensive micro- 
wave and tele-printer net works are being established. Diesel and electric 
traction has been introduced over a number of sections. 

3. In the overall cantext nml keeping in view the i d t y  of the p b  
Iem, tliese waspres can, however, be only of limited effect a d  tbe real rciicf 
will have to be sougbt in a rational adjustment of passenger fares and freight 
rates. Some steps have been taken in this regard in that tbe rates for aoee 
of tbe high rated commodities have been witably adjusted and the ratem far 
the low-rated commodilies have been revised to cover costs where poes l i .  

This has been seen by audit. 
[O.M. No. 70-B(C)-PAC/IV/ 1 16 dated, 3 1-12-1970/Pausd 10, 1892.1 

"As regards fuel, the Committee had in para 1.65 of their Sixtieth 
Report (Fourth Lok Sabha) drawn attention to the mounting coal bill and 
the meed to cut clown steam loco holding in Railways where they are being 
progressively substituted by diesel/electric traction. Diesel oil consumption 
has also been increasing in and the findings in a later section of this Report 
 could suggest that the existing arrangements for watching consumption are 
weak. Steps shordd, therefore. be raken to bring about econo~ilicd and proper 
~ctilisariot~ of rhis file[. Above all, security arrangements will have to be 
tightened up because. as pointed out by the Administrative Reforms Com- 
mission, "Considerable loss is alw caused by thefts and pilferage of fuel." 

[S. No. 4 of Appendix VII, Para 1.9 of 1 16th Report of the P4C. 
1969-70.1 

Action taken 

The recommendations of the Committee are noted. 

. A vigorous drive for economising the consumption of coal Hits launchcd 
oil the railways with effect from 1-5-70 followed by a drive for saving diesel 
011. This is in pursuance of the implementation of 1 1  Point Programme, 
announced by the Minister for Railways in Parliament. During this drive, 
special emphasis is being laid to the following aspects : 

(a )  to ensure that the coal loiided by the collieries is of correct quality 
and is up to the quantity shown in the invoices. 

(b) to reduce pilferage in transit and in loco sheds by enforcing 
security nleasurcs. 



(c) to improve operating features which influence coal consumplion 
on steam locomotives. \ 

(d)  Motivation of staff for achieving maximum economy in the use 
of coal. 

It may be mentioned here that the railways had undertaken various 
measures for fuel economy in the past but the present drive is vcry,compre- 
hensive and covers the entire journey of coal from the colliery t~ll  ~t 18 con- 
sumed in steam incos. 

Although there hos been some general improvement in coal and diesel 
oil consumption as a result of this drive as compared to the corresponding 
period of earlitc year, t h e  is still scope for further improvement in fuel 

I consumption ram and this matter is being pursued separately. It is hoped 
thet tbe concerned efforts that air: being made would show an improvement 
over a longer period. 

This has been seen by Audit. 

[O.M. No. 70-B(C)-PAC/LV/116 dated, 6-2-197 1/Magh 17. 1892.) 

1.9. (ii) The Railway have persistently been overestimating traffic. 
Such persistent over-estimation gves a misleading optimistic picture of 
their budgetary position every year. which the subsequent course of events 
belie. During the year 1967-68, the shortfall in earnings in relation to 
budgetary anticipations was Rs. 29.16 crores due primarily to a shortfall 
in goods earnings to the tune of Rs. 23.21 crores. An undesirable conse- 
quence of this tendency to overestimate traffic has been the crcation of 
needless capacity at substantial cost. leading to over capitalisation and an 
unnecessary increase in the Railways' dividend liability. The Committee 
have repeatedly been drawing attention to this fact. Later in  this Report. 
the Committee have referred to the existence of a large surplus of wagons 
and the gross underutilisation of costly rolling stock. particulary diesel 
and electric locomotives. The Committee have no doubt that, if the opera- 
tional efficiency of the Railways has to be brought to optimum level. it will 
be first necessary to put the existing assets. i n  the form of rolling stuck. 
line capacity etc.. to much better use than now and exercise the utmost 
caution in embarking on new schemes involving substantial capital outlay. 

[S. No. 4, Appendix VII, Para 1.9 (ii) of the 116th Report of the PAC, 
(4th Lok Sabha.)] 

Action taken 

The PAC have been impressing upon the Railways the need to frame 
more reahtic estimates of goods trafic since their 22nd report presented 
in April, 1968. The present issue relate3 to the forecasts fibr the year 1967-68 
which were framed earlier. 



Tha mhniqws of estimation of trafec have since baen further &fined 
as desired by the Committea. As scug-tad by the Committ@c, the U w a y a  
keep a close watch on trends in traffic. For this purpose, the frequency 
of coordination with the Plannin Commission and othar Minietriee hnP f tnmn inarcased. Matting are he d by the Planning Commitsion every 
quarter with the Economic Ministria and the Railway Board to d k W s  
and modify as necessary the trafAc prospacts on the Rdways. For exam& 
taking note of the trends of traffic during the first six months of the current 
year, the tratlic anticipations for the year have been brought down to 20390 
million tonnes from the original estimate of 224.60 million tonnix and from 
the later estimates of 217.10 million tonnes (Feb. 1970) and 211 .Wmil- 
lion t o n m  (July 1970). The traffic anticipations for the Fourth Plan have 
also bben r e v i d  from 265 million tonnas to 240.5 million tonass. 

As rqards the steps taken to improve the operational ef3ciiency of 
the Railways, a detailed note on this subject is bein submitted to the Cam- 

report. 
f mittee in rcply to Recommendations Nos. 18 to 3 and 32 to 34 of this 

This has been seen by Audit. 
[O.M. No. 70-B(C)-PAC-IV/I 16 dated 30-12-1 9701Pausa 9, 189X1 

Rtcomwad.tka 

1.9. (i i i)  The Railways are estimated to be handling 80 per cent of 
the total goods traffic in the country. It would seam from the analysis 
in a subsequent section of this rcport that progressively, the Railways ore 
carrying more and more low-rated traffic at the expense of higbntcd item. 
It would be necessary to recapture the high-rated traffic by a commercially- 
oriented approach which would ensure better customer sewicc, quick sct- 
tlement of claims. quicker movement of goods and prevention of pWtragc. 

[S. No. 4 of Appendix VII, Para 1.9 (iii) of the 116th Report of the 
PAC--4th Lok Sabha.] 

Action Wren 

The need to attract high-rated traffic to rail by providing better customer 
service, quick settlemmt of claims, quicker movement of goods and preven- 
tion of pilferage has already b=:n recognised on the Railways and sustained 
efforts are being made in that direction. 

\ 

2. Marketing and Sales Organisations were set up on the Railways in 
1967 to conduct market research, study the pattern of movement of traMc, 
can\= additional traffic for the Railways and to maintain liaison and con- 
with trade and industry. They watch the trend of movement of sekcted 
high-rated commodities and analyse the fall in movement where noted and 
initiate remedial action to retrieve the position. Customer-oriented services 
like container services have been introduced and expanded. The fervicts 
have been well received by the trade and industry and loading of containers 
in 1969-70 recorded an i n o w  of 120:4 owx the figum of 1968-69 and 
an increase of 479% over the figum of 19674%. Freight Forwarder Smiccs 
have k n  introduced on sc'xtcd routes for container and conventional 
wagon traffic. 



To bring booking and &livery of goods nearer the premise8 of the 
customers, the Railways have provided out agencies, city bookins ~ h *  
and street collection and delivery servias. 166 out agencies and 1 5 Cltp 
Booking agencies, o&ftts are functioning on the Railways. Stmt 
collection and delivery servicts operate in 32 cities including Calcutta, Bombay- 
Delhi and Madras. An improvement over the traditional street collection 
and delivery service is the development of mobile booking service wdar 
which traffic is booked in the premlscs of consignor and the Railyay receipt 
is handed over to him on the spot. The service which was started at Calcutta 
has been extended to Madras and Bombay. 

The importance of courteous bchaviour and helpful attitude on t b  
put of Railway staff towards the rail users is brought home from time to 
tima. Complaints received from users regarding lack of courtesy and un- 
helpful nttituda on the part of the staff are thoroughly investigated a d  
deterrent action taken against those found guilty. 

With a view to ensure mom or less uninterrupted movement of high- 
rated traftic Railways have been instructed as far as possible, to exempt 
commodities changed at class 70 and above from imposition of operating 
restrictions. Further instructions have been issued that high rated trafffo 
should be moved in a moveable priority so that there is no diffculty about 
timely availability of wagons. 

Super express trains am run on the 7 important routes given below 
to provide a fast goods transit w i c e s  to the rail users between important 
trade centres : 

Carnac Bridge,-New Del hi. 
Wadi BunderShalirnar. 
New Delhi-Howah 
Shalimar-Salt Cotaurs. 
Wadi Bunder-Salt Cotaurs. 
Shalimar-Tata Nagar. 
New Delhi-Salt Cotaurs. 

Super express goods trains are run according to schedule timings and 
bypass most of the intermediate yards/terminals, thus taking minimum 
ovtrall time to reach the destination. Some of the super express trains 
are run by Diesel enginesland by Electric engines on electrified sections. 
Running of these trains is specially watched by the railways. Transit time 
is continuously kept under review so as to minimise it. 

Quick transit service for wagon loads is provided between 69 pairs 
of stations where railways offer to carry goods within the specified number 
of days and make them available for delivery according to schedule on 
payment of a small charge for carriage of goods by Quick Transit Sewice. 
Transit time of the consignments booked under this scheme is wnti- 
nuously watched. 



Transit time between ~electcd pain of stations is regularly walyscd 
by a Committee of Officers in each a n a l  Rly. Hecldquartcra and corrective 
amsurcr taken to climinrte any held-up. 

To enabla tbe Railway to uote competitive raten liberal powm have 
been delegated to tbc ~eneral%fana~ers  of the Railway. for quotntion 
of special station to station rates where justified for retention or promotion 
of traffic and feasible from financial considerations. Packing and minimum 
weight condition8 ore also relaxed by the Railways wherever neassary 
and justified to facilitate movement of traffic by rail. 

Constant endeavour is made b the Railways to cnsurc full and prompt L supply of wagons. Free flow of tra c is maintained to the maximum extent 
and imposition of restrictions and uotas is limited to unavoidable caoee 
and that too for minimum periods. Borne of the the important goods *dr 
have been exempted from tbe purview of operational restrictions. 

Aware of the adverse effect of loss of or damage to gooh in transit 
on the eBorts to attract trafk, the Railways are taking various steps to 

check these losses and damages and to arrange prompt settlement of claime. 
Increased covered accommodation and bigger and better designed sheds 
platforms for loading and unloading are being provided to the extent pos- 
sible. Water-tight covered wagons are being supplied as far as possibk 
for goods damageable by wet. A good deal of attention is paid to qnfd 
and correct handling of packages in goods sheds, para1 offices, transhipent 
and repacking sheds. Various measures like R.P.F. escort for important 
trains, de loyment ef plainclothed R.P.F. staff for tracking down 
lcnown pil f mrs, patrollin of affected sections/yar&/~hads, etc. are also f bdng taken. Regdar detai ed, casual and surprise inspections of the stations, 
goods shcds, transhipment sheds, repacking sheds ek .  are carried out by 
officers and supervisory staff. Claims Prevention Organisations function 
on ench railway and based on the cause-wise and commodity wise analysis 
OF the claims arising on the Railways. the doims Prevention S M  conduct 
checks at the vulnerable points keeping special watch on thecommodities 
which arc suffering heavy claims. 

[O.M. No. 70-B(C)/PAC/IV/116 dated 23- 12- 1970/Pausa 2, 1892.1 

1.23. The Committee observe that the Budget estimates for 1967-68 
placed the goods earnings of the Railways at Rs. 526 crorcs. These estimates 
w m ,  however. revised later to Rs. 509 crores, but the actual awnings fell 
short of even thesc lower estimates, as they amounted to ks. 503 crores 
only. Even though the goods earnings were Rs. 21.17 crores higher than 
in 1966-67. the originating revenue earning traffic was 1.8 million tonne 
less compared to that year and as much as 8.5 million tonnes below what 
was anticipated in the budget. The inference, therefore, has to be that 
the increase in revenue was largely due to the increase in freight rates. With 
a view to ascertaining-the actual impact of increases in fares and freights 
on the traffic earnings, it is imperative to maintain proper records showing 
actual increase in revenue accruing from increase in fares and freights and 
to explain variation of these actuals from the anticipations made at the time 
of the Budget. 



34 

1.24. The Committee observe that the bulk of the DhbtdFttl in goods 
earnings oocurnd under foodgreim, s t d  plants Qatlb and ' a t h  gemrid 
goods'. In the case of foodgrains, the shortfall of Rr. 4.4 craw was due 
primarily to reduced imports, while shortfall of earnings was Rs. 3.07 
woms in respect d r a w  material tra!Rc for steel plants. In rogard to p e r a l  
goods, the traffic fell short of Budget anticipations by as much as 9.1 million 
tonncs, depressing the earnings by about Rs. 13.73 c row below anticipations. 

[Recommendations Sl. Nos. 5 and 6, Appendix VII, Paras 1.23 and 
I .24 of 116th Report of PAC (4th Lok Sabha)] 

1.23. The observations of the Committee are noted. The question 
of how bast to ascertain the actual impact of increases in fares and freights 
on the traffic earnings has been examined. It is felt that maintenance of 
detailed records is likely to result in incurrence of expenditure dispropor- 
tionate to the purpose to be achieved. l7te feasibility of ascertaining these 
resultq by a suitable statistical method is under active examination. 

1.24. The observations of the Committoe are noted. 

[Ministry of ~ 1 ~ s '  O.M. No. 70-BGPAC/IV/ 1 16 dated 3 1-12-1970.] 

The Committee would like this persistent tendency on the part of 
various Ministries and the Railways to inflate ruquirements of rail transport 
to be curbed. This vitiates .all Railway Planning leading to needless over- 
capitalisation. The Committee would like this situation to be taken note 
of by the Planning Commission which should impress on all the Ministries 
and the Railways the need to ensure that estimation of trafFic requirements 
is done on a more realistic basis. 

\ 

[SI. No. 7, Appcndix VI1, Para No. 1.25 of 116th Report, 1969-70.1 

Action taken 

The Public Accounts Committee have been impressing upon the Rail- 
ways the need to frame more realistic estimates of goods traffic since their 
22nd Report (Fourth Lok Sabha) presented in April, 1968. The present 
issue relates to the forecasts for the year 1967-68 which were framd earlier. 

The techniques of estimation of traffic have since been further refined. 
The Railways keep a close watch on traffic trends and periodically modify 
their estimates in the light of actual development of traffic. For this purpose 
the frequency of co-ordination with the Planning Commission and other 
Ministries has been increased. Meetings are being held by the Planning 
Commission with the Ministry of Railways and other Ministries concerned 
every quarter when adjustments in annual plan targets are made in the 
light of the latest developments with corresponding modifications in the 
investment programme, wherever necessary. 



For example, taking note of the trends of tr&c during the first six 
months of the current y ; ~ ,  tha tratrCc anticipations for the year have bkoa 
brought down to 205.90 million tonnes from the original estimate of 224.60 
million tonnes and from the later estimates of 217.10 million tonnes 
(February 1970) and 21 1.50 million tonnas (July 1970). The traffic antici- 
pations for the Fourth Plan have also been revised from 265 million tonnes 
to 240.5 million toanes. The declining trend of trt+ic during the current 
year has however bean kept in view and the prov~sion for wagone has 
already been reduced by about 7900 wagons. 

In this connection, it is submitted that the reduction in the t ra lk  
anticipations both for the year 1970-71 and for tho last year of the Plan 
i.e., 1973-74 is mainly in respect of traffic to and f r ~ m  steel plants, the rtduc- 
tion on this account in 1970-71 being 6.00 million to?nes and in 1973-74 
being 16.20 million tonnes. The Railways had already developed capacity 
in this sector and except for the requirements of Bokaro Steel Plant, no 
major inv6stmcnt was propcad. However, on the basis of the revised Fourth 
Plan trafiic anticipations of 240.5 million tonnes, a review of the invesrwwnt 
programme of the Roflw(~ys for the Fourth Piun is being undertaken with To 
view tofinding out the extar of reht ion in capital outlay that can be efecrcd. 
I t  will be appreciated that since railway works have a long gestation period, 
reductions in investment programmes have necessarily to be related to a 
long term traffic forecast. With the reduction in the Fourth Plan t& 
anticipation now, it is proposed to concentrate on works in progress that 
are considered essential and restrict new works to the minimum based on 
specific requirements. 

This has been seen by Audit. 

[O.M. No. 70B(C)-PAC/IV/l16 dated 14- 12- 1970/Agrahayana 23,1892.) 

The Committee would like this persistent tendency on the part of 
various Ministries and the Railways to inflate requirements of rail transport 
to be curbed. This vitiates all railway planning leading to needless over- 
capitalisation. The Committee would like this situation to be taken note 
of by Planning Commission which should impms on all the Minitries and 
the Railways the need .to ensure that estimation of traffic requirements 
is done on a more realistic basis. 

[SI. No. 7 Appendix V11 of the 116th Report (4th)Lok Sabha.} 

The obscrvations of the Committee are noted. As intimated earlier 
a small Working Group has been set up in the Planning Commission, with 
H hich the Ministry of Railways and other Ministries are associated. to review 
periodically the estimates of growth of railway traffic. The meetings of the 
Working Group are held periodically. The estimates are discussed in detail 
at the meeting and are reviewed from time to time in the light of actual 
trends in production and railway freight traffic. 



In pursuance of the recommendation of the Public Accounta Com- 
mit*, the Ministries concerned have been requested to emure that eStimatiop 
of tra& quinments  is done on a more realistic basis. 

1.26. The figures given in this section of the Rcport would show that 
the Railways arc steadily losing ground to road transport. The percentage 
of rail movement to total production in 1967-6$ as compared to 196061 
show that in respect of all the commodities, the Railways' share of the 
tra6c has bet. coming down. This tendency is particularly noticable 
in regard to iron and steel, oil seeds, sugarcane, sugar, raw cotton, tea and 
cotton manufactureres. 

1.27. While the Committee note that the Railways have taken a number 
of steps to improve their services with a view to win back the high-rated 
traffic, it is obvious that much still remains to be done, the need for a vigorous 
and sustained drive in marketing and sales effort and a personalised service 
to the users cannot be over-emphasised. The Committee have made ocrtein 
suggdons in this regard earlier in this Report. 

[Sl. Nos. 8 and 9, Appendix VII, Paras 1.26 and 1.27 of 116th Report 
of the PAC--4th Lok Sabba.] 

The observations of the Committee are noted. A detailed reply is 
t&ng furnished on the recommendation made under Para 1.9 (iii). 

(0 M. No. 70-B(C)/PAC/lVI116 dated 23-1 2-1970/Pausa 2, 1892 

1.52. The Committee observe that, despite a short-fall of 8 .5  million 
tonms in goods traffic in 1967-68 in relation to the Budget anticipations, 
the expmditure on futl amounted to Rs. 10.46 crores more than the budget 
provision. In regard to one major components of the fuel bill, namely 
coal, the data furnished to the Committee shows that the unit rate of coal 
consumption increased on all the thrcc services viz. passenger, goods and 
shunting. This has been stated to be due to a reduction in supply of selected 
grades of coal and the extension of diesel and electric traction resulting in a 
drop in load and speed of goods trains hauled by steam engines. The Com- 
mittee have already dealt with these arguments in para 1.65 of their Sixtieth 
Report (Fourth Lok Sabha) where they have pointed out that these factor:, 
cannot by themselves account for the increase in coal consumption that 
has taken place. A Study Team of the Administrative Reforms Commission 
have also arrived at this finding. They have stated that the increase in 
consumption is so substantial that we are driven to the conclusion that 
there is considerable loss on account of rfteft." The Study Team pointed 
out further that "the Railway Protection Force, which exists for controlling 
these thefts, has apparently failed in this respect" and staled that "the organi- 
sation of the Railways for watching coal consumption at present is rather 
weak." 



1,53. The Committee observe a similar tendency for i~eraase in unit 
consumption of dim1 oil on passen- as well as goods services. There 
is e disturct increase in the case of Cantral, South, Eastern and North Frontier 
Railways. The increase has been attributed to a number of factors, amongst 
them the increase of diesel traction on graded sections and a drop in load 
and speed. It is no doubt true that operation in graded sections will increase 
fuet consumptioo, but such sections exist in all the Railways. Besides, 
as pointed out by Audit, is certain Railway like the Northeast Frontier 
Roilway dieselisation occuritd: prior to 196566 operation on graded sec- 
tions cannot, in such cases, adequately explain the increase in unit consump 
tion in 1967-68 in relation to the previous years. As regards increased 
consumption due to drop in loads. the Committee would like to point out 
that ewh a position, if true, would suggest that dieseliation was undertaken 
in certain eections without adquate justification therefor. Audit have in 
this connection pointed out that on certain Railways the traffic density 
ha6 been well below the preeaibed norm of 7,500 net tonne kilometres per 
rout8 Wometre laid down for dieselisation of traction. 

1.94. For the foregoing reasons. the Committee fell that tbe Railways~ 
have not been exercising adequate control over their fucl bill. To ensure 
such control, the Committee would like the Railways to take action on the 
the following lines : 

( I )  The Mechanical Engineering Staff are at present far too busy in 
various operating and maintenance duties with the result 
that "no proper attention is paid", as pointed out by the Adminis- 
trative Reforms Commission, to the question of controlling fucl 
consumption. This should be remedied. 

( i i )  It should also be made the specqc responsibility of the Financial 
Advisers of the Zonal Railways to get periodical data about fuel 
consumption in various sections of the Railways and to bring 
to the notice of the General Managers any tendency towards 
untoward increase in consumption. 

( i i i )  The Railway Protection Force will have to be stream-lined so 
that it could effectively check thefts and leakage, which quite 
obviously are on the increase. 

( i v )  Dieselisation of sections will have to be undertaken after the most 
careful study of traffic trends so that it is sanctioned only where 
adequate justification exists. 

[S. No. 11-1 3, Appendix VlI, Paras 1.52-1.54 of 116th Report of 
PAC-IV Lok Sabha.] 

The observations of the Committee are noted. 
In regard to the increase in consumption rate on N.F. Railway during 

196768. it may be stated that even though dieselisation eccurred on N.F. 
Railway prior to 1965-66, the pattern of deployment of diesel locos had 
undergone a change in 1967-68 resulting in more trains running on graded 
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Setn. The critaria for diescliration ae brought out ik the tctiop Ukm 
nott arc not qurntifkd. The Board will .grae that & d t y  ad t d E c  pcw 
mute kilomatre is the reliable index of extent of saturation M i -  the 
artawioa of diawlifation/alectrification. i t  in, therefme. -y f~ % 
Railway Board to prescribe and spell out the norm for dwdroatim m 
term of density of tratIic. 

"T rds the increase in the rate of consumption of diesel oil on 
Northeast rontier Railway it is stated that both the net tonne kilometres 
and the gross tonne kilometm, during 1966-67 and 1967-68 remained more 
or less constant. The loads of diedl goods trains however came down 
from 916 tonnes in 1966-67 to 905 tonnes in 1967-68. The unit rate of wn- 
snmption per I 0  GTKM thus seems to have i n d  from 4.82 Iitres in 
1966-67 to 5.81 litm in 1967-68 owing to under utilioation d dlacl powar 
in 196768. A8 the rate of consumption is b a d  on the gram tonne kilo- 
met= actually carried, the number of trains run on gradad scditxtb anwt 
provide a direct explanation of the increase in diesel oil wnsumption. 

The action taken note needs suitable modification in the tight of above 
absamtimn. 

Raihvay Boor& further commence 

The level of traffic divorced from the b e  capacity cannot be the sole 
criterion for dieselisation. The crirerion kPP to be whether t k  section has 
reached satwdioDl and wkther t k  alrematiw to d5elirotim mid be 
h v y  iau~tment on 4krrbpmr~1 of orlditiod cqp4eity to meet the d i -  
c@atrd tr@c audcon~cquatiy odditloslcrl recurring e x p d t w e .  There 
have dm d y  to be other circums~lncar w h  the a d v u ~ w  
of diuchtion have to k utilisad ex..  (i) wben there is acute w.uxity of 
water and (ii) w h  them ur ecctioos. Sectione w k m  in vhu  oP 
otntogjc coaridrrrtioe~ movement boe to be cpcedcd up ehould .If0 lm 
wvered by the diaecliorrtion policy. 

Tba fact tha2 the number of goode traine worked on lprrQd d o n e  
an the N.P. R d m y  b9e incraorod h a  already been mmtiod above. 
Ac dstnnce to motion in gradientn is higher than on level track, the mte 
of fuel conrumption would be higbcr on graded seaion ati compared to level 
w o n .  

[Ministry of Railways, 0. M. No. 70-BC-PAC/lV/116 dated 3 1 at 
Dcccmbcr, 1910.1 

Tbe Committee observe that there was a gcned deterioration in t k  
operating ratio of all India Railways during 1967-68 as compared to the 
pmvioua two yeus. The deterioration on Central. Northern, North-Eas- 
tern, Northeast-Frontier and Southern Railways was particularly marked. 
Whik the Comdttct d i s n  that a number of frctors beyond the control 
of the Railways rfr. incmse in D.A.. rise in cost of coal, nautral calamities 
etc. did &ect the financial working of the Railways, they consider that tbere 



are ctrtain'anns w h  improvement c& be affected through batter house- 
keeping and mom intensive utilisation of assets. The Committee have, 
in para 1.70 oftheit 60th Re ort suggested that the Railway h n r d  should 
carry out pxiodicd review orthe working of the various Railways from the 
point of vim of overall financial results. They trust that such reviews will 
enable th: Railway Board to identify promptly the areas w h ~ ?  unwarranted 
incteas:~ in expnditure occur and to take effective steps to control them. 

[S.No. 15, Appmdix VII P a r  1.65 of the 116th Report of the PAC- 
4th Lok Sabha)]. 

Ths obmrvations of ths Committee are noted and the suggestion to 
undertake pxiodicd review3 of the warking of the various Railways from the 
paint of view of overall financial resulta is under consideration of the Minie- 
try of Railwaye. 

This has baen seen by Audit. 

[Ministry of RaiIwaya (Rnilway Boa+)O.M. No.70-B(C)-PAC/IV/-116 
dated 23.10.70/Kartika 1, 18921. 

The Committee observe that the Railway Board had recourse to advan- 
ces  aggregating Rs.1.66 lakhs from the Contingency Fund of India on 31st 
Much 1968 i.c. the last day of the financial year, to cover certain expendi- 
ture which had b x n  incurred by the Zonal Railways 7 to 9 months earlier. 
Due to certain omissions that oxurred, the ness i ty  for obtaining a supple- 
mentary amount for these items of expenditure escaped notice. The Com- 
mittee trust that omissions of this nature will not recur. It should also be 
impressed upon all the Railways that the Contingency Fund is meant to cover 
only unforseen expenditure and not to meet known liabilities that ariss in 
the course of a year which have to b$ provided for by re-appropriations or  
supplementary demands for grants. 

[%No. 16, Appendix VTI, Para NJ. 1.70 of 116th Report 1969-70). 

All Indian Railways and Pro'xts;have aim2 b::n adviscj to take sai- 
tablt steps t~ maid such C I P C ~  in Ature, vide Bxrd's 1:lter No. 69ACll7,l 
dt. 30.6.70 (copy enclosed). 

This has been seen by Audit. 

[Ministry of Railways, Railway Board's O.M. No. 7&B(C)-PAC-IV/116 
dated 16.9.70JBhadra 25, 18921. 



GOVERNMENT OF INDIA 
MINISTRY O F  RAILWAYS 

(RAILWAY BOARD) 

N0.69AC1/7/1. New Delhi, dated 30th June, 1970/Baisakha, 1892. 

The General Managers, 
A l l  Indian Railways, etc. 

Sue:-Adlmce, from Contingency Fund. 
Further to Board's letter o f  even number dated 25th March, 1969 on 

the subject indicated above, cases have come to notice o f  the Board where 
certain 'Charged' expenditure was incurred i n  the early part o f  the year for 
which no provision was asked for in  the August Review Estimates,'Revised 
Estimate/First Final Modification by the Railways so that additional provi- 
sion could be brought to the notice o f  the Parliament through Supplemen- 
tary Demands for Grants. The Railways came up with the demand only 
towards the end of March which necessitated withdrawal from Contingency 
Fund o f  India at the close o f  the financial year. This had led to adverse 
criticism from the Public Accounts Committee. as will be seen from the 
following extracts o f  the Public Accounts Committee's observations from 
116th Report ( I V  Lok Sabha)-1969-70 on para 7 o f  Audit Report (Rail- 
ways)-1969. 

"The Committee observe that the Railway Board had recourse to ad- 
vances aggregating Rs.1.66 lakhs from the Contingency Fund o f  
India on 31st March. 1968 i.e. the last da) o f  the financial year. 
to cover certain expenditure which had been incurred by the Zonal 
Railways 7 to 9 months earlier. Due to certain omissions that occur- 
ed. the necessity for obtaining a supplementary amount for these 
itenis o f  expenditure escaped notie. The Committee trust that 
omissions o f  this nature will not recur. I t  should also be impressed 
upon all the Railways that the Contingency Fund i s  meant to 
cover only unforeseen expenditure and not to meet k n o ~ n  liabili- 
ties that arise in  the course o f  a year which have to be provided 
for by re-appropriations or supplementary demands for grants." 

2. The Board desire that suitable steps should be taken to avoid such 
cases in  future. 

3. Receipt o f  this letter may please be acknowledged. 

Sd/- Director, Finance ( Accounts), 
Railway Board. 

NO. 69 AC1/7,! 1. New Delhi. dated 30th Jwre, 1970 / Baisakha, 1892. 

Copy with 45 spares forwarded for information to A.D.A.I. (Rail- 
ways). New Delhi. 

9 L.S.S.1724 



Cdpy forwarded to Accounts-11, Accounts-I (App), Accounts-I (B.O.), 
Budget and B (C) (with 40 spares) branches. 

Dy. Director, Finance (Alcs)., 
Railway Board. 

The Committee note that the position regarding recovery of freigbt 
under-charges has improved since the Audit Report was presented. Thc 
undercharges for recovery as on 31st March, 1968 amounted to Rs.211.72 
lakhs and out of this a sum of Rs.147.02 lakhs had been cleared as on 31st 
October, 1969. The position on the Esatern Railway, however, is not quite 
satisfactory in as much as the pending amount is still as high as Rs.19.82 
Iakhs. The Committee would like the Railway Board to take special steps 
for the expeditious clearance of the outstanding amounts. 

[S.No.l7, Appendix VII, Para 1.78 of the 116th Report of the PAC- 
4th Lok Sabha]. 

Action taken 

The position regarding the outstandings referred to in Para 1.77 as on 
31.3.70 is indicated below:- 

Railways - - . -- 
Central . . 
Eastern . . 
Northern . . 
North Eastern . 
Northeast Frontier 
Southern . . 
South Eastern . 
South Central 
Western . . 

Poution of outstandings as on 31.3.70 (Rs. In thousands). 
- -- - - - 

145 
1 708 

90 
375 
663 

5.4' 
936 
69 

592 

Total 4632 *as on 30.4.70. - 
Besides the instructions already issued to the Railways as mentioned 

in para 1.76, the abstrvations of the Ccrrmittee hake also teen brc ught to 
the notice of the Railways fcr takicg s~ecial  s t e p  for exreditious clealcnce. 
The Eastern Railuay haw adviscd that the Cc n rrercial Cep t .  ha\e laurchcd 

, a special drhe  to rflcct expeditious cloaracce. I l c  A c c ~ ~ n t s  Dcptt, hate 
a l ~ o  teken :recia1 step fcr prcnpt  berificaticn c f  lke crrcr rtxets c tjtcttd 
to by the staticns cn  their receipt thrcugh tke C t  tirrtrcial D t ~ t t .  I t e  
rmc unt of outstandings cn this RatIv~q kas sircc LC n e cc v.n tc R > . l (  . : ; ,C(G 

on 30.6.70. 
-- 
3p. 

- , This has been seen by Audit. 
;PI+ 

[~inist '  of Railways (Railway Boardls),O.M. No.70-B(C)-PAC/- 
1V/l 16 dated 23 October, 1970/1 Kartika, 18921 
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2.24 & p r t i ~ l a r  raanon why holding of a l a m  cushion of wagons 
shduld ba dimraged is t h ~  it generates a sense of com@lkcency which in- 
terferes with efforts to secure optlmum utilisation of the stock. Ae pointed- 
out by the Administrative Refroms Commission these "excessive stocks 
lead to slackness in utilisation and poor o u t t t m ~ k .  Besides, as wagon pro- 
curement for future requirements is based on indices of current performance, 
the slackness in  utilisation of wagons, by depressing the indices, leads to in- 
Pated estimates of future wagon requirements, with corresponding over- 
Investment. 

2.25 The Committee would like the Railways Lo take concerted mea- 
sures to improve wagon utilisation. The following steps are particularly 
indicated : 

(i) Work studies should be periodically conducted to evaluate the time 
required for handling of wagons at various points, like marshalling 
yards, transhipment stations, coal washeries, steel plants and the 
scope for minimising loading and unloading time through adop- 
tion of improved practices. Based on such studies, norms should be 
evolved, with reference to which performance will have to be perio- 
dically evaluated. It should be made a specific responsibility of 
the higher management in Zonal Railways, particularly the Finan- 
cial Advisers to undertake such periodical evaluations. 

(ii) Appropriate administrative measures should be taken as pointed 
out by the Administrative Reforms Commission to check 
unreasonable derention of wagons by customers. 

(iii) Frequent marshalling of trains results in their detention at several 
points en-route. 6oods trains should, therefore, be marshalled 
for long distances, so.that they could skip minor yards and inter- 
change points, which do not constitute terminals for traffic. This 
is a matter which will need constant study by the Operational 
Department. 

(iv) Very careful operational research will have to be done so as to 
bring about a reduction in empty haulage. 

(v) A drop in s p e d  would appear to have contributed to a detcriora- 
tion in wagon utilisation. A Study Team of Administrative Re- 
forms Commission pointcd out that the average speed of diesel 
and electric trains, hauling goods traffic, has been in the r ang  
of 17 to 26 Kms. per hour and that such low speeds result "in 
wholly unnecessary waste of power". Through goods trains should, 
therefore, be scheduled at the maximum permissible speed to be 
worked out on the basis of trial-runs. Without this. it would 
not be possible for Railways to regain the traffic they have lost to 
road transport. 



(vi) Above all. it should be ablrgatory for the higher formations 
in the Zonal Railways, partlcularly the Financial Adviser, to ob- 
tain at  frequent intervals reliable data regarding stabling of wagons 
and examine them, with a view to seeing how t k  position could 
be improved. 

[S. Nos. 22 & 23, Appendix V11, Paras 2.24 & 2.25 of 116th Report 
(4th Lok Sabha)] 

Action taken 

The observations of the Committee are noted. 

( i )  Work studies of marshalling yards, transhipment points and major 
industrial units receiving rail traffic in large quantum are frequen- 
tly conducted, with a view to fix norms and to review the free time 
made admissible to these users. So far, studies in respect of 21 
marshalling yards and transhipment points have been conducted 
by work Study Organisation of Zonal Railways. The Recommen- 
dations of the Public Accounts Committee in this regard has also 
been brought to the notice of the Zonal Railways Administrations 
for compliance. 

(ii) The Study team of ARC has recommended through investigation 
of marshalling yards and terminals problem of stabling trains. 
carrying out operation research on detention to coal and iron ore 
wagons at steel works, prompt withdrawal from and placement 
of wagons in sick line, and has also suggested provision of mecha- 
nical devices for unloading wagons at Power planla and other 
industrial units. These recommendations are under close stud!. 
As already stated Railway work study teams are carrying out 
studies on variouh aspects of operation including marshalling 
yards, sick lines and major iodustrial units. I t  is also submitted 
that the movement of goods tr.tins are reviewed daily by the COPs 
and Dy. COPs (Goods) at Zonal Headquarters and also by the 
Director and Joint Director Transportation at Railway Board 
level and prompt remedial steps are taken including regulation of 
traffic wllerevw necessary. Railways continue to impress on the 
Power Plants and other major industries to install mechanical 
unloading equipments. In respect of new plants, this condition 
is being insisted upon. 

(ii) The marshalling instructions in force are regularly reviewed by 
Zonal Railways for intra-railway movements and by Railway 
Board for inter-railway movements to take into account changes 
pattern of movements, development of capacity at  different yards/ 
terminals sections vis-a-vis traffic reyuired to be dealt with in yards 
so that increased number of wagons may by-pass intermediate 
yardq. Inter-railway marshalling instructions were reviewed 
and revised by Railway Board in January 1970. 



To achieve better marshalting and Speedier movement of wagons 
a system has baen introduced of loading of block rakes from 
the coltieries/rhines/refineries/oil terminals etc., to single point 
destinations in respect of such commodities as coal iron ore, pet- 
roleum products, cements etc. Movement of foodgrains on 
Food Corporation of India's account from surplus areas, such 
as Rabi crop from Punjab and Haryana, is programmed mostly 
in block rakes. 

The improvement achieved in this regard over the last 3 years 
is given below:- 

- - - -- - - - - .. 

Commodity 1967 68 1968-69 1969-70 
- - - - 

BG M (; ffi MG BG W G  
Coal 65 0 64 0 67 0 i - 
Cxporl o r c ~  . . 9 5 0  66.0 9 5 5  6 8 2  97.1 7 2  1 
Petrolcum products 
in tank wagons . N A NA 68.0 52 .0  
Other comrnodi~ ies. 1 3 . 0  15.0 19.0 14.0 7 .7 *  1 3* 

* ~eduLtion in the percentage of :'other commodities" moved in block 
rakes in 1969-70 on the BG and MG .as compared to preceding 
years is on account of figures for "other commodities" in earlier 
years including block rakes of petroleum products in tank wagons 
also. which has now been taken separately). 

I n  1969-70, .3O0< of the total originating loading on the BG and 14:', 
on the MG moved by such block rakes. 

(iv) The position i n  this respect has already been rxplaincd to thr- 
Committet i n  the course of evidence. Use of special type of 
wagons for bulk or special commodities involve considerable 
empty haulagc. The holding of special type of wagons on BG 
has increased from 11.3 j', on 31-3-60 to Mu,, on 31-3-70. The 
matter is however, under constant review by the Rly. Board. 

(v) Through goods trains have a booked speed which is about 80 to 
90": of the maximum permissible speed. However. with very 
heavy saturation on the principal trunk routes and ver) heavy 
frequency of passenger trains particularly on the Central, Northern, 
Westrrn and Southern Railways, very heavy incidence of thefts 
of overhoad electric traction wires. interruption to control commu- 
nication due to theft of cables and increasing interference by un- 
social elements with railway operation. the actual average speed 
is inevitably very much lm than the booked speed. In fact. even 
under ideal conditions of working the actual average sped is 
bound to be much less than the booked speed and this has a l ~ a y s  
been so. However. despite heavier saturation and veq large 
increase in incidents like riots, strikes. gheraos. theft of wires, 



intercuption to coptrol communication during the reobnt years, 
there has been a4 mptpvensRnt in the averaM spwd of through 
and all goods trains, as will be seen from the following figures: 

Avrrage speed in kmph pf throwh atd,all goods trains tracrionwi~e on broad gua~c 
-~- - -- -.-- -- - 

Through goods trains All Goods trains -- 
Year Electric Diesel Steam All Electric Diesel Steam All 

Traction Traction --- A - - -  - -  - 
19-61 . . 20.1 22.5 18.9 19.2 19.5 22.2 13.6 16. I 
l W 5  . . 23.0 23.5 16.7 19.4 22.6 23.2 13.2 15.9 
1965-66 . . 23.7 24.0 16.6 20.1 23.4 23.7 13.0 16.4 
1 9 6 6 - 6 7 .  . 25.3 24.1 15.4 20.1 25.1 23.9 17.3 16.5 
1967-68 . . 24.8 23.5 15.4 20.0  24.5 23.4 12.2, 16.8 
1968-69 . . 25.8 24.3 15.6 21.0 25.6 23.2 12.2 17.5 
1969-70 . . 25.8 23.0 15.5 21.1 25.5 22.9 12.1 17.7 

. -. - - - - - 

Despite all endeavours it would be unrealistic to expect any appreciable 
improvement in this regard till additional capacity becomes available on 
saturated routes and th: law and order conditions improve. 

(vi) Data on all important indices of operating efficiency circulated 
through domestic summaries, monthly appreciation reports and 
periodical D.Os. of General Managers to the Board are reviewed 
at all levels, v i z  divisions, zonal headquarters and the Railway 
Board. At the Zonal Headquarters the entire operating position 
(including stabled wag6-) is reviewed periodically by general 
Managr with Head of Department including FA & CAO. The 
position regarding stabling of wagons is also watched by thc Board 
and this and other operating aspects are discussed at length i n  the 
operating meetings of the Board with the Chief Operating Supdts. 
of Railways. The position regarding stabling \+agons is thus 
examined at appropriate levels with a view to taking immediate 
remedial action. 

[(O.M. No. 70-B(C)/PAC/IV/I 16, dated 30-1 2-1970!Pausa 9. IR92)I. 

Recommendation 
2.26 The Committee would also like to refer to a disturbing factor 

interfering with wagon utilisarion arising out or the growing incidence of 
disturbances in the country. The Railways have unfortunately been the 
primary target of such disturbances. From Lhe long list of disturbances 
during 1966-68 furnished to them, the Commitlee find that heavy losses 
are berng suffered by the RaiJways due to bandhs, hartals, etc. The Com- 
mittee note that a high-powered Commit* on Security and Policing on the 
railways wbish went into i h j ~  matter, came to the conclusion that "There is a 
case for a m d i n g  the leu bo as to make deslructiao of reilway property a 
special offence and to pr~scribe a miniqmm punishment far it" and that 
"likewise &re is a cesc for makrng under the Railway kt, all obstructions 
to the Railways, a i+eci81 M e w " ,  Ths Committee would like these 
suggestions lo be immed~alely implemented. 

[S.NO. 24, Appendix Vll, ParB 2.16 of 1 16th Report (4th Lok Sabha)]. 



ActSon taken 

In regard to the recommendation of the High Powered Committee on 
Security and Policing on the Railways to make destruction of railway pro- 
perty a special offence and to provide a minimum punishment for it, a bill to 
incorporate a new Section 126 A in the Indian Railways Act has been intro- 
duced in the Parliament on 24.3.70. It is anticipated that this bill will be 
taken up and passed during the November-December, 1970 Session. As 
regards the recommendation to make all obstructions to Railways a special 
offence, a new Section 100 B has been introduced in the Indian Railways 
Act with effect from 20-1 2-68. 

This has been seen by Audit. 

[O.M. No. 70-B(C)-PAC IV/116. dated 14-12-1970lAgrahayana 23, 
18921. 

2.45 The Committee are not convinced by the reasons given by the 
Railway Board for the delay of over one year that occurred in approving the 
proposal made by the South Eastern Railway for diverting spare electric 
locomotives from goods to passenger services. 

2.46 The proposal, which was expected to save annually Rs. 15.5 
lakhs on operational expenses. was made by that Railway in August 1965. 
I t  was formulated in the context of developing surpluses in electric loco 
holdings in that Railway. The proposal was, however. turned down by the 
Railway Board in September 1965. In April, 1966 the Railway Board 
themselves pointed out to the Zonal Railway that a number of their loco- 
motives "were spare" and that steps should be taken for their utilisation on 
passenger services. The proposals in this regard. after some further corres- 
pondence were finally approved by the Railway Board in December 1966. 

1.47 It was stated by the Railway Board that the South-Eastern Railway 
did not have a surplus of electric locos earlier than May 1966 and that. in any 
case, the utilisation of these (WAMI) locomotives for passenger services 
was under cor~espondence with the Commissioner of Railway Safety. If 
this was so, the Committee are not able to understand how the Railway 
Board took the initiative in April 1966 of asking tbe Zonal Railway to 
divert the 'spare' (WAMI) locos to passenger services. As regards the 
question of safety. the Committee find that what was under correspondence 
with the Commissioner of Railway Safety was the question of use of the 
WAMI locos at speeds of 100 Kmph and above and that an agreement on 
this point was not reached with the Commissioner of Railway Safety by Dec. 
1966 when the South-Eastern Railway's proposal for use of these locos en 
passenger servi~vs was approved. In any case. the Railwa? Board had 
ultimately authorised the use of these locos at a maximum speed of only 65 
Kmph and this wuld well have &n done earlier. 



2.48 Later in this Report, the Committee have drawn attention to 
certain unsatisfactory aspects of the performance of the WAMI locomotives. 
The Committee do not, therefore, wish to pursue this case further, as it might 
well be argued that considerations of safety involved in the use of these locos 
had over-riding importance over other considerations. The Committee 
however, trust that the Railway Board will ensure that in  future proposals 
involving operational economies receive the priority they deserve. 

[S. No. 25-28, Appendix VII, Para Nos. 2.45 to 2.48 of 116th Report, 
1969-701. 

Action taken 

The observations of the Committee are noted. This has been seen by 
Audit. 

[O.M. No. 70-B(C)-PAC,/IV/116, dated 30-1 2- 1970)Pausa 9. 1892). 

Recommendation 
Para 2.64 

The Committee find the position in  regard to utilisation of 
diesel and electric iocomotives unsatisfactory. A special team of engineers 
under the Efficiency Bureau of the Railway Board had. after comprehensively 
examining the question of utilisation of these locomotives. come to the con- 
clusion that these locomotives should give an output of about 700 kilo- 
metres per day per engine on line. The Railway Board have taken this to 
be a goal to be achieved in the distant future. In the meanwhile. even the 
relatively modest targets that they have set have not been achieved. The 
data about engine utilisation available to the Committee shows that the hig- 
hest kilometerage per engine day on the line has not exceeded 314 in respect 
of diesel and 277 in  respect of electric locomotives upto 1968-69. In the 
Committee's opinion, this constitutes gross underutilisation of cos~ly assets 
acquired by the Railways. 

Para 2.65 

A major factor affecting the utilisation of these loco~notives 
seems to be the high incidence of engine failures. The data furnished to the 
Committee shows that both imported and indigenous locomotives developed 
major defects or caused difficulties in maintenance. The Railway Accidents 
Inquiry Committee (1968) which investigated the position comprehensively 
cam to the conclusion that the performance is "obviously on the low side" 
and efforts for its improvement are "clearly indicatd'. The Committee 
would like the Railways to establish procedures for efficient maintenance 
through intensive supervision and better training of the operating and main- 
tenance crew. 

Para 2.66 

The very low rate of utilisation of these locomotives also 
indicates that schemes for dieselisation and electrification of routes and 
services are not being examined with adequate care. As these schemes call 



for heavy capital outlay. the Railway Board would do well to refine the 
procedures for their examination. The Railways have bem in the red now 
for four years successively and, with their reserves almost depleted, the need 
for circumspection in embarking on schemes involving heavy capital outlay 
needs no emphasis. 

[S.No. 32-34, Appendix-V11, Paras 2.64 to 2.66 of the 1 16th Report 
of the P.A.C. (Fourth Lok Sabha)]. 

Action taken 

Para No. 2.64 

The recommendation of the Team of Engineers referred to by the P.A.C. 
presumably refers to the Sahai Committee Report of 1963 in which. as per 
Appendix VI, a summary of operating performance theoretically possible 
under diesel and electric traction, has been tabulated section-wise. The 
ob.jective of the Committee was to compare the performance of different 
systems of traction under exactly similar conditions. which were chosen to be 
ideal, rather than developing operating norms for achievement. The figures 
quoted in Appendix VI were merely derivative., computed on the basis of 
assirrnptions made rherein. 

Diesel traction has been introduced on Indian Railways so far on a limi- 
ted scale over saturated and graded sections to increase the movement capa- 
city on these sections in order to increase throughput without having to under- 
take large scale line capacity works. When diesels are put on saturated 
sections working above 807;; of the charted capacity, their utilisation is bw.  
This i s  often further aggravated by the chain reactions arising out of failure 
of  telecommunication^ due to thefts of telegaph wires/cables and series of 
interferences with train running from anti-smal elements which are a common 
occurrence these days. Moreover. due to the number of diesel locos avail- 
able being limited, i t  has not been possible to dieselise the entire passenger 
and goods services on a section and mlxed traction of steam and diesel/elec- 
tric is continuing. In mi-xed Irarrion. the average speed of even the high 
capacity diesel or electric locomotives is low due to lirni~ing~facrors sltch o . ~  
precedence ro passenger trains which have to run as per time table, slow mo- 
ving steam trains preceding which have in many cases to be run ahead of the 
dicsel/electric loco operated train to cover the journey before the ctew corn- 
plete their duty hours. On graded srdons. particularly on branches like 
Kiriburu and Kirandul with continuous falling gradients ranging from 1- 
in-60 to 1 in 50. diesels run at restricted speeds to permit the driver to alway 
retain control over the train on these falling gradients due to limitations of 
brake power. 

Though certain standard norms for dieselielectric engine usage have 
been laid down, actual performances of different Railways has to be judged 
taking into account the different circumstances prevailing on each section of 
the railway in the day to day operation such as density of traffic. state of 
t&communications and oth& riilway equipment like the overhead mction 
wires, signalling gear. etc., equipment which is suhject to frequent pilferage. 



Account has also to be taken of the proportion of &ed sections, extent 
of mixed traction, limitations of terminal oapacitios, etc. Performance of 
individual Railway under these constraints is not only scrutinised by the 
Division and Zonal Headquartars of the Railway, but also by the Ministry 
of Railways. 

Engine usage figures of individual railways are scrutinised every month 
by a Committee of Directors in the Railway Board and any unsatisfactory 
features which have not been explained to the satisfaction of the Director- 
ates by the railway is taken up. At the same time, each Railway is called 
upon to improve their performance to the maximum extent to come as near 
the standard norms as possible. 

Para No. 2.65 

One of the principal factors leading to failures of diesel a?d electric 
locomotives, is the use of indigenously developed components. in spite of 
the fact that such components have been exhaustively tested before being 
adopted for general use. This is because quality has not been consistent 
from a large number of suppliers including those generally accepted to be 
reliable. In the context of the need to conserve foreign exchange, the need 
to indigenise locomotive components is unavoidable. These are development 
problems from which there is not escape if the country has to become self- 
sufficient in the matter of diesel and electric loco spares. RAIC's recommen- 
dations have been brought to the notice of railways. 

Each diesel and electric loco failure is thoroughly investigated and the 
res$onsibility clearly fixed. Where defective design or bad workmanship 
is found to be responsible, remedial steps are taken hy altering the design 
or changing the material specification or revising the periodicity of schedules. 
Disciplinary action is taken against staff responsible for bad workmanship. 

Para No. 2.66 

The Committee are assured that the schemes for dieselisation arid electri- 
fication are programmed only after the most careful consideration. Such 
schemes are oriented to traffic needs particularly on sections working m near 
saturation under steam or mixed traction. As a further safeguard, studieb 
of typical sections which have been dieselised are conducted with a view to 
working out comparative economics. 

In respect of electification schemes which call for heavy capital invest- 
ment, a comprehensive economic study is invariably undertaken before taking 
a decision to electrify a section. 

This has been seen by Audit. 

[O.M. No. 70-B(C)-PAC/IV/lI6, dated 13-1-1971/Pausa 23, l89& 



Para 2.74 The Committee ore not convinced by the explanation given 
by the Railway Board for the delay of one year that took place in commis- 
sioning 25 parcel vans (cost Rs.28 lakhs) on Southern Railway. These vans 
formed part of a lot of 47 vans supplied by the Integral Coach Factory. 
While 21 of the vans supplied were commissioned almost immediately, these 
25 vans were held unused for a year on the ground that their commissioning 
was inter-linked with a proposal to  increase the maximum permissible speed 
on the Madras-Villupuram section to 80 Kmph. This proposal has still 
not been approved, but in the meanwhile the vans have been put on the line 
and are being run at  speeds of 75 Kmph. It is not clear why the Railway 
Administration could not have done this earlier, particularly as 21 such vans 
had been commissioned by them at this speed almost immediately after they 
were supplied. 

Para 2.75 The Committee would like the Railway Board to take steps 
to ensure that costly rolling stock acquired by the Railways is put to the 
best possible use. Nonutilisation or inadequate utilisation of these assets 
deprives Railways of much needed earnings on the one hand, while creating 
a liability on the other for payment of dividend to the general revenues. 

Para 2.76 incidentally the Committee note from the information fur- 
nished by Audit in this case that 3 of the 47 vans infringe the prescribed 
dimensions in respect of height. They would like to be informed whether 
this factor would interfere with their use if the speed limit of trains on the 
electrified section is raised to 80 Kmph. 

[S.Nos. 35-37. Appendix. VII. Paras 2.74. 2.75 & 2.76 of the 116th 
Report of the PAC (4th Lok Sabha)]. 

Action taken 
Para 2.74 Out of 47 parcel vans allotted to the Southern Railway 21 

were allotted to the Northern M.G. sections. As the safety certificate per- 
mitted the use of the vans on the two main line sections, there was no diffi- 
cullv in utilising the vans. In respect of the 25 vans ear-marked for the Sou- 
thern M.G. sections. the initial safety certificate did not permit the use of these 
parcel vans on Virudunagar-Trivandrum Section of the main line. At 
that time the Reserach, Designs and Standards Organisation were conduc- 
ting certain trials with AC electric locomotives on Madras-Villupuram Sec- 
tion at speed upto 80 Kmph and it was taken by the Operating branch of the 
Railway that the maximum speed of the passenger train on this section would 
be shortly raised from 75 to 80 Kmph. It was considered that utility of the 
vans even on these sections wouid be seriously affected if on the basis of the 
proposed trial the maximum speed of the sect ion was increased to 80 Kmph 
as the vans were permitted to run upto 75 Kmph only. The Railway referred 
the matter to the Research. Designs and Standards Organisation ~ h o  replied 
that the whole question was in the investigation stage only and the maximum 
permissible speed on MG section would continue to be 75 Kmph. This 
information was available to the Operating branch in June. 1%6. As there 
was shifting of staff with the formation of the South Central Railway in 
Octobqr. 1966. the case remain& unattended till January, 1967. when it was 
taken up again and aner some i-rnal correspondence it was decided in 
April, 67 to press the vans into service on the permitted sections. 



Para 2.75 I n  order to keep a watoh on the delay in  putting the new rol- 
l ing stock in service, the Board have asked the Railways to submit quarterly 
statements on new coaching stock received and those put i n  service and l o  
explain in  case there is delay in commissioning the new coaches within a 
reasonable time. 

Parcr 2.76 The Research Designs and Standards Organisation, Luck- 
now have since confirmed that the infringement in respect o f  height in 3 
parcel vans would not affect their use i n  case the speed iimit on the electri- 
fied section is raised to 80 Kmph. 

This has been seen by Audit. 

[(O.M. No. 70-B(C)-PAC, I V j  l I6  dated 14- 12-70,23/Agrahayana 
189211. 

Para 2.94 The Committee note that work was commenced in Febr- 
uary, 1963 on an arterial siding at Uran as part of  the Diva-Panvel-Uran 
Railway Project. for handling salt trade along the West Coast. The work 
was suspended in November. 1965 due to disagreement between the Railway 
and the Salt merchants as to the apportionment o f  cost o f  certain facilities 
to be pcwided at the siding. The line was opened to traffic in January. 1966 
but work on the siding still remains to be completed for want of  an agree- 
ment between the Salt Department and the Salt merchants on the question 
o f  appor~ionment o f  cost. 

[S.No. 38. Appendix VI I. Paras No.2.94 & 2.95 of I 16th Report o f  the 
P.A.C. (Fourth Lo); Sabha)]. 

Action taken 

The observations o f  the Committee are noted. 

((Ministry of  Raiiuays (Rly. Board) O.M.No.70-BC-PACIIV I I6 
dated 22.10.70, 1 0  Kartika 1892)). 

Recommendation 

Pura 2.103 The Commitlee regret that the N.F. Railway incurred an 
expenditure of Rs.17 lakhs on provision o f  certain facilities at New Coach 
Behar station without carrying out a proper traffic survey. The facilities 
created haw remained unused as traffic has not mater ial id on the scale 
anticipated. 

Para 2.104 The Committee have commented upon similar instances 
of avoidable expenditure incurred by N.F. Railway in paras 4.27 and 4.34 
of their Sixtieth Report (Fourth Lok Sabha). The Committee note that 
instruc!ions have since been issued by the Railway Board. in pursuance o f  the 



observations of the Committee, reiterating the need for a thorough and re- 
alistic appraisal of traffic requirements before undertaking Capital works. 
The Committee would like these instructions to be strictly complied with. 

[S.No.40 & 41 Appendix VII Para 2.103 & 2.104 of I 16th Report of the 
PAC Fourth Lok Sabha]. 

Action taken 

The observations of the Committee are noted. 
This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No.70-B(C)-PAC/IV/- 
116 dated 16.9.701Bhadra 25, 1892j. 

Recommendation 

Para 2.1 16 The Committee are not convinced by the reasons given by 
the Railway Board for provision of a crossing station at New Domohani 
on the Jalpaiguri-Maynaguri Section. The General Manager of the Railway 
had given instructions that crossing stations on this section should be located 
at distances of 12 Kms. but the construction of this crossing station, located 
at a distance of only 4 Kms. from Maynaguri. was nevertheless undertaken. 
After an inspection by the General Manager. this was converted into a flag 
station in September. 1968-after a delay of over a year-but the station has 
since been reconverted into a crossing station. The Committee would like 
the Zonal Railway to review this decision in the light of the trend or traffic 
which by and large. has been less than half the charted capacity (of I 1 trains) 
of this section. 

[S. No. 42. Appendix VII. Para 2.116 of the 116th Report of the P.A.C. 
4th Lok Sabha]. 

Action taken 

The matter has been considered and instructions have been issued io the 
N.E. Raiiway on 28.12.70 to close down the crossing Station at New Domo- 
hani with immediate effect. as the same is not required for the present on line 
capacity considerations. 

This has been seen by Audit. I 

[O.M. No. 70-B(C)-PAC-IV/ 1 16 dated 3l.I2.197O/Pausa 10. 18921. 

Recommendation 

The Committee observe that the proposal to introduce single line 
working on the Arnritsar-Attari section of the Northern Railway was first 
mooted in 1949 and reviewed on a number of occasions thereafter but was 
shelved from time to time on political and strategic considerations. The 
proposal to dismantle the line was finally cleared by the Ministry of Defence 
in 1966 but it took more than 2 years for the concerned Railway Adminis- 
tration to dismantle the line because the file containing the plans was lost in 



Octokr ,  1'966 and "could not bt traced despite best effects" nactssitrting 
preparation of plans and estimates all over again. The Committee would 
like action to be taken to fix responsibility for the loss of the file and thc delay 
in executing the work. 

[S. No. 43 Appendix Para No. 2.126 of 1 16th Report (1969-70)]. 

Th: qu-;ti01 of fixation of staff respsasibility for the loss of the file and 
delay iq pr,-par.~tion and submisim of estimate which resulted in delay in 
execution of work has be:n considered and the position is explained below:- 

(a) Responsibility for the Loss of the File 

The loss of the file in Divisional Ofice, Ferozepur resulted in delay of 
126 days spent in trying to trace the missing file, reconstruction of the records 
and preparation of the new tracing plans. The matter was investigated by the 
Railway Administration for fixing up the responsibility but no individual 
could be held responsible for the loss of the file. 
(b) Responsibility for delay in preparation and submission of the estimate. 

The matter regarding delay in preparation and submission of the esti- 
mate has been investigated by the Enquiry Committee consisting of two 
Deputy Heads of Department of the Northern Riy. The Enquiry Committee 
has held that although it is not possible to fix responsibility for any indi- 
vidual's delay at this stage the Drawing Office of Ferozepur Division was 
mainly concerned in this case and the Head Draftsman is, therefore, respon- 
sible for lack of vigilance. Accordingly, necessary action is being initiated 
against the concerned Head Draftsman. 

This has been seen by Audit. 

[Ministry of Railways (RLY-Board) 0.M.No. 70-BC-PAC/IV/ 1 16 
Dated 16.9.701Bhadra 25, 18921. 

Para 2.138 The Committee note that about 98 acres of land acquired 
by the S.E. Railway at Nagpur, four to eight years back, have not yet been 
put to use, as the question of payment of compensation for the land is sub- 

judice. The Committee would like these cases to be actively pursued and to 
be apprised of the outcome of the pending proceedings. 

Para 2.139 The Committee note that these lands were acquired with the 
intention of providing accommodation for Railway staff. Due to the 
question of payment of compensation for the lands being sub-judice and lack 
of civic amenities in the area where these lands are situated. the requirements 
ef  staff have been met to some extent by constructing quarters at other places. 
I t  has becn stated that the land will still be required. for the construction of 
some m x e  quarters, a permanent way depot and ballast stacking ground. 
The Committee would like the Zonal Railways to ensure that there is real 



mod for tt# land and that proposal8 for new projects are not approved just 
out of an anxibty to put the land to soma use, as that would entail &less 
capital investment. . [S. Nos. 44 & 45, AppcndixVII, Para 2.138 & 2.139 of 116th Report 

of the P.A.C. (4th Lok Sabha)] 

Action taken 

Para 2.1 38 : 

Out of the two cases pending in the court, one case is fixed for hearing 
on 10.11.70 in the court of District Judge, Nagpur and the other 
case will be taken up by the court after final disposal of the first case. 

Para 2.139 : 

The Committee's observation that proposals for new projects should 
not be approved in an anxiety to put the land to some use has been noted. 

This has been seen by audit who have stated *that the facts stated in 
reply to para 2.138 is under verification and further communication would 
follow. 

[O.M. No. 70-B(C)-PAC/IV/116 dated 23.1 1.70jAgrahayana 2, 18921 

3.39. The Committee cannot help feeling that the Railway Board did 
not adequately protect the interests of Government in this case. 

3.40. In the first place, the Railway Board placed orders with wagon 
builders for 23,388 four-wheelers against the 1965-66 rolling stock programme 
though the estimated requirement against the programme was only 7,755 
four-wheelers. 

3.41. Secondly, though the stipulated date of delivery was 30th Septem- 
ber, 1966. the wagon builders were allowed to complete supplies on various 
dates between November, 1966 and June, 1969, without being asked to re- 
duce their prices to the (lower) rates negotiated with them in the meanwhile 
(November 1966) for supplies against the programme for 1967-68. 'simi- 
lar extension of delivery periods was also given in respect of some of the 
wagons ordered against 1967-68 programme, though by the time the exten- 
slon was given it was clear that supplies against the subsequent years pro- 
gramme were going to be made at lower rates. It was only belatedly in 
January, 1968 that the question of negotiating for reduced prices was cnrsi- 
dered the actual negotiations took place five months later, when 780 four- 
wheelers, the delivery of which was pending were re-ordered at the reduced 
rates. The avoidable expenditure incurred due to failure to negotiate for 
reduction of prices well in time was Rs. 62 ldkhs. 
--- - -- 

'Above replie, wetted by Audrt w~thout any Comments. 



3.42. '1n the third place, the benefit of price escalation, provided for 
in the contracts, though admissible under normal circumstances only upto 
the stipulated period of delivery (i.e., 30th September 1966) was given to 
the firms for periods ranging from 2 months to 30 months beyond the sti- , 
pulated date of delivery. The extra expenditure on this account has not 
been assessed. 

3.43. Lastly, one of the 13 firms covered by the orders against 1965- 
66 programme got an order for 750 wagons in terms of four-wheelers, though 
at that time they had to supply as many as 2595 (four wheelers) wagons 
against previous orders. Extension of delivery dates, with benefit of  
price escalation. was given in this case upto June, 1969, when the pending 
supply of 191 wagons (478 four-wheelers) was cancelled and re-ordered at 
lower rates. 

3.44. It has been stated by the Railway Board that orders, against 
1965-66 programme covered by more than that year's requirements, as it 
was considered "prudent and economical" to maintain an even flow of pro- 
duction. These orders involved the production of a new type of wagon 
(BCX) for which the wagon builders had to be paid 'developmental char es' 
as they had set up new jigs and fixtures for producing the wagons. khe  
prices negotiated covered these charges and were therefore higher than the 
prices for supplies against subsequent years' programmes. (It would not 
have been reasonable to have expected the manufacturers to bring down the 
prices for pending deliveries against the 1965-66 orders to the level of prices 
settled against subsequent orders, as that would have involved their fore- 
going 'developmental charges'. The cancellation of pending deliveries 
and their re-ordering would have also entailed "several complications." 
Besides, the deliveries were delayed because the Railway Board. for its own 
convenience, restricted the production of the wagon builders and regulated 
the offtake. The regulation naturally made it impossible for thc wagon 
builders to adhere to the date of delivery stipulated in the contract and crea- 
ted a sustainable claim for price escalation b:yond that date for an exten- 
ded period justified by the regulation of off- take. 

3.45. The Committee are not able to accept the foregoing arguments 
for the following reasons : 

, (i) The Railway Board was aware at the time the orders for 1965- 
66 were placed in April, 1965 that estimates traffic were not k i n g  
realised. In fact. between March. 1964 and February. i965. 
the Fourth Plan traffic estimates had been revised as many as three 
times, bringing them down from 374 million, to 325 million tonnes. 
Even the estimate of 325 million tonnes, which formed the basis 
of the orders for 1965-66, was unrealistic, as it was a far cry from 
the estimate of 208 million tonnes that had been framed (in 
January, 1965) for 1965-66. The argument that the orders for 
1965-66 were intended to maintain an even flow of production 
does not appear valid in the face of the fact that as many as 17,410 
four-wheelers were already pending delivery against previous 
orders at the time the orders (for 1965-66) were placed. 



3.46, The backlog together with the orders, in fact, placed a load on 
the wagon builders wh~ch was well beyond their capacity. One firm alone, 
which received orders for 750 wagons had a heavy backlog of 2,595 wagons 
against previous orders. It is also significant that, shortly after the orders 
were placed, the Railway Board resorted to "regulation" of off-take 
of wagons. The Committee, therefore, have no doubt that the Railway 
Board resorted to heavy-ordering while placing orders against the 1965-66 
programme. 

(ii) The Committee do not see much force in the argument that the 
wagon builders were not asked to reduce their prices for pending 
deliveries, because it would have deprived them of developmental 
charges that they incurred. As pointed out by Audit, there is 
no record of any systematic assessment having been made by 
the Railway Board of the developmental charges incurred by the 
wagon builders. There is also nothing on record to show that 
the Railway Board did not undertake negotiations for a lower 
price. because a lower price would have deprived the wagons 
builders of developmental charge\. Besides, the fact remains 
that the Railway Board did negotiate. though very belatedly. 
for reduction of prices. Moreover. the Hoard do not appear to 
have allowed developmental charges to atleast three firms which 
were asked to produce BCX wagons for the first time in 1967- 
68. Taking all these factors into account, the Committee cannot 
but conclude that the Railway Board clearly failed to protect 
Government's interests by not negotiating in time for reduction 
in prices. 

( i i i)  The argument that cancellation of pending deliveries and their 
re-ordering would have created "several complications" seems 
to the Committee to be hypothetical. The view is based on a 
legal opinion which was expressed in a different context. More- 
over. the Railway Board did not seek specific opinion from the 
Ministry of Law in this particular case to ascertain whether it 
was possible to cancel the supply of wagons not delivered by the 
wagon builders and re-order them at the lower rate agreed to for 
subsequent year's supplies. 

(iv) As regards the point that price escalations had to be allowed be- 
yond the stipulated delivery date (i.e.. 30th September, 1966) 
because the off-take of wagons was regulated by the Railway 
Board, the Committee have already pointed out earlier that 'regu- 
lation' became necessary as the Railway Board had heavily over- 
ordered against the 1965-06 programme. In the circumstances, 
the Board will have to assume responsibility for the extra expendi- 
ture that developed on Government due to escalations beyond 
the stipulated date. 

3.47. For the foregoing rcasons the Committee. feel that the Railway 
Board failed to safeguard Government's interests while placing orders with 
wagon builders and progressing the contracts. The failure at several stages 
led to a loss of Rs. 62 lakhs. The loss would be much higher if the monetary 
effect of the escalations allowed bcyond the stipulated delivery date is taken 
9 LSS 72-5. 



into account. The Committee would like a thorough and comptahensive 
investigation to be made into the entire deal with a view to fixing mponsi- 
bility. The investigation should be to ascertain inter &a. 

( i )  To what extent there was over ordering of wagons and what its 
repercussions were. 

(ii) To what extent the orders placed with the various firms disregar- 
ded their past performanct. 

(iii) Why there was delay in negotiating for reduction in price for 
performing deliveries and whether there were any legal impe- 
diment in the way. 

3.48. The Committee would like the investigation to be completed 
in six months and to be apprised of the results thereof. 

[S. Nos. 46 to 55, Appendix VII, Paras 3.39 to 3.48 of 116th Report 
(4th Lok Sabha)]. 

3.39 to 3.48 : As desired by the Committee, a Committee has been 
constituted consisting of additional Member, Mechanical, Director, Finance 
of the Railway Board and the Additional Dy. Comptroller & Auditor 
General (Railways) to undertake a comprehensive investigation regarding 
the issues raised by the Public Accounts Committee and the Committee are 
examining the several issues. As regards the stipulation that this investi- 
gation should be completed within a period of 6 months, it is submitted 
that due to heavy rush of work in connection with the consideration of the 
Audit Report (Railways) 1970 by the Public Accounts Committee and the 
finalisation of the Audit Paras framed for the 1971 Audit Report, the commi- 
ttee are not in a position to finalise their report within the 6 months pxiod. 

The Committee have requested that they may be allowed time upto 
the middle of February, 1971 for finalising the report. The Public Accounts 
Committee are requested to approve of the extension of time limit asked 
for by the Committee. 

This has been seen by Audit. 

[O.M. No. 70-B(C)-PAC/JV/116 dated 3-1 2-1970/Agrahayada 12,18921 

Furtber action taka by Government 

The Committee constituted to undertake a comprehensive investi- 
gation submitted the report to the Railway Board on 19-2-1971. A copy 
of the report is enclosed. The Committee have gone into the three specific 
aspects referred to in the Public Accounts Committee's recommendations 
under three separate chapters. The Ministry of Railways have accepted 
the conclusions of the Committee. While indicating the action taken on 
the conclusions, they would, however, like to submit some observations by 
way of explaining the background to the conclusions of the Committee 
dealt with under the three Chapters. These are contained in Annexure I 
enclosed. 



2. On account of the pressure of work, connected with the presentation 
of the interim budget in March, 1971, and the detailed Railway .budget in 
May, 1971, and the discussions in the Parliament connected therewith, it 
is regretted that a detailed reply to the recommendations could not be sub- 
mitted earlier. 

3. This has been seen by audit. 



Comparison oj quantrcm of orders Action taken t1.r the Rly. Board. 
ivitl~ refrrenrr to req~iirrn~r)~ts. 

Our endea\.our was to ascertain from It is noted that the Committee have 
the records whether there was any held that no one in the Ministry 
assessmen1 of requirerncntli of of Railw3y.s could be held res- 
wagons with reference to traffic ponsible f o r  the oplirnistic assess- 
prospects prior to placement of ment of the trafhc prosjxcts for 
wagon ordcrs i n  1965-66. We are the Fourtli Plan. This conclu- 
of the view that though a sort of sion is accepted. 
review wa\ done i n  Sept. 196-4 on 
the basis of which thc ~ a g o n  pro- 
duction ws? ,  trimnimi. no systcma- 
tic attempt H ~ S  mrtdc to relate. in 
concrete terms. ths actual number 
of HaFOIIS required with reference 
to traffic prospects as assescd. 
The need to order the balance of 
7755 four-wheelers out of' the third 
Plan talgct of 157.227 four-u tic~lers 
for uagnn procurements w35 
assumed without further exsmina- 
tion though this target was related 
to a traffic target of' 245 million 
tonnes. The annual traffic targets 
for 196465 and 1965-66 were f i d  
in Drcember 1963 and Januar) 
1965 on 212 and 108 million tonnes 
respectively. The tentative traffic 
targets for the Fourth Plan Here 
also being formulated then and 
were assunicd at 3%) million tonnes 
by 1970-71 u hen the Rolling Stock- 
Programme for 1966-67 was k i n g  
drawn up at this time. Ewn on 
this basis and taking the assessments 
of current traffic prospects into 
atcount. the ordering of the 7755 
four-u heelers would have created 
capacity lor at leasl 239 million 
tonnts (which was the indepndent 
asscssmcnl by the Planning I>ireo 
torate of the likely wagon capacity 
by the end of the Third Plan though 



this was not referred to in placing 
wagon orders in 1965-66) which 
was likely to be reached by the end 
of 1966-67. The downward trends 
of traffic were also notad by the 
Member (Transport). In Sept. 64 
and this led to the issue in  Decem- 
ber 1964 letter to the Wagon Buil- 
ders to restrict wagon production 
during 1964-65 to 1963-63 level. We 
are. therefore, of the view that the 
orders placed, by borrowing 15633 
four-wheelers frotn the R.S.P. of 
1966-67 were in excess of require- 
ments and an order for XOOO four- 
wheelers would have sufficed to 
provide for traffic expected to be 
reached by the end of 1966-67 and 
also to maintain a level of produc- 
tion during 1964-65 and 1965-66 at 
25000 four-wheelers each. We 
note, however, that the Fourth 
plan targets which mere then under 
formulation influenced wagon or- 
dering and the attitu dewas not to be 
restrictive in wapon ordering. The 
targets for the Fourth Plan were 
being maintained at high level ran- 
ging betueen 360 to 325 million 
tonncs based upon the a\essment< 
nf or her Eionomic klini\tries. 
While cautton was be~ng dicplayed 
by the Ministrq of Railwajs in accc- 
piing these inrgets and in formula- 
ting R.S.P. IVMr-67. the need 
for ordering in I905-Mi its&' .I par- 
t i w  of the wapon rcqt~ircmc~ii~ of 
thc nest plan period could alw hale 
ken  cxaminrd. No one in the 
Ministq oi Kailuays can k held 
responsible for the optimistic assess- 
ments of traffic prcnpxts for the 
Fourth Plan (1966-67 to 197@71) 

CHAPTER I1  

Thcrc rs con\derahlc \ariation bet- The Comm~ttcr h.~\ concluded that 
ween the ti ures of licensrd crpa- no rccordr from which the hum 
city. instal f ed c n ~ i t y  and xtual  of assessments by the Wagon 
wagon production during 1063-64, Productron Dircc1or.w could be 



1964-65 and 1965-66 and the assess- 
ments of wagon building capacity 
made by the Wagon Production 
Directorate in November 1963. May 
1964 and September 1964 (Paras 2.2 
and 2.3). No records from which 
the basis of assessment by the 
Wagon Production Directorate 
could be properly deduced were, 
however. available. It appears that 
the assessment was made, based upon 
the knowledge processed by D.W.P. 
and A.M.M. of the firms' facilitifi 
based upon inspections. expansion 
schemes etc. (Para 2.4). 

The data regarding the capacity and 
actual production for individual 
Lirms are also furnished (2.5). In 
the case of M/s. K.T. Steel in parti- 
cular, it was not prudent to have 
assumed that the production capa- 
c ~ t j  would increase from 730 four- 
wheelers to 1300 and 1400 four- 
wheelers in the two subsequent 
years (para 2.6). The level of pro- 
duction assumed for 1964-62 and 
1965-66 at 30175 and 31390 four- 
wheelers for 1964.65 and 1965-66 
was wmewhat excessive (Para 2.7) 
The ober-assessment of level of pro- 
duction \has duc to optimisttc 
aswmptions of mpacity (para 2.8). 

CHAPTER I11 

Delay it1 2;rgotiating fur reduction in 
prices. 

We lame decided no1 to go into thc 
aspect of development charges and 
ue have considered the circum- 
stancer which led to rcgulation and 
the manner in which thc extensions. 
negotiations etc.. werc dealt with 
(Para 3.7). In December 1965, F.C. 
(Railway.) had minuted that cur- 
tailment of inbestmcnl on wagon 
production was being made due to 
curtailment of funds. In March 
1966. i t  was dccided to regulate 
wagun deli\rcrics to 21000 four- 

properly dedumd were available 
The Committee have also oon- 
cluded that the level of produc- 
tion assumed for 1964-65 and 
1965-66 was somewhat excessive 
and in the case of one firm in 
particular it was not prudent to 
have assumed that the pro- 
duction capacity would increase 
from 730 to 1300 four-wheelers. 

It is not likely to lead to any worth- 
while results if the Railway Board 
wen: to pursue now regarding 
the non-maintenance of proper 
records and higher assumption of 
wagon production capacity that 
happened including the caw of 
one firm. The Director Railway 
Stores who deals with the subject 
at present has. however. noted 
the observations of the Committee 
tbr future guidance 

The subwqucnt events have ckarl) 
csbhlishcd that there was no 
legal impediment to cancel, thc 
outstandmg quant~ties aga~nst 
carl~cr orders and rmrderrng t l w f ~ ~  
on thc basis of more favourahlc 
price ncgoliatrd for a sub*- 
quenl order. The Cbmmrlloc 
have pointod out that there was 
failure on thc part of particular 
officers, conccrnid to makc n 
fresh rcfmncr to the Ministry 
of l a w  and to examim thc 



wheelers during 1966-67 and on 
this basis only 2200 four-wheelers 
were ordered in 1966-67. The 
preoccupation at this stage was 
only to ensure that Railways were 
not called upon to pay for more 
than 2 1,000 four-wheelers during 
1966-67. The other aspects re- 
garding the extension of dates of 
delivery prices that may be nego- 
tiated for 1967-68 etc. were not 
considered (para 3.3). In June 
1966 while considering the question 
of extension of delivery dates for 
1964-65 it was also decided by D.W. 
P, and J.D.F. (S) that extensions 
for 1965-66 orders should also be 
based upon the regulated rate of 
production and each case should be 
considered on merits. Extensions 
were initially given upto 31-3-1967 
without any restriction in the matter 
of txalation claims (Para 3.7). 
Though the Railway Board did not 
take any view regarding thc extcn- 
sion\ in March. 1%. automatic 
extension waz presumed without 
reference to the Railway Board 
based upon March 1% dccision 
(Para 3.8). It has been argued 
that regulation automatically im- 
plied extension of dates of dcliucry 
and that the Board approved in res- 
pect of 1963-64 orders the practice 
of extending datcs of delivery by 
pegging escalations only (Para 3.9). 
The circumstances of the IYh3-6-1 
orders were somcwhat different. 
Thc advice given by the Min~str) 
of Law rn that caw was related to 
thc two alternatives prcxntcd to 
thcm ~umely, cancellation of orden 
or unilateral impsition of condi- 
tions regarding prices of wikponr 
whose date of dclivcry M i l s  prcni- 
sionally extended and which had 
already been inspected (Para 3.10). 
The advice of the Ministry of Law 
should have been sought afresh. 
The failure to do this or to obtain 
the ordcrs of the Railway Board 

financial implications involved 
in grant of extensions in respect 
of the earlier wagon orders when 
it was noted that the prices 
negotiated for a subsequent 
offer were more favourable. The 
decision in this case to grant 
extension was taken by the Dire- 
tor Wagon Production and the 
Joint Director Finance (Stores). 
The former has retired and the 
later has resigned from railway 
service. However, to avoid a 
repetition of a similar lapse, an 
Offioe order has been issued, a 
copy of which is enclosed as 
Annexure I f .  



In March/April 1967, when the lower 
prices negotiated for 1967-68 order 
was noted, the decision of March 
1966 was not reconsidered but mere- 
ly reiterated (Para 3.12). The 
policy of automatic extension was 
also not considered at the time of 
negotiating for the subsequent year's 
orders (1 967-68 and 1968-69 orders) 
when lower prices were obtained 
(Para 3. IS). 

After the policy of automatic exten- 
sion came up for reconsideration 
in January 1968, wagons continued 
to be inspected and accwpted (Para 
3.16). I t  has been explained that as 
this policy was a departure from 
the past practice. i t  took some time 
before it could be introduced (Para 
3.17). 

We have also been asked to inquire 
into why this could not have been 
done earlier. We have already 
explained h o ~  the policy of exte* 
sion came to be determined. F k -  
cause of extensions granted. when 
the correct course of cancelling the 
outstanding orders and reordering 
at lower prices was decided. actually 
this decision could be applied only 
prospectively (Para 3.18). 



ANNEXURE I I  

GOVERNMENT OF INDIA 
MINISTRY O F  RAILWAYS 

OFFICE O R D E R  N O .  38 OF 1971 

Attention is invited to Ofice Order No. 19 o f  Copy enclosed 1965 
in  which i t  was laid down that in  respect of  supply contracts while agreeing 
to extension o f  delivery dates or other modifications o f  contract or conces- 
sions in  similar circumstances, the trend o f  the market at the time o f  consi- 
dering such an extension etc. should be kept in  view and. if there has 
been any significant fall i n  prices, the possibilities, taking all the circurn- 
stances o f  the case into account. of obtaining a reduction in  price should be 
given due consideration. I t  was further laid down that the factors taken 
into account and the reasons for whatever decision is taken in  such cases 
should bc recorded. 

1. I n  a recent cxw dealt with in para I1 of' Audit Report (Railway), 
1369, on which the Public Accounts Committee asked for a detailed investi- 
gation by a Committee o f  Senior Ofhers, the ~nkestigation revealed that 
action as laid dou 11 in the Office Order No. 19 o f  1965 Mas not taken. When 
the prices negotia~ed for a subsequent contract for wagons was found to 
be lower than the prices under thc existing contract. the supplies in respect 
o f  which had not yet been completed, there uas failure to work out the finan- 
cial implications involved In the grant o f  extension o f  delivery dates under 
the existing contract and to cxanlinc dtt nova thc legal aspects o f  the ax  i n  
consultation with the Ministry o f  Law and wbmit the casc to the Board for 
the final course of action to be adopted. 

3. The matter IS being brought 10 the notice of all concerned ~ i t h  a 
view to avoid repetition of a sim~lar lapse In future. 

(C'au No. 70-B(C)PAC I V  I 16 46-:'sl Dated ?-$-IWl.  

To  A l l  Officers and Rr~nche\ w ~ t h  100 sprc ,  to R(C) dnJ utth 10 \pare\ 
to G (Acc). 

65 



GOVERNMENT OF INDU 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 
OFFICE ORDER NO. 19 of 1965. 

Arising out of para 17 of the Audit Report (Railway), 1964 about a 
contract for the supply of Mild Steel Plates, the Public Accounts Committee 
in paras 33 and 34 of their 32nd Report have criticised the Railway Board 
for failure to negotiate when granting an extension of time, for a reduction 
in cost of keeping with the latest offers for M.S. Plates apart from the ques- 
tion of penalising the supplier for defaults in regard to specifications and 
delivery periods. Before agreeing to extension of delivery dates or other 
modifications of contract or concessions in similar circumstances, the trend 
of the market at the time of considering such an extension. etc. should 
be kept in view. and if there has been any significant fall in prices, the possi- 
bilities, taking all the circumstances of the case into account. of obtaining, 
a reduction in price should be given due consideration. The factors taken 
into account and the reasons for whatever decisions is taken in such cases 
should be currently recorded. 

P.C. MATHEW 
Secretary, Railway PwrJ 

Case No. 65-B/(C)-PACj111,'32(31-32) New Delhi. dated 29-4- 1964. ' 

All Officers and Branches, with 100 spares to B(C). 

Para 3.69. The Committee feel that the decision to impr t  rolkr bear- 
ings for wagons was taken without a realistic appraisal of the wagon-build- 
ing programme. The decision to impr t  the roller bearing was bawd on 
the calculation that 5,367 wagons (requiring roller bearing axle boxes) would 
be produced in 1966-67 and that the requirements of buffer stock roller bear- 
ings for production on this scale could not be met by the existing level of 
indigenous production. However, at the time the decision to import the 
roller bearings was taken (i.e. in October. 1966) only 1,838 of Box. BCX and 
BRH wagons had been produced. I t  should have been. therefore, appa- 
rent that. in  the remaining period of six months In 1966-67. the shortfall in 
production of aagon has not likely to be made up. With the prospects 
of production not comrng up to largets, the indigenous producrr could, 
therefore, well have met any requirement* for buffer stock. 

Paro 3.70. The result of theu imporls was that no orders were placed 
on the indigenous firm between January, 1967 and March, 1968. and due 
firm's capacity *as inadequately utilised during this period and even there- 
after. I n  fact the firm was asked to slow down the pace of supplits. The 
Committee consider that the Railways should have carcfully r e v i e d  the 
p r o p s  of production before placing the orders for imports. Had that 
been done. the need for importing rolkr bearings (for buffer stack) at a 
cost of Rs. 41.3'1 lakhs would not have arisen. 



Para 3.71. The settled proccdum for making imports is to obtain 
clearance for them from the W T D .  The Committee note that approval 
for import of bearing in this case was not asked for from the DGTD and that 
this was given by an official in the Railway Board himself in his capacity 
m ex-officio Industrial Adviser (Railway Equipment) in the DGTD. It 
has since bzen clarifi-d that all future imports would have to b: spxifi- 
cally cleared by the DGTD. The Committee trust that the Railways will 
ensure that all proposals for imports get such prior clearance from the DGTD. 

Para 3.72. The Committee note that the Ministry of Railways at present 
dependent only on one source of supply in the count for their requirements 
of roller bearing axle boxes. Proposal to interest other firms in the manu- 
facture of this item are yet to fructify. The Committee would like the Rail- 
way Board to pursue the matter with theDGTD so that additional capacity 
to the extent required is built up in the country for meeting the require- 
ments of the Railways and imports could be avoided in future. This would 
also encourage competition and provide alternative source of supply. 

[S. Nos. 56, 57, 58 & 59, Appendix Paras 3.69 to 3.72 of 116th Reporl of 
P.A.C. (4th Lok Sabha)] 

The obwrvations of the Committee are noted 

Paru 3.72.  

A\ desired by the Commiltec, the questlor1 regarding exploring of 
allernativc source of supply of roller b:ar~np axle baxes in the country has 
k e n  examined in consultation with the Ministry of lndustrial Development. 
lo pursuance of this. the Ministry of Indus~rial D:wlopmcnt have invited 
applicattons from cxisting licensed manufacturers of ball and roller b-arings 
for grant of li~xnces under the lndustrial ( Dtvcloprnent & Regulation) 
Act. 1951 for establishment of' such a capacity by substantial espansion of 
existing undertaking\ or inclusion of 'New Arricles'. for the manufacture 
of Axlc Boxes. complete with thc various t y p s  of roller bzarings. Two 
applica~ion\ have b x n  received. one from M's. National Engineering In- 
du\trics Ltd.. Jaipur and the other from M,s. Asiociation Bearing Co. 
Ird.. Rombny for the manufacturr of spherical roller bearings. Dimtor  
Gcnoral Technical I)rvelopment has furnished his commtnts'recommenda- 
tiom on the applications of these two firm5 to the Depsrtrntnt of Induc- 
trial Developmen! and the.= arc under their consideration for the prepara- 
tion of summary for the licensing committee. 

This ha\ b n n  xen by Audil 

[Ministry of Railway> (Railway Board) O.M. No. 70-B(C)-PAC~IV:116 
dated 31-10-70. Kartika. 9. 1891.1 



The settled procedure for making imports is to obtain clearance for 
them from the DGTD. The Committee note that approval for import of 
bearing in this case was not asked for from the DGTD and that this was 
given by an official in the Railway Board himself in his capacity as exsficio 
lndustrial Adviser (Railway Equipment) in the DGTD. It has since been 
clarified that all future imports would have to be specifically cleared by the 
DGTD. The Committee trust that the Railways will ensure that all proposals 
for imports get such prior clearance from the DGTD. 

[SI. No. 56 (para 3.71) of Appendix VII to 116th Report 4th L.S.)] 

This recommendation is primarily for implementation by the Ministry 
of Railways This Ministry has also noted the recommendation. As far 
as this Ministry is concerned. the Ministry of Railways here already in- 
f o r d  in March. 1970 Vide DGTD's (SIA(Engp) D.O. letter No. 1(8)/68-1 
0 &M dated 31-3-70 (Annexure) that all indigenous clearances should be 
ghen with the approval of the Director General, Technical Drvelopment, 
in strict accordance with the prescribed procedure. 

Department of Industrial Development 



M.M. Vadi, 
Sr. Industrial 

ANNEXURE 
(COPY ) 

Advixr (Engg.) 
My dear Amarjit Singh, 

Please refer to your D.O. letter No. 67/RS(D), 'II-MI5 dated 7-1 1-1969 
the nomination of officers under the de-ccntralired Scheme for according 
clearance 01' rcfcrencc about indigenoub av;~il;lbility of  stores needed by 
publicjdeparttnerlt:~l undertakings. Under this Scheme. t he nominated 
&cer is  the co-ordiriating officer for getting clearancr from Directorate 
concerned with various items referred to  by public undertakings ctc. Hc 
d t r s  not clcar such references all by himself, but only after the concerned 
Directorate have advised him about thc indigenous angle of stores dealt 
with by them. In the end he coordinates the position and advi.sm the 
party accordingly. 

2. Likewise I.A. (Rly). I<quipment) i \  the nominated authorit! in thi\ 
Schemc for unitc mentioned at  S. No. 49-54 (,\nncxure 1 )  Ministry of I.D. 
Mcmornndum No. TI)-43(3)/08 dated 28-3-68. :\I1 relcrcncea emanating 
from these units w o d d  come tn you fnr coordination: for items which fall 
within thc purview 01' the varlou\ Dirrr-tirratc\ I D  [he D.Ci.l'.D. the! should 
tw conwlted as is donc by other norntnatcd officer%. Aftcr all the i t e m  
in a rekrence Ilrite been covered. 3 reply is to iswc fr~1l11 you telline thc 
px ty  about the ~ndigenoub availabiltt) of the variouh ttenis. 

3. Thcrcforc. my statement to the P..4.C. i s  c m e c t  to the extent that 
a11 c a m  of indigctiou, clcarancc have to be prcxesscd in consultation ui th 
\armus Dir~xtor.itcs dealing w ~ t h  the items conccrncd. I t  i \  only when 
this process if complete a rcpl) i\ to ksue from you having [ t i c  authority o l  
clc~rancc by D.G.T.D. Apropo, th~b ,  your attention i, alsd invited to  item 
4 of thc minutes o f  the Senior Staff Meeting held in D.G.'s room on 20-9-68 
which u;u attcndcd by you it will be obwrbcd from the minutes (copy sent 
13 you) that D.G. had ken t l m  ernphasiscd the nccd for I.A. (Railway 
Equ~pmcnt's. cnsuring prtor cansult.ilion with D.G.T.D. k f c m  indigenoub 
clcarancc U.;LS given by him in rcspc t  of ttemr concerning various Direc- 
torates of !hi\ Orpan~sation. 

4. It is, however, open to the nominated o f i w  to consult his colle3- 
guts inlormsllv but all infornnl consultations should bc duly recorded. 
I hopc [hi\ cl;irili-, the p,viiti,rn~. but if yau w ~ s h  thc r n ~ t t c r  can be further 
diwusscci In I).C;.'\ Su(r mcctiny. 



Shri Amarjit Singh, 
Industrial Adviser (Rly. Equipment), 
Ministry of Railwayq, 
m a y  Board), 
Rail Bhavan, 
New Delhi. 

Copy to: 
Shri K.L. Tuli. 
Under Sccrrtary, 
Deptt. of Industrial Development. 

The Committee note that the Ministry of Railways are at present 
dependent only on one source of supply in the country for their requirements 
of roller bearing axle boxes. Proposals to interest other firms in the manu- 
facture of this item arc yet to fructify. The Committee would like the Rail- 
way Board to pursue the matter with the D.G.T.D., so that additional capa- 
city to the extent required is built up in the country for meeting the rtqutrc 
men6 of the Railways and imports could be avoided in future. This would 
also encourage competition and provide alternative source of supply. 

[SI. No. 59 (Para 3.72) of Appendix VII to 116th Report (4th Lok 
Sabha)] 

A Press Note inviting applications from existing licensed ball and 
rolkr bearing manufacturers for grant of industrial I~cence under the In- 
dustries (Development and Regulation.) Ad, 1951 for the manufacture 
of Railway Axle Boxes complete with the various types of roller Oearings 
was issued on 6-2-1970. In response to this Press Note. two applications 
only were received, one from Messrs. Associated Bearing Company Limi- 
ted, Bombay, and the other from Messrs. National Engineering Indus- 
tries Limited, Jaipur for effecting substantial expansion of thcir cxtsting 
industrial undertakings at Chinchwad (Maharashtra) and Jaipur (Rajasthan) 
respectively for the manufacture of Spherical Roller Bearings for Axlc 
Boxes. These applications are being proassed and arc shortly being placed 
before the Liccnstng Committee. 

Dared January 20. 1971. Dcptl. of Industrial h t loyment .  

3.89 The Committee are of the view that the import of 'Z' made at a 
cost of Rs. 26 13 lakhs was avoidabk. The decision to rmport this sation 
was taken in September, 1964, with a view to building up rt buffer block cf 
this Item. At about that time it had been reported to the Railway Board 



that o w  of the indigenous steel manufacturers "had a c h i  a substantial 
amount of of" in producing thie item. This firm also in fact ruccd- 
dcd in making sup tegularly from January 1965 onwards. The Rail- %p way Board should vc themfore reviewed their decision Wore they pro- 
ceeded to  lace orders for the irnport of this item in March 1965. Subre- 
quent d&lopmcnts alw demonsbated that this import was unneceosary 
as the indimnous manufacturer supplied both during 1965 and 1%6 more - 
than the quantity 'planned' on hik. 

3.90 Other instances of this kind of unncoguy i m r  haw bar 
mentioned by the Committee in this Report. Such avo~dab Imports dissi- 
pate scam foreign exchange resources of the country. The Committa 
would like the Railway Board to study all thest cases in detail and to evolve 
an appropriate procedure to ensure that P ~ O ~ O M ~ S  for impon are not ckared 
except after a searching scrutiny to m a t  compelling needs. 

[S. Nos. 60 & 61 of Appundix VII-Paras 3.89 & 3.90 of 116th Report 
of PAC (4th Lok Sabha)] 

3.89 The observations of the Committee are noted. 

3.90 The Committee have commented on two other similar instances 
under paras 3.69-3.72 and paras 3.187-3.190. The matter has been exa- 
mined and an Office Order has b a n  issued for the guidance of the officers 
and staff in the Board's office (vide copy of ofice order No. 45 dt. B8-70 
enclosed) 

This has been seen by audit. 
[Ministry of Railways (Railway Board) O.M. No. 70-B(C)-PAC/IV/ 

1 16 of 16-9-70iBhadra 2511 8921. 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

OFFICEORDER NO. 45 OF 1970. 

In connection with some cases of imports of ittms of steel and rolkr 
karing axle boxcs. reported in thc A u d ~ l  Rc~ort  (Rlys) 1969. rke Public 
Accounls Committee have adwrxly ctrmrncnted rhat the lrrrorts were 
avoidable and dis+ated scllrce forcign exchangc m o u r n  of the country. 
They have desind that an appropriate p r d u r e  should he down to en- 
sure that proposals for import are not cleared except after adequate scrutiny 
to meet compelling nccds. 

Under the existing p r d u r c .  every case of import invoiving foreign 
exchange in scrutinised by the associated finana branch and also foreign 
exchange branch bfnre invitation of tenders. Inescayability of the in 
p r t  is also ckaml from the indipnous anple by the JPC in respect of steel 
items and the DGTD in respect of manufactud items. While it may not 



be practicable to undertake a review of indigenous availability position of 
quantity required to be imported, after tenders are opened and when offers 
arc under consideration. it may be advisable to undertake a review af 
the requirement when there is sufficient timelag between the date of clca- 
rance from indigenous angle and the date of owning of the tender. I t  has 
been decided that where such time-lag is more than six months. a review 
should be undertaken soon after the tender is issued so that any informa- 
tion regarding significant changes in the indigenous availability or actual 
requirement is available by the time the tenders are owned and given neces- 
sary considerat ion. 

MI- 
C. S. PARAMESWARAM. 
Scvc,tarj,. Ruilwaj. Bourtl. 

[File No. 70-B(C)-PAC,'IV; I I6 (60-61 ) dated 20-8-70, Srabana 20. 
1 89'1. 

All Officers and Branches of Roard's oflicc. 'G Hrnnch ~ i t h  ten $pare 
copies. 

Recommendation 

3.96 The Committee ohssrw that stow\ uorth R5. 6.06 IaLhs acquired 
for manufacture of wagon\ arc Ijing surplub \\ith L.allag~~J:i uork\hoph. 
due to the transfer of part of the wagon-building uuork to anothcr w i d -  
shop. Of thesc. stores wijrth Rs. 1 .M l a h h  hd\s he~.oriic ~ns~ i t i ih i c  filr  
use in the manufacture of wagons due to modifica~ions In design iind 
switcho\er t o  the metric sybtem. The Committee trust th:r~ rmn~edratc 
action will be taken 10 trmsfer all such material for u t ~ l ~ u t l o n  In repiitrs 
of old coachcs and goods stock. 

3.97 The Commtttee note that a dc!arlcd asse\\mcnf I L ~ I  kc11 undcr- 
taken to ascertain the quantum of mitcrtah rh'it h.~\c bcronic ohwlctc 
consequent upon metr~c~\.itlon. They would l ~ l e  to hc ~nfornied dkiut thc 
results of such stud) and dclron taken to transter the surplu\ b t w k  

[S. NA. 61 and 63. Appendrx VII Pdra\ 3.96 6: 3.97 of 116111 Report 
Report of the PAC-4th Loh Snbha] 

A c t h  Taken 

3.96 The okrvat rons  of the Commrttee are noted. The South Cen- 
tral Ra~lwav have srnce adbtccd that except for the balance of muterral 
worih Rs. 22.50, thc stores worth RI. 1 .M lahh\ haw heen worked off. 

3.97 The matter wa\ rnvectlgatcd and 11 was a d \ r d  undcr thrs Ofice 
Memorandum No. 68-BIC-SCl9 d a t d  17-4-70 t hat no ritrlway rnatcr~nl. 
stock or non-stock Items. were rendered surplus on the Hotiwayb/Produc- 
lion Unrts except for 2 Items on South C'cntrul Radway and crnc ttcm in 



the I n z e p l  Coach Factory. The South Central Railway bave stated that 
the two sterns have since been worked off. In regard to the ICF, some items 
of measuring gauges and instruments have been found to be surplus amoun- 
ting to Rs. 1.69 lakhs. Necessary action is being taken to expedite their 
disposal. 

This has been seen by audit, who have observed as under: 

"The position stated in the action taken note is under *verification by 
local audit ofice and further communication would follow." 

[O.M. NJ. 70-B(C)-PAC-IV/116 dated 9-12-1970jAgrahayana 18, 
1892.) 

3.106. Th: C~rnmittce note that the Railways incurred an expendi- 
fur,: of RF. 3.57 Iikhs on an exp-rimcnt for procuring special types of fitt- 
113; (d:si~ned bv RDPOI to provide cover to open BOX wagons utilised 
for m l,i:a:?t o C f a ~ h ~ a i 7 s .  In addition, an expmditure of Rs. I . 11 lakhs 
w i ;  in:ilrrzJ by th: S.).~fh:rn Railway on c:rtain equipment designed by 
I r  far th: szm: prrrp.>;c. While the latter was used for a limited period. 
th: utilisation of fittings designed by the RDSO was very poor on all 
R3ilways to whom these were provided, excepting the Eastern Railway, 
w'l:r: 5 5  )ut or 103 fittings were used. The poor utilisation was due to the 
fit! thjt th: fittings interfered with loading and involved use of a large 
nurnh:r or  c,>m?onents which it proved difficult to kmp track or. 

3.107. The C.)mn~ttcc arc surprised that an organisatim like thc RDSO 
r h > . ~ l d  ha\: overlo~ked prac1i;rtl difficulties involved in thc use of equip  
111:7! deiigl-d by th:.n. Apparently, the orpanisation did not canduct 
ail-qu'1 fifi..ld t i i i l r  S:f,xe sugesting the u r  of the equipment. The Com- 
r i i i ! ~ :  h );): that ~ . I \z . I -~ ; .L \  of !hi\ kind will not rtxur. 

[ 5 N ) ,  6 1  611 65  > C  .2?>:111~ VII. P.ir.t\ 3 101, and 3.107 oi 116th 
Rcp)rt of P. 4.C (Fourth LnL. Sabha.)] 

Action taken 

IJtrras 3.106 and 3.107 



It is, ,howpvcc, nagpa#od that anme iwosiw trials crouM not b hcid d ahat 
time on awmat af the RfOOOSity to bring tiw equipment in use as quickly 
as porsible. 

This has 'tieen wkn by Audit. 

[O.M. No. 7@B(C)-PAC/IV/I 16 dated 3-12-1970jAgrahayana 12, 
18921. 

Recommendation 
3.1 19. Th: Committee observe that the manufacture of flanging blocks 

for ccmin locomotives undertaken in the Jamalpur Workshop, as early as 
in July, 1961, was still incomplete i n  1966. By that time the requircment 
for these items ceased to  exist as it was decided to condemn the locomotives 
concerned. The Railway Board have stated that with the very heavy in- 
crease in traffic in the S.E. Railway. thur necessitated the retention of ovor- 
aged locolaotives, it could not have been anticipated that the locomotives 
would be condcnncd. The Committee do not find this explanation very 
convincing. Besides it would appear that there was n o  pressing need for 
these spares as adequate numbers wcrc dread> in  ~tock.  Thc Committee 
therefore consider that the placing of order for the flanging Mocks was nat 
based on a realistic assessment id requirements and the Railwn) Adminis- 
tration should have cancelkd the ordcr at  least on a subwqitent rcview or' 
the pasition. 

3.120. The Committte further observe that the Railway Administra- 
tion has a stock of spares worth Rs. i 5 lakhs not I~kely to he ~~eeded  in view 
of the condemnation of thew locomotives. Thc Committe.: would like thc 
Railway Bowd to issue necessary instructions to the Railway Administra- 

Yions for disposing of such spares as are not needed. 

IS. Nos. ft6 and 67 Appzndix VII Paras 3.1 19 & 3.130 of the 116th 
Report of the PAC Fourth Lok Sahha.] 

Action taken 
Para 3.1 19: 

The observations of the Committee are notrd. 

Para 3.120: 

As regards the stock of spares worth Rs. 15 00 1~Lhs. II I \  subm~tted 
that the spares could not be cowdcrcd as surplus as t he numbcr of O & H 
class types of locomotlvcs still on line as on 1-4-70 was as followu: - 
- - - -- --- - - -- - - -. - --- - 

Type of ~ I M  No of line - - -- - - - - - - 
21 

*- C: la) 
HSM 62 

17 . - 
- - -- - - - - T o d  fOO -- - 



! i t  MW b e ~ p a t d t h i t t  t~ We such a &gt nakbh+#l&rnotivn 
%I 4mvla, a mn tqbk Moult of &$am w d l d  wqulk  to be maintained. 
The &)arrh Eastarn Ridkay has a d v W  tHe y a b  of s consumed frdm 
.&piiI:Lo lone 1970 f @ i i ~ ~  the two t pe!~ as Rs, 3!4 lhr T h e  number of 
tht two typw of l m m t i v e s  prop Jf8 ad for condemnation during the 
years 1971-72 and 1972-73 are 34 B 21 respectively. It is estimated that the 
spares worth Rs. 15 lakhs would reprosent approximately 9 months normal 
~ m s u m p t i m .  As the number of G & H Class locom~tives which will he 
111 service for the next 314 years time is expected to be considerable, not only 
the exlsting stock of spares valued at Rs. 15 lakhs will be consumed but the 
Railway will hav: to mnufamure additional q ~ r e s  for their m a 1  rnain- 
tenana. *However, ncneral instructions have km l ~ ~ u e d  to  all R&ways 
examine the utilioati~hldis~oral of spares in stock simuhanenarrly with the 
reduction of holding of steam locos due to condemnation of Jlkhe of the 
,team lou~mot~vc\  ;f different classcr and to regulate future mcmpn#nt 
~n consul~rtlon v.~th other Railuays where 51mllar tqpes of locomotives 
may be in use. A &tailed proecdure has ako been pre4cribed aridng out 
of pars 19 of t h e  Audit Report (Railways) 1969. for regularlsatlon of stock 
.tnd recoupment of spares in respect of rolling stock twng replaced and to 
tllyp~>se of the ohsolete rtock e x p c d ~ t m ~ l y .  

This has been wen hy Aud~t  who habe observed under:- 

The po51tion stated against para 3 I20 ig under 'verification b> local 
audit ofice and further commun~cation uould follow. 

[Ministry of Rallways (Ralluaj Hoard) O.M. N o  70-B(C)-PAC 
IV~116 dated 3I-IC)-7O9 Kartika 9, 1892). 

3.132. Thc Ccmrnlttce trust that procurtmcnc ol the\e and other Items 
u ~ l l  In future be bawd on a more rcall<t~c acxssment oT rcqwremnts based 
on past ccmumpt~on dat.1. and the storh4 a\allahlc ~n \torex 

[S. No. 69. Appendix VI I ,  Paras 3.131 and 3.132 of 1 16th Report of 
the Pi\C?Jth Lok Sabha).] 

Actioa taken 

3.132. The obvcrvations of the C'omrn~ttec have been noted by the 
Southern Rly. Administration far ncccssar) action. 

This has been rvtn by audit. 

[O.M. No. 7@R(C)-PAC IV 116 dated 9-17-1970jAgrahayana 18. 
189,l.l 

R e c o m b  
3.138. The Commltta observe that spare pans u~lued at Rs. 4.82 lakhs 

have bmr lylnlp in stork with the North-Eastern Railway for a number 
of yon.  in some c a m  for over twenty years. Of thcsr: sprc worth - - - - -  --.- ---- - -- - -- 
'Abovr rtplla nttal by Au&l ~ ~ t h o u ~  m y  camnercl. 



Rs. 1.9ilakhs relate to locomotiva most of which were condemned. Thcse 
'pon-standard' ports am stated to have been inheritad by he Railway from 
the erstwhile company mana railways. It is obvious k a  t adoquate and 
timely steps were not taken y the Mechanical Department of the Railway 
to prepare an invcntroy of these span parts to facilitate their use in other 
Railways where apparently some of them at least wuld have been used. 
It is unfortunate that when old engines for which some of the spares were 
acquired wcre transferred to the N.F. Railway. the spares were not trans- 
ferred along with the engines. 

3.139. The Committee would like steps to be taken for the disposal 
of such of the spans as are not likely to be required. The Committee would 
also like the Railway Board to issue ncczssary instructions in the light of 
their experience in this case with a view to avoiding repetition of such waste- 
ful stocking in future. 

[S.No. 70 and 71. Appendix V11. Paras 3.138 and 3.139 of the 116th 
Report of the PAC (Fourth Lok Sabha).] 

A c h  Taken 
Para 3.138: 

'The observations of the ,Committee are noted. 

Para 3.139: 

The N.E. Ra~lway have adv~sed that th: v d u :  of \pdrcr, has s t n e  corn: 
down to R,. 1.06 lakhs at present T h w  rtmunlnz Iteml have h x n  sur- 
veyed and actton IS bemg taken to d i s p ~ ~ e  thzm o' uith >ut  dzldy A cop) 
of the c~rcular ~ssued to Railwayb to e n w z  expAmou, d ~ , p ~ , a I  of spare 
part5 relatmg to obsolete roll~ng stock IS enclocsj (B>arJ'\ Irttcr No. 60-M 
( L )  467164 dated 22-7-70). 

This has been seen by audit who hdvc ob,ervrd that "the position 
indicated in reply to thc P.A.C.', ohiervalion contained tn  para 3.139 of' 
their Report i, under verificatwn by 1 0 ~ 1  Audt~ 0:Ti:: and lurthcr conitnunl- 
cation $5 ould follou ." 

Copj. oJ Raiiwcrj~ Board's letter ,Wo. 69-M( 1.) 467,hl dared 22-7-1 970 
addressed to G MA. all Indians Railwo vs and cop!. ro A I) A I ( RIw. b and 
DRS, DF. M ( L ) .  RS (G), R i' S). F, S )  I .  I I  & 111 in B I F , ~ ' s  oflice. 

I n  respect uT para 19 of Aud~t Rcport (Katl~a),)  1909, rclattng 111 thr 
loss due to accumulatron of heaq ,lock% of bparc parts for cngincb on the 
N E. Railway, the PAC haw ma& ccrtaln obgrvrrt~rrn\. an cxtract of which 
is enclwcd 



In this wnnection attention is invited t o  h e r d ' s  ldter No. 69-M(L) 
47/64 dated If 3-70 (Copy enclosed) regarding m a p p i n g  of spares of 
~ o n d t m n e d  locos. Instructions a l d y  exist with regard to utilisation 
;tnd dispoaal of spares of Rolling Stock condemned and withdrawn from 
\ervi= and the same are reiterated below for strict compliance : , 

(i) The provisions of 2208-S relatin to surplus spar- due to  re- b placements of Rolling Stock. lant and Machinery should be 
adhered to. The Mechanical Department should submit to  the 
S t o m  De n m n t  lists of Rolling Stock, Plant & Machinee to  be P" replaced. he Stores Department should. prepare a statement of 
the spare parts in stock for the equipment involved. in consultation 
with the Mechanical Department. if necessary and refer to the 
Mechanical Department to  decide which of the items will become 
obsolete with due regard to  items which can be uscd on other 
~ imi la r  equipment with or without minor modification\. 

(11)  The Mechanical Department \till take into account circumstance\ 
whereby a certain number 0 1  the \ame equipment may continue 
in wrvice on the same Railway or other Railways. nectssltatlng 
retentton of some quantltle5 for ux or for tramfer to other Rail- 
ways. In consultation H I I ~  the Mechanical Ikpartment the 
Stores Ikp;rrtment u ~ l l  regulate \ttwL\ and reinupment of such 
spare$. 

( iii) 

( I \ )  

Where the equipment I> transferred entirely 111 u m e  other Rail- 
way. I (  \hould also he enwred thrit the 4prres e u l u s t w l  uuxl an 
wch equipment drc also trantfcrrcd t t )  thrit RJ!Iw.I\ at the llmc 
of tran5fcr of the main cquipmcnt. 

The item< which arc f i n ~ l l ~  declared bb thc \ l e c h a n ~ a l  Ikpit 
,is oh\oletc nor hc.~np rcqu~red hy the cwninp Ra~!v\'i\ or othcr 
Hailrr,~)\. \t~oultl hv put up heforc Siir\e> ('ornrn~ttcc In term> 
of paras 2 2 1 - S  to 2 2 4 - S  to decide action regarding classihcar~on of 
the items a< wrap jnd thcir d t q h w ~ l  h ~ h o ~ r l d  he pozs~ble to h a -  
Iise wch  a I~st  between thc tlme 3 decwon is taken to condemn 
a psirttcular chcs of eqtitpmcnt and the e rpx ted  date of w ~ t h -  
d r a ~ a l  of the Irist of wch equipment from wni iu ,  for plactng 
the items hclorr a S u n q  C'ommtttce so  hat Jt\prmI of \ p r r  
not at all requtrrd. I\ e\pcd~tcd 

k t i o n  should be tuhcn on rhc Iinc\ lndtcnfed a h n c  prornptl) 31 all 
\I.i&es u, that thcrc I\ no a\o*dnblc holtlmpb ol' no longer reyu~red 

h r o c l h  h k c n  from I I ~  o k n a t i o n r  of the PAC-'r, 116th Report a n  
Pdrd 19 of Audl( R c e v t  {RWIIH a!\). I%Y rclatmg h, R.E.  R a ~ l u a j .  



f e d  alon&.h the engines. 

The Committee would like steps to be taken for the disposal o f  such 
of the spares as are not Ukoty to be required. The Committee would also 
R e  tbe Railway Board to issue necessary instructions in  the light of their 
exptrienct in this case with a view to avoiding rcpctition o f  such wasteful 
stocking in futum. 

Copy of Raih a? Board's letter No. 69- M (L)  467164 &red 13-3-70 
ro the General Aflmna.prs. AN lnrliun Railwars und copy to FAdiC405, 
Controller o/ Stores erc. erc. 

I am directed to invitc your attention to 

(I) ltem 0 of the k411lu1cl of the 29th perlodrcal mcct~ng of the Control- 
ers of' Stores ~ r t h  tlir R111ua) Board held in A u p r ,  lM9. arcu- 
fated under Board'\ letter No. 169/RS(G)'509% dated 12-9-1909. 

(ii) ltem h I t of the minute\ of  the Joint Meeting o f  Chief M c c h a n ~ d  
Eng~neer\ arld Controller o f  Store\ with the Railuaj Hoard III 
January 1970 clrcul~ted ulider Board'\ lclrcr No. h9,'M(W )jW), 3 x  
dakd 9-2-1970. 

The policy regarding condernnatiori of ovcrapcd scorn homot i \ c \  
has been advised to the Railways undcr Hoard's letters No. 07-M(L) 467 '47  
d a t d  h-11-1%9and 26-12-1969. Regarding spare\. 11 isclarified that u h i  
a c l a ~  oP stem iosomoiivc~ is planfwd for condeninat~cn~, the ut~lisa~ion 
disposal of  spare3 in \tack exclusively uwd on h i t  class o f  loc.o.c \hot!ld 
also be considered s~multanwusly a long~i th  su~liible rcgulstiori ot 
recoupnlrnt of' abailable spares. In doing w it i s  ncucwwy to chcil 
up uhethrr wch spare pans  uill hcome oh~rlete or can he u.wd on otlwr 
similar equipment5 aftur minor moditicatiim its may be rquirad. .%rap- 
ping of thc entire quonlit) of spare* exclusively u x d  on n pwticular dass i t !  

locos u dl ariw onl) H hen all I ~ ~ o m o t i v e ~  of I ha1 c1:1s\ are heinp cnndcmnc~! 
for scrapping and uhen they cannot hc connected I'or use on other claw*el 
a\ othcrw iw there may be a situation u here onl! a ccrtain numbcr of o w -  
aged locos o f  a particular claw art: being condemned and there m y  hc 1~x0. 
of the same class on that Railway or other Railways t c ~  contintlc: in wrivcz 
for some time more in which cax  some quantity of sparcs may have to tw 
retained for use. Thew aspects will as usual hc considtreil hy the Surtq 
Committee au per paas 2221-S and 2724-S. 



b160. Ths tommitt# obrrwwe Ehat tbcn wm owr-pavi+x!k)g of 
CST-9 sleepers both in 1964-65 and 1965-66. The over-provistonrng led 
to a substantial accumulation of stocks which led to stoppage of further 
orders for these sleepers in 1966-67, when the Railways could have purchased 
them at much lower rates. 

3.165. It bas bEeo stated that the accurndntion oC stocks vosa out  oC 
tr;ic4 l a w  or roncwnl works getting slowad QHln clue to imcbqWe m 
e ip t  of matching materlds like mils The s h o r t - r w  oC rsib hsc) m- 
<istcntly occurred since 1964-65 and. therefon, d&d bavc beaa tibn 
irlto account while placiog the orders. b i d a s ,  tht Railways hws 
thcrnxhes been over tbc years showrng a praCertnce tbr, w& id s t d  
\lceptrs over SCT-9 sleepers. This constderation sbdd have waghad 
i11th the Ratlways to reduce the orders for CST-9 sleepers. 

3.166 The Committee recognise that it is pnmeri31 tk furtion of 
ihp Zonal Railways to keep a cbeck on stocks of s l apas  which ac hebd by 
numerotls permanent way inspectors. The RaJway &ad drovM ~ U C  
tnstructions to cnwre that control otrr these inventories is t i gh t ed  op al# 
;,long the line so that a case of over-provisioning of this nature dom oot 
rccur. 

[S.Nos. 72---74 of Appendix VII Para3 3.165 to 3.166 of the 116th 
Report of the P.A.C. (Fourth L.ok Sabha)]. 

Paras 3.163 & 3.165 ' 

The obxr\al~on:, of the Conmitree are noted. 

f ' m ~  3 166 
1 tic R;l~lw;q Hoard haw rakcn w p \  to Improve the methods of working 

out the rqumments at P way matermis to avoid ow-procurement. The 
pea of track supply officer on the Ra~lwoys has bnn upgraded to thlu of 
t ~lg~neer-m-Chd Track so thill there Ir hetter control owr the permanent 
~ d )  rnattnalh. 7 hc asx%\ment of the requmrnents of P. way. materials 
I \  a l w  done I n  a mcettnp held ~ ~ t h  thc ENCs Track In that meeting tbc 
t hc's rrwk are askccl to hrtng the stock powt~on of the barlous types 
01 1'. %a) miltcrzal~ m d  to for~xaht the roqulrenlents based on the 
wxtbnxf worL pmgrammed aRcr t dmg  into account the stocks already 
,~\,r~lablc w.th them. The prowrerncnt action rs ~nitmred ilftcr thew rc- 
qimments arc \utnequcntly ad\!& .I\ 'firm' a k r  thc budget has brtn 
prewnred and arc alw got vetted by the Rarlwu)'~ Finunor w ~ t h  a \ww to 
w c  that thc rcqutrtrrients n s m d  by the Engrnecn are In accordance w ~ t h  
the hudget nllotmcnts for  ~ h c  \airlr)w work\ programme 

Besides. (I Cornmtttce of 3 Jt. threcton has trccn appomtcd to check 
up tbo norons ltiuiuag to tbe wclr procummcnt a d  suWlast ways and means 
to t@ton up the mrasamcnt of track nuld nquind each year. SuhMt 
lnstructwas wiU & lo tk M r m y  adminintrtiona aRer the Committee 
has fimlised its findrnps. 



 his has been seen by Audit. 

[O.M. No. 70-B(C)-PAC/IV/116 dated 31-10-70/Kartika 9, 18921. 

3.210. The Committee observe that an overpayment of Rs. 1 .O8 lakh 
was made by the Eastern Railway to a supplier of imported pig iron. Simi- 
lar overpayments to this firm occurred on Southern, South Railway, North 
Eastern, Western and Central Railways. The amount of such over-payment 
in the Southern Railway is stated to be Rs. 1.57 lakhs and on the NE and SE 
Railways Rs. 53,569 in all. No information is available with the Railway 
b r d  in regard to the amount of over-payment that occurred in Western 
and Central Railways. 

3.21 1. The over-payment in these cases occurred because the supplier 
was paid provisionally at a certain price fixed by the Iron B Steel Controller 
in 1957 which turned out subsequently to be higher than the prices actually 
admissible. The over-payment on the Eastern Railway was noticed when 
final prices were intimated by the Iron & Steel Controller in  1962 and confir- 
med in 1965. On the N.E. Railway, i t  was noticed in 1965, while on Sou- 
thern, Western and South Eastern Railways i t  came to light in 1968 (infor- 
mation regarding Central Railways is still awaited) when final pr im were 
intimated by the lron & Steel Controller. 

3.215. The Committee note that the Railwa) adm~ntstrations which 
have not yet instituted legal proceedings against the supplier. have been 
asked by the Railway Board to do 30 before thc expiry of the l~m~tation pe- 
riod viz.. 31st December 1970. The Committee regret that i t  took a long 
time for the Railway Board to issue this instruction. '1 he Committee would 
like to be informed of the outcome of these caws in rf uc corlrw. 

3.216. The Committee haw not been inlbrmed whether the payment 
of Rs. 14019.11 due to the firm from the Northern Raid~ay has bbcn stopped 
pending refund of over-payments made to the firm. If 11 has not been donc 
sofar necessary orders should bc issued and rewlt. ~nttmated to the 
Committee. 

[S. No. 79-80. 84. 85 Appendix Vll .  Para Nos. 3.210 to 3.21 I. 3 .  :!I 5 & 
3.216 of 116th Report. 1969-70). 

Paras 3.210 & 3.211. 

The observations of the Committee are noted. The followng posit~on 
regarding srmilar over-payments on the Central and Western Railway. 
as also exact amount of over-payments made by the South Fhstern and Nonh 



Eastern Railways, was furnished to the Lok Sabha Sectt. under Ministry 
of Railways O.M. No. 68-BC-E/5 dated 18470  :- 
"Central 

After further investigation, it has been possible to trace only a few 
cases in which overpayment to the firm M/s. Surrendra Overstas Private 
Limited have been dotacted and the amount involved is Rs. 3953.18 towards 
the cost and Rs. 13040.38 towards sales tax. Necessary action is being taken 
to check the records further and to initiate measures for rccobery of the 

amount from the firm. 
Western. 

After further investigation, the Railway has advised that no case of 
over-payment has been detected. 

2. The amount of overpayments made by the South Eastern and 
North Eastern Railways are as follows :- 

(i) South Eastern Railway have paid an excess of Rs. 46,462.28 to- 
wards cost and Rs. 97,446.41 towards saks tax. 

The Railway has filed a suit in the High Court of Calcutta on 
12-17-1969 for the recovery of the amount. 

(ii) North Eastern Railway have paid an excess of Rs. 8390.46 t o ~ a r d s  
the cost of pig iron and Rs. 393.29 towards the des  tax." 

NOTI- : The pA1on stated above has been betted hy Audit in respect of 
all the Rallways except Western Railway. In respect of Western 
Railway, audit haw statcd that the rtport to the Railway Board 
is not susceptrble of tndependent wrrficat~on due to the record\ 
relattng to  the year 1956 hav~ng already b a n  destroyed. 

The Central Railway have since advised that Rs. 58.852.75 arc rc- 
coverable from M/s. Surrendra Overseas Put. Ltd. being theover-payment 
for supply of pig iron to that Railway. 

Further Information 

Owr-palment made on account of sales tax has rccreascd from R<. 
3'93 29 to Rs. 14.817 99 in  \tru of the Surrcrrc Court's j~c'gerrcnt a ~ - J  
\ubsequrnt Ratluny Beard's order> ihat \ales lax P, nclt ~ q a b i e  on ~rn~ortctl 
\tares. The total oter-pii,n>enI ~tiil\ cc mc\ to R\. 7 3 . X X . 4 5  IRS. F.SSO J h  
cmt 

Para 

der : 

of Ptp Iron and R;. -14.817 9Y Crntra; Saics Tax). 
[hltntrtry of Railways O.M. No. F 70-H( 1 )  IV I 18179- 8 5 )  dt. 23-2-71]. 
3 . 2 1 5  : 

The position in rrpard to filing or suits and the outcome is as un- 



(ii) Northern di Western Railway. 
/ Thm is no overpayment and hence the question of fihg, a suit does 
not arise. 

(iii) Nwh Eastern Raihuay. 

A suit has not yet been filed. The matter ie tan&r considerati& 
in consultation with their Law Officer and necessary suit will be filed wrU 
before thc expiry of the limitation period, i.e., 31-12-70. 

, Further I n f o r p ~  

Fr~rtfier remarks of Railway Board 

The North-Eastern Railway have since filed a civil suit in the court 
of Civil Judge at Gorakhpur, (as advised in this Ministry's O.M. of even 
number dated 16-1-71), for the recovery of Central Sales Tax amounting 
to Rs. 14,817.99 and Rs. 8390.46 towards overpayment made to the firm. 

[Ministry of Railways 0.M.No. F 7qB) (C)-PAC/IV/116(79-85) 
dated 23-7-71 1. 

(iv) Central Raih-ale 

Instructions have been issued to the Railway to file a suit against the 
firm b e h e  the limitation period expires on 31-12-70. 

In this connection it is also submitted that excepting Eastern and North 
Eastern Railway who were adviscd of the final price 1965, other Railways 
viz. Southern, South-Eastern, Central. Western & Northern-were ad- 
vised of the final prices only in Dec. '68 in which the Iron & Steel Controller 
instructed the Railways to examine and work out the over-payment, if any, 
and to take steps for recovery of thc same. On receipt of this letter these 
Railways have in fact examined their records to work out overpayment, 
if any, and thereafter to approach the firm for refund of the 
over-payment and in case of failure on the p i t  of the firm to re- 
fund the over-payment. for initiating necessary legal proceedings for recovery 
of the over-payment. Instructions issued by the Railway Board 
to the Railways were merely as a measure of abundant caution to ensure 
that Railways are taking action as necessary to effect the refund. 

Further Information 
Cerlrral Railwaj 

The amount of Rs. 58,852.75 has been verified with reference to records 
on the basis on which the administration has worked out this amount. Apart from this the recovery in respect of two more items is yet to be worked out 
by the Railway Administration. 



As regards the filing of s& (para X u $  of the action taken notes) 
it is seen that "the suit was not filed upto 31-12-70. The Railway Adminis- 
t- has, hamwehp cqw&d, @o Lam MilPistry a& Bm~1#,y wku have 
e q r p ~ e d  ths view tw a*qE &st 6he fim a a ~  be firbd4area after 3ht  Dee- 
embr,  1970 and that & @ sW~.  be filed &I; arUEorisstipR by the lron 
& Steel Contrdler, wbn ha4 plP& the supply o h m  on, ttre Arm." 

[Ministry of Railways O.M. No. F 70-B(C)-PAC/IV/I 16(79-85) 
dt. 23-2-71]. 

Para 3.216. 

The Northern Railway have advised that the amount of Rs. 14019.11 
due to the firm has been withheld. 

"This has been seen by the Audit who have stated that the portion 
of the reply under Para 3.214 relating to North Eastern Railway and the 
portion of the reply relating to Central Railway under Para 3.215 are being 
vcrified by the local audtt and further communication will follow." 

[O.M. No. 70-B(C)-PACIIVII I6 dated 16-12-1970;Agrahayana 25, 
18921. 

3.228 The Committee observe that the Railways have spent time and 
money on adapting the Diado-block line instrument for their requirements. 
316 of these instruments have been purchased at a cost of Rs. 12.16 lakhs 
after extensive modifications carried out over a period of two years to make 
them suitable for well conditions. The firm which supplied the instruments 
was also given an inducement to assemble part of the supply indigenously- 
These instruments which are reported to be in use in Japan. are also stated 
to be functioning satisfactorily in Northern and Central Railways where 
they have been installed. They also apparently have certain operational 
advangates over the types now in use. though they involve some extra initial 
investment.ln the light of thesc factors the Committee would like the Rail- 
way Board to examine whcthcr i t  would not be worthwhile to develop these 
~nstruments for morc extensivr use. 

3.329 The Committee observe that 56 of the instruments installed 
in Northern Railway are yet to be comissioned. As thew instruments 
were received as far back as in 1965 the Committee feel the dday in com- 
missioning them has been inordinate . The delay has been attributed to 
short supply of certain other materials and paucity of trained technical 
and operative staff. The Committee regret this failure of the Railways 
and cosnsider that b ~ t h  these di,fficulties could have been overcome 
with a little advance planning. 

[(S.Nos. 86 & 87 of Appendix Vtl), Paras 3.228 and 3.229 of I 16th 
Report (4th Lok Sabha)]. 



Action Taken 

3.228 The question of standardising the Daido Block instruments 
for extensive use has been referred to the Research, Designs and Standar- 
disationforganisation, Lucknow for examination and to consider the pos- 
sibility of under-taking manufacture of the instruments in a railway work- 
shop. 

3.229 The observations of the Committee in regard to the delay in 
commissioning the instruments on Northern Railway are noted. The 
instruments allotted to the Northern Railway were commissioned in Septem- 
ber, 1969 in Ambala-Ludhiana Section and early in 1970 in Ludhiana- 
Jullundur Section. 

This has been seen by audit who have observed as under : 

"The position regarding the commissioning of the instrument on the 
Northern Railway is under verification by local audit ofice and further 
communications would follow." 

[O.M. No. 70-B(CtPAC,/IV/116 date 7-12-70116 Agrahayana. 18921. 

Recommendation 

3.233 The Committee note that a sum of Rs. 24.000 i s  awaiting rc- 
covery from a firm due to deficiencies in supplies of certain signal post\ 
made by it under one of the contracts to the Railways. jThe matter is stated 
to  have been referred to farbitration in respect of this a3 well as 
other two similar contracts. The Committee would like the matter to he 
settled expeditiously. 

3.234 The Committee also observe that the deficiencies in supplies 
by the firm were made good by the Railways by utilising released material 
from other.works. This indicates the need for proper forecasting of second- 
hand usable material likely to be released for further use. in the interests or 
economising on fresh purchases. 

[S. No. 88-89. Appendix VII, Para Nos. 3.233 and 3.234 of 116th 
Report,':1969-701. 

*Action Taken 

The Ministry of Railways understand from the Department of Supply 
that the cases are still under arbitration. However, the Committee'b ob- 
servations in this regard have been noted. 

As regards the Committee's recommendation regard~ng proper fore- 
casting of second-hand usable material in the interests of economi- 
sing on fresh purchases, the Min~stry of Railways submit that the 
quantity of released material wh~ch is or can be made serviceable can be 

- - - - - - - - - - A -  - 
*Above reply w t c d  by Audit without any Crn-mtnts. 



determined with some exactitude only after dismantling the katerial, a s  
it is only after releasing and inspecting the material that it can be ascer- 
tained which of the material can be reused either straight-away or after 
renovation. In actual practice, it is, therefore, very difficult to have a 
clear-cut systematic forecast of serviceable released material in all cases. 
As per the extant practice, serviceable material not required by the Signal 
Tnspector for any other work in his charge is returned to the Stores Depot 
for re-issue against pending demand of that material and fresh purchase 
are made only after taking into account such released material 
available in stock. However, Railways have been advised that where rea- 
sonable forecasts of released serviceable materials can be made, this should 
be taken into account while placing indents for new materials. 

This has been seen by Audit who have observed that the position 
stated in the action taken note that the cases are still under arbitration 
is under verification by the Accountant General. Commerce, Works & 
Miselleneous and further communication will follow on hearing from him. 

[O.M.No. 70-BC-PAC/IV/ 1 16 Dated 3 1 - 10-70/Kartika 9, 18921 

Recommendation 

3.244 The Committee note that instructions have since been 
issued asking the Railway Administrations to inform the Railway Board 
and the DGS&D about all cases where direct purchases are made at  rates 
lower than those of the DGS&D. They hope that the extant rules will be 
strictly complied with in future. 

[S.No. 91, Appendix VII, Para Nos. 3.243 of 116th Report, 1V 
Lok Sabha.j 

Action Taken 

Para 3.144 

The observations of the Committee are noted. It may be mentioned 
that the instructions issued to the Railways are that the DGS&D (and not 
the Railway Board) should be informed about cases where direct purchases 
are made at rates lower than those of the DGS&D. 

This has been seen by Audit. 

[O.M. No. 70-BC-PAC/IV/116 Dated 23-1 1 -l970/2 Agrahayana. 
18921 

Recommendation 

3.255 The Committee notice that shortages detected in kerosene oil 
supplies made to the Railways by the Indian Oil Corporation have been 
higher than in the case of supplies made by the other oil companies. The 
Railway Board have stated that the Corporation are newcomers in the field, -- - - - - -- - - - - 

'Above replies vetted by Audit without any Comments. 



Jacking A q u a e  expxknoe in regard to packink and lobdi df tixh commb- "g, dity. However, the information furnished 'to tk Comtn Shows that 
while on 0 t h  Railways Imam are within yebi,dnabk Pimits, Yhc losses 
o n  N.E. Railway are rather hgh. Figures -of losses fb~ Centrd Railwy 
aad Northern Railway (which is zFre subject mttm of the andit paraBraph) 
haw also not yet k e n  furnished. 

3.256 The Committee suggest that the causes for theat losses. parti- 
.cularly on the North Eastern and Northern Rlys may be further invetigatsd 
with a view to ascertaining how far these could bt due to short supply, 
rough shunting and handling and pikrage, particulary at  transhipment 
points, and necessary steps taken to minimist: such losses. The Indian 
Oil Corporation on its part should be asked to improve the quality of pacl, ing 
in co.nsultation with the D.G. S&D. 

[Recommendation Sl. Nos. '92 and 93, Appendix VIJ paras 3.255 
and 3.256 of 116th Report (Fourth Lok Sabhaj. 

Action Taken 
Pam 3.255 

The observations of the Commitlec are noted. The figures of losses 
on Central and Northern Railways are as follows :- 

Year 

Central Railway 
- -- - - - - -- - - - - 
Total Purchase Loss (I~tres) Value (Rs). 

(I~tres) 
- - - - -  - 

25 32,851 387 5 151 13 
26.29.042 5 - - 

30.26,400 67.131 71.409 06 
25.54.742 40,248 8 17.303 36 

- -  - 

Out of the two main receiving depots at Bombay and Jhansi, no 1 0 s  occurs 
in supply at Bombay as it is delivered locally. In respect of Jhansi. some 
consignments are delivered locally and some from Bombay. In respect 
of consignments sent from Bombay to Jhansi, the percentage loss is given 
below :- 

Northern Ra~lway 
-- - - - - 
Y m  Total purchases Loss ",,age Quant~ty for wh~ch 

(litres) (I~tres) clam has been 
accepted 

- 

1965-66. 23.49.243 52,644 2 2 MO lltres 
196661. . . 30,70,704 61,797 2.0 5707 ., 
1967-68 . . . 2.5.92.086 33,829 1.3  4439 ,. 
196a-69 . . 32,62,787 23,706 0 7 6287 ,. 

- - - - -- -. - --- - -- . - 
NOTE: Out of 3 depots at Jodhpur Alambagh and Shalturbastc, the supply at Shakurbadi 

196647,1967-68 and 1%&69 was through loco1 delivery 



Pam 3.256. 

The matter was refared to the North Eastern and Northern Railways 
who have stated that it is not feasible at this stage to find out if thcse losses 
are due to short supplies, rough shunting and handling or  pilferages. As 
far as Railways carriers are concerned, the kerosene oil consignments booked 
to railway stores depots could not be treated differently from similar other 
consignments. 

The recommendation of the Committee has been brought to the not icc 
of the Ministry of Supply and the Ministry of Petroleum and Chemicals. 
The former have, however, given the following comments :- 

"Indian Oil Corporation submitted two sampletins for the 
second time. These tins were examined and commented upon by the Ins- 
pection Wing of the DG S & D. The observations were referred to 
the lndian Oil Corporation on 21-4-70 with the request to 
confirm that the defects pointed out therein should be rectified. by them. 
After several reminders. Indian Oil Corporation intimated on 21-7-70 
that since they are unable to supply kerosene oil in 18.5 litre tins, they 
would furnish their reply in the matter as and when supply of kerosene oil 
in such tins is commenced. 

Efforts will, however. be made to persuade lndian Oil Corporation to 
undertake supply in these tins and confirm removal of defects pointed out 
to them by the D.G.S.&D." 

[O.M. No. 70-B(C)-'PAC/IV/I 16 dated 23-1 2-70] 

"The Committee suggest that the causes for thcse losses, particularly 
on the North Eastern and Northern Railways may be further 
investigated with R view to ascertaining how far these could be 
due to short supply, rough shunting and handling and pilferage, 
particularly at transhipment points, and necessary steps taken 
to minimise such losses. The Indian Oil Corporation on its part 
should be asked to improve the quality of packing in consultation 
with the D.G.S.&D. 

[SI. No. 93 (para 3.256) of Aprendix VII to 116th Report (4th Lok 
Sabha)] 

The subject matter relating to the excessive transit loss experienced 
by the Railways on supplies of kerosene oil in 18.5 litre tins was discussed 
in a meeting of the representatives of Indian Oil Corporation and the 
Director General, Supplies and Disposals heM in Bombay on 16-9-1969. 
The following decisions were taken in the matter :- 

(i) 18.5 litre tins for filling kerosane shall be manufactured m r d i n g  
to the Indian Standard Institute specifications. 
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(ii) Two tins from each of the manufacturers from whom the Indian 
Oil Corporation is at  present obtaining its requirements of tins 
should be sent to Dy. Director General (Inspection), New Delhi. 

(iii) IIDG(1) will have these tins examined in regard to their suitabi- 
lity for filling kerosene in consultation with the Railway Board 
and send his report to the Indian Oil Corporation. 

(iv) If any further improvement is required in the tins, the Indian 
Oil Corporation will examine the feasibility in this regard and 
intimate its views to DDG(1). 

(v) A final decision will then be taken regarding the quality of the tins 
to be produced for the supply of kerosene. 

(vi) In order to establish a norm for loading of box wagons and dunnage 
to be used, etc. a few wagons shall be loaded in the presence 
of the Railway officials from supply source. After the norm 
has been established, it should be followed for the future loading 
of box wagons. 

2. Accordingly, two samples of tins were sent by the Indian Oil Cor- 
poration to the DGS&D . The DGS&D's comments furnished to the 
Corporation in the matter are separately under examination by the Indian 
Oil Corporation in consultation with the DGS&D. The Corporation has 
been manufacturing 18.5 litre tins in its can plant at Ernakulam and has 
been obtaining tins from fabricators at Delhi, Calcutta and Bombay. The 
tins manufactured by its fabricators at Delhi, Calcutta and Bombay have 
also been as per IS1 specifications. At present there are restrictions on the re- 
lease of tin plate for packing kerosene oil. When this restriction is with- 
drawn and the supply of kerosene oil in 18.5 litre tins is resumed to the 
Railways, the Corporation will forward two fresh samples from each of the 
manufacturers who supply its requirements of 18.5 litre tins 
to substantiate that the tins supplied by it to the Railways conform to IS1 
specifications. As regards the actual method of loading and providing 
dunnage, although it has not been possible to load wagons in the presence 
of the Railway officials, the Corporation has set out the following norms 
in this regard and all concerned have been asked by the Corporation to 
follow strictly the procedure laid down :- 

"Tins which are stagger-stacked normally for 24 hours, but at 
least 4 hours in emergency, will alone be loaded in the box wagons. 
At the time of loading if any leaks are noticed such tins shall be 
replaced by good tins. 

Prior to actual loading of the tins into box wagons, sufficient straw 
will be spread on the floor of the wagon. In between the layer 
of tins sufficient straw dunnage will be provided . Where it is 
necessary sufficient wooden dunnage will be provided on all sides. 
After the loading, the empty spaces, if any are left, will be filled with 
adequate straw. 



Though it can be taken that 250 to 300 gms. of straw will be requiwd 
per tin, if additional quantity is required the same d l  be ukd 
to give adequate protaction. Jn *rt the loading of the tins 
will be done in rucb a way as to pravent loose qovcincnt of pns 
in traatit and avoid damage under normal +unting con& 
tions. 

The entire operation will be done to the satisfactian of the location 
In-charge or his authorised representatives". 

The note was also shown to the Ministry of Supply and they have no 
comments to offer in so far as the last sentence of the recommend- 
ation is concurncd in respect of which the Ministry of Supply 
had already submitted a note to the Lok Sabha kretariat. 

[Ministry of Petroleum and Chemicals and Mines & Metals (Deptt. 
of Petroleum & Chemicals) u.o.@o. 13/12/70-IOC. dated 21st April, 1971.1 

4.19 The Committee feel that the cost of the work was needlessly 
inflated by Rs. 1.04 lakhs by casting R.C.C. slabs required for the work 
departmentally, when the contractor could have been asked to cast them. 
The c a t s  of the slabs departmentally cast, was Rs. 21 per cft. aganist Rs. 
8 per dt .  at which the contractor cast them at the site of work. The slabs 
were meant for a work at Ambazari and the Railways cast them at Lonavala 
and carried them all the way to Ambazari incurring transportation costs 
which alone amounted to Rs. 9 per cft. The Railway Board have stated 
that the disparity between the costs was due to departmental specifications 
having been richer, but there was no reason to have gone in for richer spcci- 
fications when the slabs cast by the contractor were of acceptable quality. 

4.20 The case shows in the Committee's opinioi that the authori- 
ties who executed the work lacked cost consciousness. It did not even o a u r  
to them that departmentally cast slabs had to be transported over a ,  very 
long distance (962 Kms.) and that this consideration alone should have 
precluded their use in the work. 

4.21 The Committee would also like the Railway Board to examine 
the reason for the higher cost of casting slabs at Lonavala and take steps 
to bring it down. 

[S. No. 97-99, Appendix VII, Para Nos. 4.19 to 4.21 cif 116th Report, 
1969-701. 

Paras 4.19 & 4.M) 

The observations of the Committee arc notad 
9LSSl72-7 



Para 4.'2j. 

With a M h  to reduce thC cost bf cohctete wofks cdst at  Lonavala 
De t, some ~ u c t i o n  in the permanent kklfled, semi-skilled and unskilled 
SrBPhas b& aected. The workhi* ofthe Depot is 'furthh being examined 
in detail so as to arrive at a decision for further possible reduction. 

This has been seen by audit who have observed that the position 
stated in the action taken note in teply to the P.A.C.3 obsedations con- 
tained in para 4.21 is under verification* by local audit office and further 
oommunication would follow. 

[O.M. No. 70-B(C)/F'AC/IV/116 dated 23- 11-1 970/Agrahayana 2, 
18921 

5.27 While the Committee recognize that mechanical methods of 
maintenance of track may become inevitable on trunk routes using concrete 
and CSTP sleepers, they woutd like to point out that the results achieved 
so far in this regard have not been cnmparable with those obtained else- 
where in the world. The track tampers used in the country have over the 
iast four years been able to cover on an average at best 100 kilometres of 
track per machine, as against 170 kms to 200 kms covered in countries 
like Austria and Belgium where density of traffic is not less than it is in 
India. As the Railways are stated to be new to this experiment, the Com- 
mittee hope that propssively better results would be obtained from these 
machines. 

5.28 A first pre-requisite for obtaining maximum service from these 
machines is adequate line blocks which should be ensured by careful opera- 
tional planning. Further the tamping performance would have to be 
improved by carrying it out through single insertion instead of double 
insertion as done hitherto. No 1% essential is the need to keep adequate 
spares handy as difficulties in getting spares have stood in the way of 
optimum utilization of the machines in the past. The Committee note 
that some of these spares are now being imported. It may not be beyond 
the resources of the Railway Workshops to fabricate these items. It appears 
that t h ~ s  aspect of the matter has engaged the attention of the Ministry 
rather belatedly. They trust that with the steps now contemplated, the 
paformame of the machlnes would improve and come up to European 
standards. 

5.29 The Committee would also like to point out that in other coun- 
tries where mechanical maintenance has been resorted to, considerable 
economies are reported to have been achieved apart from improved track 
conditions. The Committee would, therefore, like the concerned Zonal 
Railways to work out norm8 for esob machine under their charge in accor- 
dance with local conditions prevailing to ensure that once the requisite 
line-blocks are available, these norms are strictly adhered ta. 

-- -- 

'Above replies xotted by Audit without any Comments. 



5.30 ~ n c ' a s p k t  of the matter which needs careful consideration is 
the likely effect of the switchsvar to mechized maintenance of track on 
the employment of track maintenance s M .  The Committee would like 
the Railways to ensure that such of the gangmen aa become surplus are 
absorbed by being trained as machanics maintainen etc. The Committee 
have been assured that this will be fully borne in mind and what there will 
be no retrenchment of gangmen. 

[S. NO. 100-103 Appendix VII Para 5.27 to 5.30 of 116th Report of 
. 1  

the PAC 4th Lok Sabha] 

5.27 The qusstion of improving the utilization of tampers has been 
under constant review of the Board. Instructions have already been issued 
to the Railways to ensure adequate line blocks under letters No. 67/WSC/ 
TK/l dated 23-12-67 and 68/PL/4/31(1) dated 3-12-68 and 7-2-70 and the 
position is being watched regularly. 

5.28 On the Indian Railways, single insertion cannot be adopted 
generally as the machines have t e n  introduced recently for the first time 
and the track structure is not of the same standard as is obtaining in European 
courtries. Northern and South Eastern Railways have already been asked 
to try out single insertion methods and this will be extended to other Rail- 
ways, if found satisfactory. 

The need for stock of adequate spares have been impressed on the 
Railways. Efforts for obtaining spare parts from indigenous sources as 
well as from Railway workshops have already yielded some results and 
these are being intensified. 

5.29 Railways are being instructed to work out norms for each of 
the machines as suggested by the Public Accounts Committee, and to encjure 
that these norms are strictly adhered to, once the requisite line, blocks are 
available vide Board's letter No. 70/WSC/TK/40 dated 14-10-70 (copy 
enclosed for reference). 

5.30 Railways have already been advised that there will be no retren- 
chnxnt on account of introduction of the mechanized maintenarc: and 
gargmen if rendered surplus should be absorbed in other vacancies including 
those arising out of operation and maintenance of machincn 

This has been seen by Audit. 
[\3.M. N 1. 70-B(QPAC/IV/116 dated 31-10-70 (Kartika 9, 1 892.1 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 
No. 70/WSCFK/40. New Ddhi. dt. 14-10-70, Asvina 22, 1892, 
The General Managers, 
Central, Eastern, Northern & South-Esstern Railways. 
Sub :- Para 33 of Audit Report (Railwa~s) 1 %9-Under utilizat ion of 

imported 'On-track' tie tampers and ballast cleaner. 
The Public Accounts Committee, in their 116th Report, have made 

the following observations on the above noted audit para:- 
@) While the Committee recognize that mechanical methods of 

maintemna of track may become inevitable on trunk routes 
using concrete and CSTP slee s, they would like to point out 
that the results achieved so p ar in this regard have not bean 
comparable with those obtained elsewhere in the world. The 
track tampers used in the country have over the last four years 
been able to cover on an average at best 100 kilometres of track 
per machine as against 170 Kms. to 200 kms covered in countries 
like Austria and Belgium where density of traffic is no less than 
it is in India. As the Railways are stated to be new to this experi- 
ment, the Committee hope that progressively better results would 
be obtained from these machines. 

(b) A first pre-requisite for obtaining maximum service from these 
machines is adequate line blocks which should be ensured by 
careful operational planning. Further the tamping performance 
would have to be improved by carrying it out through single 
insertion instead of double insertion as done hitherto. No 
less essential is the need to keep adequate spares handy, as 
difficulties in getting spares have stood in the way of optimum 
utilization of the machines in the past. The Committee note 
that some of these spares are now being imported. It may not 
be beyond the resources of the Railway Workshops to fabricate 
these items. It appears that this aspect of the matter has engaged 
the attention of the Ministry rather belatedly. They trust that 
with the steps now contemplated, the performance of the machines 
would improve and come up to European standards. 

(c) The Committee would also like to point out that in other countries 
where mechanical maintenance has been resorted to. considerable 
economies are reported to have been achieved apart from improved 
track conditions. The Committee would, therefore, like the 
concerned Zonal Railways to work out norms for each machine 
under their charge in accordance with local conditions prevailing 
and ensure that once the requisite line-block are available, these 
norms are strictly adhered to. 

(d) One aspect of the matter which needs careful consideration is 
the likely effect of the switchover to mechanized maintenance 
of track on the employment of track maintenance staff. The 
Committee would like the Railways to ensure that such of the 
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gangmen as become mlurgilus are absorbed by being trained as 
mechanics, maintainers etc. The Committee b u e  baen avoured 
that this will be Fully borne in mind and that there will be no 
retrenchment of gangmen. 

2. The Board have carefully considered the above oboervations and 
decided that thc Railways should take immediate steps, for probing the 
utilisation of the machines. Norms for each machine may also be fixed 
by the Railways taking into account local conditions and Board advised 
early. There will be no retrenchment on account of introduction of 
machines 'Ahd the instructions contained in Board's letter No. 66/WSC/ 
TK/40 dated 26-11-67 may be followed. The possibility of utilising sur- 
plus gangmen against other vacancies in the Railways including those 
created for the maintenance and operation of machines may be considered. 

Sdl 
' R. PARTHASARATHY. 

Jt. Director, Civil Engineering (TM) 
Rail u a), Bwrd. 

No. 70/WSC/TK/40. New Dclhi, dt. 14-10-70. Asvina, 22, 1892. 
*Copy forwarded far information to A.D.A.I. (Railways) New Delhi 

(with 45 spares). 

w- 
R. PARTHASARATHY, 

Jt .  Director, Civil Engineering ( TM). 
Railway Board. 

Para 5.44 The Committee regret that there was delay on the part of 
Northern and South Eastern Railways in commissioning certain lathes 
purchased from a firm., The delay was due to the inordinate time spent 
(14 to 2 years) in preparing foundations for the installation of the lathes. 
The explanation that the foundation work was complicated does not appear 
very valid, as an other Railway which also purchased this type of lathe, 
was able to prepare the foundation within about seven months after i t  
received the foundation drawings from the supplier. 

Para 5.45 The Committee would like the Railway Board to imprebs on 
the Zonal Railways the need to ensum'that expensive equipment purchased 
by them are commissioned without delay. In this case the electronic 
device of one of the lathes is stated to be out of' order. This should be 
speedily put right. 

P a a  5.46 The Committee would also like to be informed about the 
recovery of extra expenditure incumd in ending loco wheels to other 
workshops owing to defects in the electric circuit of the lathe installed at 
Mughalsarai. 

p. No. 104, 105 & 106, Appendix V I  Paras 5.34, 5.45 and 5.46 of 
the 1 16th Report of the P.4C 4th Lok Sabha]. 



Pura 5.44 The okrvations of the Committee arc noted. 

Para 5.45 Necessary instructions have been issued to the Railways (Board's 
letter No. 70/M (M&P)/1063/44 dated 15-7-70 - copy enc lod  with the 
reply to recommndation No. 115). In regard to the defectin electronic 
device, the Railway is pursuing the matter with the firm. The firm could 
not t.bctify the defect for want of some electronic components which they 
are trying to obtain. In the meantime, the Railway is with-holding pay- 
ment of a sum of Rs. 48,323.64. 

Para 5.46 The Railway has advised the D.G.S. & D. of their claim of Rs. 
71,638.55 arising out of delay in commissioning of the wheel lathe at Moghal- 
sarai and the D.G.S. & D. have advised their Pay & Accounts Oflice, 
Calcutta to with-hold the amount from the firm's bills and to confirm the 
movesy. 

.This has been seen by Audit, who have commented that the position 
statod in reply to paras 5.45 and 5.46 is under verification by the local audit 
office and further communications would follow. 

[O.M. No. 70-B(C)-PAC/IV/ 1 16 dated 23- 10-1 970/Kartika 1, 18921 

DGSBtD with the approval of Ministry of Law etc. have since advised 
their Pay & Accounts O&er, Calcutta that a sum of Rs. 61,528.24 only 
has to be recovered from the firm a d  credit to be given to the Railways 
as under:- 

Northern Railway Rs. 37474.55 
sovth Emtorn Rly. Its. 24051.69 

[Ministry of Railways O.M. No. F 70(b~I)-PAC/IV/116(1W-106) 
dt. 1-2-71]. 

The committee note that two wulding machines costiag Rs. 4.43 
lakhs and a milling machine costing Rs. 1 1.8 lakhs purchasad by thc Chittr- 
ranjan Locomotive Works five to six pars ago are still not giving satisfactory 
service. Replacement of ocotssary pats should be obtained if the 
are not P ~ L  to rectify t b ~  irnmdiateiy. ~ o g ~  opinion s Z Y E  

for claiming compensation from the firm. 

[S. No. 107, Appendix VIZ Para No. $32 of 116th Report, 1968.701. 



In 'regard to the Igilliftg, rmu; the microfeed rrrongsment has 
~ e a ~ ~ t b c ~ m ~ i r w v v ~ ~ s c t o r i ~ y .  htlhismrkiao 
has baan in use right from the time it war istalbd, there has k e n  no loss 
to the administration. I 

As regards the two weldin machines, t h e  has been no response 
from tbc Srm in spite of repcad references to them to put the machines 
in order. Action to bc,taken against the firm is bdng processed in con- 
sultation with the Legal Adviser. 

This has been seen by audit, who have obscrvcd as under:- 

The position stated in the action taken note is under +ui&ation by 
local audit d c e  and further communication woald follow. 

[O.M. No. 7W(C>PAC/IV/116 dated 23-1 1-1970/2 Agrabayana, 
l892J. 

5.63 Tba Committee observe that a Timber Impreption Plant 
installed in 1960 ot a cotit of Rs 94,000 has rcmriopd either ~ d l t  or under- 
utilised, as a wood pnservativo dutioo waded far operating t k  plnot 
is not available indigenously. The efforts of the Railways to find an in- 
digenous substitute for one of the ingredients of this oolution ham not been 
succ=ful so far and the Railways have therefore had to import it. 

Failure to put a plant to full use in 9 years sbows lack of proper efforts 
on the part of officers concerned. The Committee hope there will k no 
repetition of this. 

5.64 The Committee woald like the Riilwr)' b a r d  to pursue, if neots- 
sary, in collaboration wiIh the CSIR. their efforts to find an indigenous 
substitute for this and allied products like creosote (used for treatment of 
wooden derpers) which are at p m t  not available in the wonblip. 

[Recommendations Sl. Nos. 1 10 8. l l I .  paras 5.63 and 5.64 Appendix 
.VII to the 116th Report (Fourth Lok Sabha 1969-7011 

The okrvations of the Committee a= newd. Tht q~#tim of find- 
ing an tfibctiw indigenous substitute is under consideration is p ~ l -  
tation with the Forest Research Ins~itute, Dehra Dun. AS r t g d s  CWO- 
sote, it .ia undartood tht it ir i d i p d y  WRlfrotd rad it b 
not baiw imported by the Railways at pmamtt. 

This has been seen by audit. 

[O.H. No. IO-B(c)-QAC/IV/I I6 d.W PdQ-197QlAgrh.ya~ 43, 
1 w k  



~ o r a  5 .  n. f i t  committee fed thtit dr da pnssors we & m h k d  in 

d( a, this case without a4equate pedbflkbnd data. !A&fenU ewh tt quirk t b h t  
the anticipded lifeJof these' compressors .blSn not ma e before thd dcc' ion 
was taken to purchase them. The Committee consider that, siH(r the xail- 
ways had no ppvious experience of the compmsors, they should have in- 
sisted on ptqpkr perfo Oce tests being carried out by the manufacturer. 
One o r , ~ ~ ~ ~ ' c o m p r e s s o r ~ ,  9 hould have been initially purchased and further 
purchads dgferred pending evalbation of the performance of the iqitbl lot 
in the field. 

Para 5.73 The ~omd?ttee would like the Rdlway Board to issue 
instrucii~pn . t ~  ensure that purchases of costly equipment are ma& only 
after adequate use of protot pe or rforrnance tests, particuliuly when 
the equipment proposed to & pure$hscd is of a new kind. 

[S. NOS. 112 & 113, Appendix VI1,lPara No. 5.72-73 of 116th Report 
of the Public Accounts Committee, IVth Lok Sabha]. 

The obnlat ions of the Committee have been noted and suitdble ins- 
t-m&tms isslled to the Railways in this Ministry's lettlr No. 'TO-B(C)-PAC/ 
IV/lf6 (Pam 36) i9etd;?47-70 (copy attached). 

This ha9 been s e n  by Audit. , 

[Ministry of Railways (Railway Board's) O.M. No. 70-B(C)-PAC/ 
IV/116 dated 16-9-70/Bhadra 25, 18921 

GOVERNMENT OF INDIA 
Ml WSTRY OF RAILWAYS 

No. 70.B(C)4'AC/IV/I16(Ptrr 36) 
New Delhl, dated 24-7-70. 

" Sravana 2, 1892 
a 

The General Manag~rs, 
All Indian Railways, , 
CLW, DLW & KF. 

D.G./R,D.S.O., Lucknow. 
Sub : k a  46 of dm AudN RLpwt Nyr. 1969-Norrkm d S.E. RaiIwaye- 

Premature condemnrrcfan of Air Cumpnssors-PAC's rqammm- 
dafion thereon. 

! i 
In the above noted para, audit have commented on the def& notiad 

rdrtiwto b a u d ,  yp* and ekuic#l rysem on the mgxmad lmobik 
air awnpressom purchased by a Railway Construction Project. within one 
year of pur~hax. An amount equal to 5 per a n t  of the contract price was 
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hold as guarantee for satisfactmy p-8- during this period. The 
supplier. however, failed to render after sales-service. The Railway had 
also dilficulties in getting spare parts in lndia for proper maintenance of the 
maehineo. The P.A.C. haw made the following observations on this cast 
in their 116th Report (1969-70) :- 

"The Committee feel that air compressors were purchased in this 
case without adequate performance data. Apparently even enqui- 
rias about t b  anticipated life of these compressors were not made 
before the decision was @ken to purchase them. The Committee 
consider that, since the Railways has no previous expzrience 
of the compressors , they should have insisted on proper perfor- 
mance tests being carried out by the manufacturer. One or two 
compressors should have been initially purchased and f u r t k  
purchases deferred pending evaluation of the performance of 
the initial lot in the field. 

The Committee would like the Railway Board to issue instructions 
, to ensure that purchases of costly equipment are made only 

after adequate use of prototype or performance teats, particularly 
when the equipment proposal to be purchased is of a new W." 

The b r d  desire that the observations made by the Commitkc in regard 
lo purchws of a new type of oostiy equipment being made only after en- 
suring that the performance of prototype are satisfactory or after dcmons- 
tration of satisfactory performance tests by the suppliers. may be notrd for 
guidance. 

Please acknowledge receipt of this letter. 

Jr. Director. Civil En=., 
Railway Board. 

Copy to :-- 

(i) CAqR) ,  Metropolitan Transport Project, Cjo. General Manager. 
Central Rly. Bombny. 

(ii) CAqR) .  Metropolitan Transport Project, 14, Strand Road (5th 
Floor). Calcutta. 

Jt .  Dircrtor. Civil Engg., 
Raihvay Board. 

No. 70-B(C)-PAC, IV, 1 16jtParn 36) Nek Delhi dateti 24-7-70. 
Sravana 2. 1891. 

Copy witb 45 spares forwarded .for information to ADA1 (Railways), 
New Dclhi. 

J t .  Ik'recfor. Ciril Engg.. 
R a i k y  Board. 

Copy to w, Stora; Ekical ,  T.M., W-4, W-5, W-6, Sections of 
Works Dtc.. F (X) I 1  and F (S) Brancha of Railway Board. 



Para 5.87 The Committee deprecate the unwnscionabk delay of 
over four years that occurred in the Nxthera Railway in installing a rw hammer that was purchased at a cost of Rs. 2.19 lakhs. The Railway oard 
have stated that this delay was "Unavoidable" in view of certain difficulties 
that arose in the reorganisation of the workshop, when the hammer had 
to be installad, but it is evident that the authorities concerned showad no 
sense of urgency or of priorities in programming the work. For the sake of 
effecting a saving of Rs. 51,786, which was also apparently not realised, 
the reorganisation of the workshop was delayed and the equipment remain 
uninstallcd. The result of this delay was that the Railways lost their hold 
on the supplier to whom residual payment normally due a h r  installation, 
had to be made even before such installation, as it could not be indefinitely 
delayed. When defects in fhe equipment came to notice after it was 
installed, the Railways were obliged to rectify them at their cost. 

Pore 5.88 As theequipment is now stated to be working satisfactorily, 
the Committee do not wish to pursue this case further. The Committee 
howmr trust that the Railway Board would take adequate s tep  to ensure 
that cases of disjointed and uncoordinated planning of this type will not 
recur. The question whether advarse notice should not be takrn of the 
suppliers' performance in this case should also be examined in consultation 
with the DGSdtD. 

[S. Nos. 114 & 115, Appendix VII. Paras 5.87 & 5.88 of 116th Report 
of the P.A.C. Fourth Lok Sabha]. 

P a m  5.87 and 5.88 

The observations of the Committee are noted and n e w s y  instructions 
have been issued to the Railways in Ministry of Railways letter No. 701 
M(M&P)/1063/44 dated 157-90 (wpy enclosed). 

In regard to the question whether adverse notice should not be takan 
of the suppliers' performance in this case. the matter was referred to the 
Ministry of Supply whose view in the matter are reproduced below:-- .. . . . . . . . .the business dealings with the firm M/s. Eastern Machinery 

and Trading Co. Bombay, who supplied the im rted power 
hammer. in this use were T dod by W& in another 
connection on the 22.8.61 while t r su8pension orders were s t l  in 
force the firm was blacklisted by the Ministry of Irrigation and 
Power with effect from the 28-10-65. This blacklisting ordcr 
w u  revoked on the 24-10-68 which was implcmenied by DGMD 
on the 7-12-68. In view of the above, no funher d o n  epinsl 
the firm wwM seem to be called for in this cue." 



It has bssn further clariAad by the Ministry of Supply that the order 
for the removal of the 6rm from the list of approved supp l i s  was issued 
on 7-12-68. This would mean that it is treated as an unregistered fim and 
is, thorafore, not cntitlod to certain advantages available to a registered 
firm. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 7CbBC-PAC/IV/l I6 
dated 14-12-1970. Agrahayana, 23,18921. 

GOVERNMENT OF INDU 

MINISTRY OF RAILWAYS 

No. 70/M(M&P)/1063/44. 

New Delhi, dated 17-7-1970. 

All Indian Railways 
C.L.W.1D.L.W. 8t I.C.F. 

SUB : Action taken on PAC recommendation contained in their 116th 
Report (Fourth Lok Sabha) Delay in commissioning plant and 
machirur)~ [Para 34 (a)]  

From timc to time, the Board have impressed upon the Railways 
the imperative need of taking prompt action in ringing into commission 
new plant and machinery and utilidng the stores that have been procured. 
I n  this connection attention is invited to the marginally noted instructions 
issued by the Board on the subject. 

I .  Letter No. 6143 (C>W/23 dt. 28-9-61. 

2. Letter No. 69-8 (C) - PAC/IV/60 (42) dt. 15-7-69. 

2. Cases of plant and machinery lying uninstalkd on railways for 
prolonged periods an ,  however. still coming to notice of tha Board. Arising 
out of one such case npoted in para -tya) o f r k  Audit Report 
(Railways) 1969, the Public Accounts Committoe in t h i r  116th Report 
(Fourth Lok Sabha) have again desired that t k  need to ensure that expen- 
sive equipmen& purchaaad by the Railways are commissioned without delay 
should bc imprrs#d on tho zonal Railways. 



3. The P.A.C. have also commtntod on the disjoined and uncoordi- 
nated planning in another csse mentioned in para 37 of the Audit Repoft 
(Railways) 1969. A 3 ton pnehytic hammer was imported through DGS&D 
in Feb. 1957 and was rnstalled tn July 1961. The delay in erecti~n was due to 
reorganisation of millwright shop involving the shifting of crane repair shop 
to a new site. During thc trial runs the electric circuit tripped frequently 
but the firm did not agree to rectify the defect. The hammer was commis- 
sioned by Railway in February I962 but in July 1964. the cylinder and the 
stuffing box cracked. This was got rtpaired by the Railway and the hammer 
was recommissioned only in January 1969. On account of the railway's 
delay in commissioning the hammer, the DGS&D rcleased the last instal- 
ment of 10% to the firm in October I960 and the firm could not be forced 
to rectify the defects under the warranty clause. 

4. The Board, therefore, once again stress that in order to eliminate 
such cases in future, the Railways should ensure that necessary preliminary 
arrangements for installation and operation of plant and machinery on order 
are completed well in time and the machinery in oommissioned without undue 
delay. For this purpose, a detailed procedure indicating the responsib- 
lity for each dtpartment should be laid down:. a copy of the procedure orders 
issued may kindly be sent for the inforrnation of the Board. 

5. Please acknoblcdge receipt. 
D.A. Nil 

JI .  Direcror hfrclr : Engimring ( W ) ,  
Railnqv Board. 

NO. 70-M(M&P):1063,44. N e w  Delhi, dated 15-7-1970. 

Copy with (40 spares) forwarded for information to the ADA1 (Rail- 
ways) New- Delhi. 
D.A. Nil. J I .  Direc~or. .Mcrh : Engineering (H ' ) .  

Railway Board. 

5.96 The Committee note that a prcars-brake machme (cost Rs.68.OoO 
was purchased for installation rn the Matunpa Workshop on the calculalwn 
that the Workshop would turn out 5 wagons per day. After thc machine was 
installed (August. 1965). wagon production in the Workshop has almost pro- 
gressively declmed. The number of wagons produced, which was 592 In 
1965-66, came down to 292 in I-. The machme. which at one stage 
was declared surplus. is, however \rated to be util~scd for certain items of 
work which wa\ wrpectcd to be dom by ICF and BEML. 

5.97 Thk Committee would like an assessment to be made to ascertain 
whether the machine is being at present put to the k t  possible u s .  Step should be taken for its transfer to any other workshop, if the machine IS 
capbk of being better used there, 

[Recommendation S.Noo. 116&117. Paras 5.M and 5.97. Apptndix 
V l I  of the 116th Report. 1969-70). 



The observations of the Committee are noted. 

2. Best possible use is being made of the machine under the prevailing 
load conditions at Matunga Shops of Central Railway. Possibility of transfer 
of this machine with existing load to other railway work-shops such as I.C.F. 
i s  under consideration. In the meantime the Central Railway is making 
efforts to obtain load for this machine from other Railways for improving 
the utilisation. 

3. The present actual out-turn of the press-brake machines is 
follows :- 

Jany. 70 292hours 
Feby. 70 280 " 
March 70 555 " 
April 70 380. " 
May 70 4 0 4 "  
June 70 384 " 

This has bctn seen by audit who have observed as under :- 

"The position stated in the action taken note is under verification* 
by local audit offia and further communicatibn would follow." 

[O.M. No. 70-B (C> PAC/IV,'116 dated 7-1 2-1970, 16 Agrahayana. 
18921 

5.107 The Committce observe that there was a delay of more than 
3 years on the part ol'a firm in completing supply of two diamond core drill- 
ing machines (cost Rs.1.02 lakhs) ordered for a project. By the umc the 
upply was completed. the work for which the machina were intended was 
over and i t  became necessary to divert the machines elsewhere. 

(S. NO. 118. Appendix V I  I. para 5. 107 of the 116th Report of the 
PAC (4th Lok Sabha)] 

Action takes 

Para 5.107 The observation of the Committee arc noted. 

1O.M. No. 7@B(C)- P.4C IV/116 doted 13-11-70 Agrahayana 2, I8921 
- .  - -- - .  . -- -- - - -- 

'Above rcplks h v :  bocn v c t t d  by Audrt without my COIJUWXI~~ 



6.10 The Committee regret to observe that wagons loadod by a com- 
pany with clinker and sent from Sika without weighment were kdng 
marked "erroneously" by the Railway staff for weighment at  the destina- 
tion, viz. Sabarmati, where actually there was no weighbridge. Even test 
weighments at any of the weighbridge stations en-route were not done "due 
to neglect on the part of the staff'. The Committee would like suitable 
disciplinary action to be taken against the staff found negligent. 

6.1 1 The Committee note that wagons containing loose sand stone 
sent to the same company have been found in very many cases to have been 
overloaded. when test weighment was conducted en-route. The Railway 
concerned should exercise vigilance at the loading point to ensure that there 
is no repetition of such instances of overloading. 

IS. NOS. 120 & 12 I ,Appendix VII Paras 6.10 & 6.1 1 of 1 16th Report 
of the P.A.C. Fourth Lok Sabha] 

Action Taken 

6.10 Disciplinary action has been initiated again51 a Station Master, 
three Goods Clerks and one Asstt. Goods Clerk of Sika Station for erro- 
neously marking the wagons, loaded with cement clinker, for weighment 
at Sabarmati. Necessary instructions have been issued 1 ' )  the Divisionul 
Supdt. Rajkot to finaiise the disciplinary action expcditi~w\l\. 

In regard to f'lililre 3 f  th: st lT to carrv out tei: w:i~hneV.s at 
en-route stations. the Divisional Suprintendcnt. Raja111 has k e n  instructed 
to fix responsibility and initiate disciplinary action. 

6.1 1 In regard to ~ e ~ g h m e n t  of wagons loaded wirh low? sand stone 
from Makansar to Sika. a weighbridge has been in\talkd ;it Makanc~r and 
brought into use from 24-5-69 and another weighbridge l iax  hccn indalled at 
Sika on 1 1-1-70. lnstructinns have also been issued t o  thi. I%*, i+md 'iuperin- 
tendent Rajkot to see that vigilance is exercised at the Iwdir~g point ro that 
the incidence of overloading is eliminated. 

This has been seen by audit who have stated 1 h ~ t  the v i t i o n  
regarding the installation of the weighbridge at Malanur  a ~ d  Pika Ir under 
venficatlon* by the local audit and a further communi r~f~w vcwld follow. 

6.26 The Comm~ttte regret to observe that the Rn~luil\, 4drnlnistra- 
tion fa led to secut adequate deposit or a readily enforce \hlc warantee from 
the Aswn Co-operattve Sugar M~ll  to cover thc cost of ;dd~tlonal ~ o r k s  on 
a Rarlway sidlng which they w m  askcd to carry out o r  trr prwrity bass. 
It took more than 2 years for the Railway Board to finalw the c\timaW of 
wst of the additional. works. 
-. - -- -- - - - - - 
*itenla vette1 by A udit without m y  ( ommrnt. 



1.27 The Committee note that a sum of Rs. 2,19,636 is out- 
standing agalnst the mtll as on 31st March, 1969 and that notice for oloewe 
of the siding has ken served for non-paymmt of the charges. i t  is strange 
that the Railway Adminietration took no action over a period of l lycta~s to 
realise the amount due. The Committee would like the question of rt- 
covery of the outstanding dues to be pursued with the Mill. The good 
offices of the State Government who are reported to own 60 per a n t  of its 
shares may also be sought at a high level. It should also be investigated why 
there was a failure to take prior deposit from the party and to follow up 
the question of recovery. Adequate action against the officials found 
negligent or lax should thereafter be taken. 

6.28. The Committee further suggest that instructions may be issued 
by the Railway Board to ensure that in all such cases suitable advana is o b  
tained as deposit to cover the estimated cost so that Railways' interests are 
not jeopardised. 

[S. Nos. 123, 124 and 125. Appendix VII, Paras 6.26. 6.27 and 
6.28 of the P.A.C.'s 116th Report- 4th Lok Sabha] 

6.26 The observations of the Committee are noted. 
6.27 The Mill siding has been closed with effect from 20-1-70 in ac- 

cordance with the notice issued to the mill authorities. In regard to the 
eRorts made to recover the additional amount on account of the construc- 
tion of the siding. it is submitted that efforts were being made continuously 
sincc 27-10-60 to pursuadc the mill to pay the amount, In January, 1962. 
the company shifted the responsibility for payment to the Registrar of Co- 
operative societies and the Railway started pressing him also for the payment. 
When thew efforts Here not fruitful. a notice of closure of the siding was issued 
on lG4-67 and another on 12-7-67 the latter to take effect from 15-8-67. 
The matter was further pursued wt th  mill authorities. On 2-12-68, the Dy. 
Chief Engineer and Dq. Financial Adt,iscr and Chief Account.; o1fict.r met 
thc Secretary, Dcptt. of Co-opration, Government of Assa:n. At this 
meeting. the Repiwar. and Dy. Registrar of C'o-tqmative Socictic5. the 
Under Secretary, Co-opcrati.m and the Managing Director. Appcx. Bank. 
A~si~m were also present. After considerable nepc~ti:~tions, it aas  agreed that 
Rs.75.000 would he paid as a fint instalment by March.69 and the balance 
wot~ld be cleared in the next 3 tn 4 months time. This decisic I: was also 
uweycd to the Railway in writing by the Secretary Gowr rmr~ t  c f Assam. 
k p t t .  4 Cwyxration. But the payment was nc\t fr nhcc ming. The 
General Mnnapr of the Railw y has since written tc3 the Chief hcrctary to 
use his got-d c fticcs and arrange for the payment corly. A chrc r l c  Irgical 
statement showing the acti4.n taken to rcccvcr the amount due fr~lm the 
sugar mill is ench std as nnncxure I. 

As rrgrds the respon\ibility f t~r  omission to obtain adequate 
murity dep~sit  bef.~re undertaking th additional wqwk and a h  delay in 
finalisation of the cstimatcs, the N.F. Railway have bcen asked 1,) invatiga e 
the matter further with a view fix msponsibility and dso take disciplinary 
action apinrt staff found at f. ult. 




